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LEGISLATIym ASSEMBLY. 
Wednesday, 2nd September, 1925. 

The Assembly met in the A:sembly Chamber at Eleven of the Clock 
Mr. President in the Chair. . , 

MEMBER SWORN. 
Colonel Richard Arthur Needham, C.I.E., D.S.O., M.L.A. '(Govern-

ment of India: Nominated Official). 

QUESTIONS AND ANSWERS. 
ADJUSTMENT CONSEQUENT ON THE AMALGAMATION OF THE EAST INDIAN .urn 

THE OUDH AND ROHILKHAND RAILWAYS. . 

432. *Khan Bahadur Sarfara.z Hussain Khan: With reference to 
Government reply " The question is under correspondence with the Set'-
retary of State and no detailed announcement can be made at preseIlt " 
to the unstarred question No. 55 in the meeting of the Council of State held 
on the 11th February 1925, regarding the" Adjustme,nt consequen't on the 
amalgamation of the East. Indian and the Oudh and Rohilkhand Uail-
wllYs ", will the Government bc pleased to state : 

(a) If any settlement has been arrived at between them and the 
Secretary of State , 

(b) If 80, will they please communicate the result to the House' 
Mr. G. G. 8im: (a) Yes. 
(b) The Oudh and Rohilkhand Railway was amalgamated with the 

East Indian Railway wit.h effect from the lst July 1925. The Ghaziabad 
Delhi Section of the East Indian Hailway was transferred to the North-
Western Railway with effect from the 1st April 1925 to form part of that 
system, and the working' of the Delhi-l!mbaIla-Kalka Railway was also 
transferred to t.he North-Western Railway from the same date. The 
Allahabad Jubbulpol'e Section of the EaHt Indian Railway will be made 
over to the Great Indian Peninsula Railway from the 1st October 1925 to 
form part of that system. 

OPENING OF A NEW BOOKING O:r:rICB AT SYLIlET, AsU.M BBNGAL RAILWAY. 

433. *Mr. ·Ahmad. Ali Khan: (a) A.re Government aware that 
bv re8.8QD of the expansion of trade in the town of Sylhet the booking 
t)f goods for carriage by the Assam Bengal Railway to and from ByIbet 
has considerably increased f 

(b) Are Government further aware that the location of the station 
on the other bank of the Surma River is causing growing inconvenience 
to the mercantile and travelling public' 

( 577 ) 
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(c) Are Government prepared to open a booking office for passengel's 
and goods on the same side of the river as that on which the town i!'l 
situated Y 

Mr. O.  O. lim: (a), (b) and (r). 'rhe Gover'mnent have no inform-
ation on the subject but, will forward a copy of the question and anRwor 
to the Agent. 

PROHIBITION OF THE EXPORT OF CAT'l'I.E. 

434. *Mr. Ahmad Ali Khan: (a) What is the number of enttlfl ex-
ported during the three year!!, 1922;2:1, 1923-24 and HI24-25, to countrh's 
outside India. , 

(b) Are Government aware that. tho export of cattle has resulted in 
depleting some of the best breeds of Indian cat,tIe Y 

(c) In the circumstances are Government prepared to prohibit any 
further export of (',attle to places outside India Y 

Mr. J. W. Bh1»l'e': (a) 1922"28' 13,675 
1923;24 12,597 
1924-25 10,195 

(b) The Government are satildied that t.here ill DO ·evideu(',e that export 
of cattle has resulted in the serious dl'pletion of good breeds of Indian 
cattle. 

(c) The Government do not' cOIl!!ider that there is any case for the 
prohibition of further export of cattle. 

PROPOSED SEGREGATION BILL IN SoUTH AFRICA. 

435. *1Jr. Ahmad Ali Khan: (a) Are Government aware that 
a Bill has been introduced in the SOllth African Assembly. expressly aiming 
at a considerable reduction of the Indian population by the application. of 
pressure-? 

(b)-Do Governmont  propose to take any. and, if so, what action, in the 
matter' 
Mr. J. W: 8ore: The attention of the Honourable Member is 
~  to the reply given by me to Mr. Kamini Kumar Chanda's ques-

tion No. 234 on the same Bubject. 

REFUSAL OF CONTRACTS TO M1t.. SALEBHAI ASMATJI AND MESSRS. ABDUL 
KADAB TAYABAJO OF DEOLALI. 

436: *Dr. X: 0: Lohoksre':' Win Government be pleaBen' to ,state : 

(a) Int.is a fact that Mr; Salebhai Asmatji and the firm of Messrs, 
Abdul Kadar Tayabajo, S. and 'r. Contractors of Camp 
Deolali, BOmbay DIl!ltrict, were· refused .contraetsfor 8uppliefl, 
though they were accredited persons fOil' the· past several 
years; on the' ground II that they were connected· with persons 
whO!l8 888oeiation' is considered inexpedient " t 

(b) What are the grounds and which authorities, led i the investigA-
tion so lUI to made the authorities believe in the contractors 
being associated with undesirable persons t 



to) If it is a fact that the contractors had offered to satisfy the' 
authorities if they informed them of the namea of pel'8OJis,· 
association with whom the authorities considered inexpedient' 

(d) What is the nature of suoh association that is being objected, 
to Y Is it ~  with pel'M(l)n8 working in the public field. 
of politics, or with criminals of moral turpitude, or only 
persons whom the authorities do not like or anything else t 

(e) If there is any evidence to show that the said contraetors had 
fa,iled in their duty or proved unreliable during the last few 
years that they were the contractors , . 

(f) If it is a fact that the rates allowed to the new contraetol'l-are 
higher thun the rates Mr. Salebhai had tendered Y 

(g) If they are propared to take any action in the matter' 

•• ·lD. Bunion: The Government of India have no infortttation ott' 
t.he subject, but are inquiring. I will let the Honourable Member kJiow 
the result'in due course. 

REORGANISATION OF THE DEPARTMENT OF INDUSTRIES AND LABoUR.-

437. *Dr. ~ . .  (a) Is it lI:·faet that in 1923 the Depart-
ments of Public Works and Hevenue and Agriculture were abolished and 
amalgamated with the Departmcnts of Industries and Labour and Educa-
tion, Health and Lands, respectively T 

(b) Is it, 11 fact that while the Department of Education, Health and 
Lands, which comprises the old Revenue and Agriculture and Education 
Hepartment&; has one united Secretariat cadre, the Department-of 
Indmltries a.nd Labour hal! two separatc cadres' 

(c) If !ro, do the' Government· propose to' reorganise the Departlrttnt 
of Industries' and Labour so 11.'1 to havll one cadre for the' whole' Depatt&. 
m{'f)1.· including the Public Works Branch f 

The Honourable Sir Bhupendra Hath Mitra: (a) and' (b). Yes. 
(c) Not at preAcnt. 

Dr. K. G. Lohokare : When does the Honourable Member expect 
to effect this reorganisation Y 

The Honourable Sir Bhupendra. Hath Mitra.: Well, Sir, that 
assumes that reorganisation is needed. 

Dr. K. G. :r..hokare-: Is thellonourable Member aware that &malga.-· 
mati on of the two wings of this Department will lead to ecooomy,·bya 
reduetion of the staft' 

The Honourable Sir Blra.pendra. Na.th Mlva.: I am Dot aware of' 
that fact. 

ABOLITION 01' TIlE Al'POl'NTMD'l' OJ' 8upBaiNTENDING ENenneu, SDILA 
IMPElUAL CmcLE. 

438. ·*Dr. ~ Q, LoItolatn·: (a) Is it a fact that tlle SuperiDtendinc 
Engineerl' Simla, Imperial. Circle, is an ex-officw Under Secretary to' the' 
GovernIltoalt of. Intiia'in the Department of IndU8tries anei ;LabolU'j Pabtit. 
Works Branch T 

(b) If so, do tM' Government propose to alter this &rrlJlltlb_t 
"hereby the same officer performs the dual duties of Superi,DieDdiBg 
Lll7LA. AI 
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~  Simla Imperial Cire1e, and {Jnder Secretary 'W the Gonrnment 
of India' 

(c) Is it a fact that the work of the maintenance of the ImperiaJ 
properties in Simla is entrusted to a Supci'intending Engineer and twe 
.Nxecutive Engineers in the Imperial Simla Circle' 

( d ) If so, are the Government prepared to consider the queation of 
abolishing the appointment of Superintending Engineer, Simla Imperial 
Circle, a.nd making over the administrative portion of the work now per-
f<>rmed by this officer to the Consulting Engineer to the Gonrnm.ent of 
India in addition to his own duties , 

The Honoura.ble Sir Bhupendra. Na.th Mitra.: (a) The Superintend-
ing Engineer, Simla Imperial Circle, is not an ex officio Under Secretary 
to the Government of India in the Department of Industries and Labour, 
Public Works Branch, but he is entrusted, in addition to his duties 88 
Superintending Engineer, with certain of the work, mainly of a technical 
nature, which devolved upon the officer holding the appointment of Under 
Secretary to the Government of India in the Public Works Department, 
prior to the abolition of that appointment. 

(b) It is :lot proposed to alter this arrangement for the present. 
(c) Yes. 
(d) Not at present. 

Dr. It. G. Lohowe : Who does the other work than technical in 
this case Y 

The Honourable Sir Bhupendra Ha.th Mitra. : Will the Honourable 
. Member kindly repeat his question Y I did not  catch it. 

Dr. X. G. Lohowe: In repIJ.y to (a) I heard the Honourable 
Member say that it is only for certain technical questions that the 
Superintending' Engineer is serving 8S Under Secretary. May I know 
who does the other branches of the work , 

The Honourable Sir Bhupendra Na.th Mitra.: The question is not 
very intelligible. What are the other branches which the Honourable 
Member refers to 7 

Dl'. K. G. Lohokare : Secretariat work. 
The Honourable Sir Bhupendra Hath Mitra: There are other 

officers in the Secretariat who deal with the sccretarial work. When 
there was a technical Under Secretary in the Public Works Depart-
ment he used to do the technical part of the work. As a measure of 
retrenchment that appointment was abolished and the Superintending 
Engineer was entrusted with that technical part of the work. 

MOVE OF THE PUBLIC WORKS BRANCH OF THE DEPARTMENT OF INDUSTRIES 

AND LABOUBi:TO DELHI DURING THE WINTER 1925-26. 

439. *Dr. K. G. Lohokare: (a) Is it a fact that the late Public 
Works Department, .now the Public Works Branch of the Department of 
Industries and Labour, remained in Simla continuously from 1911-1911' 
but moved down to Delhi for the winters of 1919-1920 to 1922-1923 , 

(b) Is it a fact that the Public Works Branch W88 subsequently kept 
up in Simla for the winters of 1923-1924 and 1924-1925' If 1'10, what was 
the reason , 
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(c) Do the Government propose to take the Public Works Branch 
down to Delhi this winter 1 If not, are the Government prepared to give 
their reasons , 
(d)Wm the Government be pleued to state the ~  spent by the 

Public Works Branch during the winter of 1924-1925 on : 
(1) consumption of coal in the office rooms during office hours ; 
(2) gra.nt of winter allowance to the staff under the Simla Allowance 

Code; 
(3) cost of trunk telephone calls to and from Simla to Delhi and 

Delhi to Simla on office business ; 
(4) railway, tonga, cooly and postage charges for sending offlcial 

files and papers to and from Simla ; 

(5) eost of travelling and detention allowances for vil!lits of officers 
to Delhi ; and 

(6) the cost incurred in moving the Public Works Branoh to Delhi 
on the last occaRion , 

(6) Will the Government also state the strength of the ministerial 
eadre of the Public Works Branch and the number of man who availecl 
themselves of leave during the period 1st November 1924 to 31st .~  
1?25 , 

The Honourable Sir Bhupendra. Ha.th Mitra: (a) Yes. 

(b) Yes. The decision was made in the public interests, experience 
having shown that not only could the work of the Branch be carried out 
efficiently at Simla during the winter but tlMt the arrangement resulted 
in a substantial saving to Government vide figures in the answer to 
(d). 

(c) No. The reason is given in the answer to (b). 

(d) The amount spent by the Public Works Branch during the winter 
of 1924-25 on the various items mentioned was as follows : 

Ra. 

(1) Consumption of coal.. 1,584 

(2) Winter allowance paid to the staff 4,672 

(3) Cost of trunk telephone calls .. 402 

(4) Railway, tonga, coolie and postage charges on 867 
transit of official papers. 

(5) Cost of travelling and detention allowance 1,406 
for visits of officers and establishment to Delhi. 

Total • . 8,981 

(6) The last move to Delhi was made when what is now the 
Public Works Branch was a separate Department of the 
Government of India, i,e., before the retrenchment", made 
on the recommendatiolll:! of the InchCllpe Committee were 
brought into effect,' The estimat.ed cost of transporting the 
Public Worb Brunch at itl:; present reduced strength to Delhi 
is Re. 24,600. 
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,(.) The strength of the ministerilll·cadre of the Public Works Branch 
is: 

Superintendents 
Assistants 

·CleJ1ks and· stenographers 

3 
14 
• 
25 

42 

The total number of men who ~  thcmselvcs of leave, other than casual 
I_ViI, ,during the period lst Novcmber 1924 to 31st March 1925 .was 12, 
tbe average number absent at Olle time being 6. 

Dr. 1[. ·G. Lahome : Does the Honourable Member mean that the 
stay of the branch here ill more economical than its move to Delhi , 

t'he BOllourable Sir Bhupendra Nath Mitra: Certainly. From the 
figures that I have given the IItuy of the branch in Simla is more economical 
than its move to Delhi. 

Dr .. J[. G. Lohok&re : And thc officers can conveniently go in the 
winter to :Delhi while keeping the staff up here Y 

The' Honourable Sir Bhupendra Hath Mitra: As a mutter of fact, 
they do not, uwess they are 8ummonedfor a'special pur:pose to Delhi. 

ALLEGED CORRUPTION IN THE BENGAL COUNCIL. 

440. *KllanBahadur larfaraz HUlSun Khan: With reference to 
IGov.e-nunent reply to question No. 102 (c) at the meeting of the Coullcil 
of State held on the 16th February, 1925, that" the matter is now under 
the consideration of Government ", regarding " the alleged corruption 
in the Bengal Council ", will t.he Government please state: 

(II) If they have considered the matter T  ' 
(b) If so, what action do Government intend to take' 

The  Honourable Sir Alexander Muddiman : The House has alrcady 
given leave to the introduction of a Bill dealing with this question, 

SEPARATION OF JUDICIAL AND EXECUTIVE FUNCTIONS IN THE UNITED PRO-

VINCES. 

441. ·Khan Bahadur Sadaraz BUllain Khan: With reference to 
Government .reply to question No. 92 (b) at the meeting of the Council 
of State held on the 24th Fehnlury, 1925, ~  the separation of 
judicial and executive functions in the Unit.('d Provinces that " thl'se M 
,..°ell as the opinions of the Government of Br.ngal, Bihllr and OriR.'11l and 
Madras are -under the consideration of the Government of India, but no 
decision .has yet heen arrh'ed at ", will the Government be pleased to 
state : 

(.a) If they have considered the matter now , 

(b) If 80, will they plcase communicate their decision to the House , 

.. ~  .ir Alesa.nder ft'Iuddtma.n :  I woU!l'd rcfer the 
BanQwable Member to the ,reply which I gave to Diwan Bahadur Ramo.-
chandra Rao's question on the 26th August. 
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'Lala 'Duni 'Ohalid ::How -ma1)Y m'oregeneratiODs will 'it 'take to' eome 
to a decision T 

The Honourable.Bir . .A1euaar.Jladdiman: I have told the 
Honourable Memher that this matter has been under consideration for 
Imore than I'ighty years and deCiHiollti have been frequently arrived at. 

L.U:D REVENUE SETTLEMENT IN THE UNITED PROVINCES. 

442. *-Khan !B&hadur·'BlLl'faRoz Hu •• ainlKBaD : With ·pefePeBe6 -to 
Government reply to question No. 103 at the meeting of the Council of 
State held on the 24th ~  1925, !'egarding the land revenue ·Bettle-
ment in the ,United Provinces that "the recommendations of'the l-united 
l'rovill(lUS' Govct'mnent ~ Tcltll1'd to the sub,iect. matter of the 'Report ,are 
IIltill under 'con!o!ideratioll by the GOVCl'lllnent of India ", will the .Govttrn-
ment please "tnte : 

(a) If they have arl'ived ~ any decision now T 

(b) If so, will they please· communieate their decision to the House t 

Mr. J. W. Bhore : The Government of India generally approve of 
the reeommendations made by, the Local.Government who .• velleen 
informed accordingly. 

DnmCTOR, iMECBIA'NIOAL J!lxGIN1IIJDBDlG, .BAmWllY Jl!k>ABD. 

443. -Khan Ba.h&dur Barfaraz Hussain Khan: Will the Q-ovcrnmeDt 
please -state: 

(a) If the Chief Mechanical Engineer, Railway Board, is goiDl on 
leave t 

(b) If 80, whether an ofticer'from the Bast ,Indian BtrilWl0" iii going 
to be selected to officiate for him! 

Mr,G. ·G. 8im : (a) and (b). The 'Director, 'Mechanical EnlJ'ineer-
ing, Railway Board, has already gone on leave and -the Chief Mechanical 
Engineer, Great Indian Peninsula Railway, is .otBoiatingfor-him. 

SUOOESSFUL CANDIDATES IN THE I. C. S. ELUlINATION KELDIN INDIA. 

444. *lmIan ~ . .  lthan: (a) Will the Govel'l1-
meDt please state the tatal number as well &8 the 'zaumbers, province by 
province, of candidates who have come out 8ucc88llful in the I. C. :::& 

examination held in India,sineeitH establishment in,this,country ! 

(b) Will they also be pleased to state if ~  have compc:ted 
for the same , 

The _HoJlDurable Sir AleDDder Muddiman: (a) A ~  ._givillg 
the required information is laid on the table. 

" (1) Anglo-Indians arc eligible for admission to the examination, but. 
the Govemment of India are not in pos,'1ession of information which -enables 
them to say bow many Anglo-Indians have ~  ~. . 
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SIGlemem 81&ototn7 tlle number oj CMUlidatu from weh Jirovinu BUCcu8Jul at Uae Indian 

Civil SenJiu ea:amifiatitm.1Ield in India. 

NUIIlIBB 01' OAlmIDATJlS SUOOBBSJI'UL IN 

, .. •. 

Province. Total. 
1922. 1923. 1924. 1925. 

Madraa .. .. . . 3 2 2(a) 3 10 
Bombay •• .. .. 1 .. .. .. 1 
Bengal .. .. .. 2 4 • 1 1 8 
United Prov:noes .. .. 1 3(6) 2(6) " 6 
Punjab .. .. . . .. " .. 1 1 
Burma .. .. .. .. .. . . .. .. 
Bihar and Orissa .. " 1 .. .. .. 1 
Central Provinoea •• .. 1 .. .. .. 1 
AIaam .. .. 

TotaJa 

.. .. .. .. 

.. 9 9 I) 

(a) Includes one born in Mysoro State. 
(6) Includes one born in Gwalior State. 

.. .. 
5 28 

PROVINOES WITHOUT DIVISIONAL COMMISSIONERSaIPS, UNIVERSITIES OR 
HIGH COURTS. 

446. ·lthan Bahadur 8arfaraz HusB&in Khan : Will the Government 
pleaRe state : 

(a) The Provinces and Local Administrations in which the posts 
of Divisional Commissioners do not exist.' 

(b) The Provinces and Local Administrations in which Universities 
have not been established , 

(c) The Provinces and Local Administrations in which High Courts 
have not been established Y 

The Bonourable 8ir Alexander Muddiman: (a) There are no 
Divisional Commissioners in the Madras Presidency or any of the local 
administrations. 

(b) There are no Universities in the province of Assam or the 
following local administrations, namely, the North·West Frontier 
Province, British Baluchistan, Ajmer·Merwara, Ooorg and the Andamans. 

(c) There are no chartered High Courts in the Central Provinces, the 
North· West Frontier Province, British Baluchistan, Ajmer·Merwara, 
Coorg or the Andaman and Nicobar Islands. Assam and Delhi have not 
High Courts of their own but are under the jurisdiction of the Calcutta 
and Lahore High Courts, respectively. 

GBIBV.ANCJDS 01' THE SaEn STAFF AT KHANEWAL AGAINST MR. SaEPPABD, 
SHED FOREMAN. . 

446 .• LaJa, Dum Ohand: (a) Is it true that the railway autho!itiea 
took no notice of the grievances of the Shed Staff at Khancwal aaainat 
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Mr. Sheppard, Shed Foreman, Khanewal, which eventually led to the 
strike there , 

(b) Is it true that Mr. M. A. Khan, General Secretary, North Western 
Railway Union with 5 other Union workers was arre!'lted at Khanewal on 
11th April, 1925, without warrant and cluse Oll the verbal orders of Mr. 
Alum, Deputy Superintendent of Police, and detained in the lock-up for 
six hours' 

(c) Is it also true that a number of ~ and resolutions protest-
ing against t.his action were sent to the Inspector Gimeral of Police npd 
the Punjab Government T 

(d) If the above faets are true will the Government take any action 
in the matter , 

The Honourable Sir Oharles Innes: (a) and (b). The Honourable 
Member is referred to replies to questions Nos. 383 and 384 by Mr. Abdul 
Haye. 

(c) Government have no information on the subject. 

( d) Does not arise. 

Lala Dun! Chand: Is it trUe that this fe]}l'ow, M. A. Khan, has been 
troublesome for some years and therefore he needed to ~ corrected even 
at the expense of law , 

The Honourable Sir Oharles Innes: I did not quite catch the Honour-
able Member, but I may say that the Hail way authorities had nothing 
whatever to do with the arrest of Mr. M. A. Khan. 

APPOINTMENT OF A CONCILIATION BOARD IN CONNECTION WITH THE NORTH-

WESTERN RAILWAY STRIKE. 

447. *Lala Duni Ohand : Is it true that a demand for the appoint-
lne.nt of a Conciliation Board was made by the entire Press, both Vernacu-
lar and Anglo-Vernacular, recognised public bodies, the North Western 
Railway Union (recognized), the All-India H.ai]waym,en Union's Feder-
ation, the An-India Trade Union Congress and the North Western Rail-
way Union; and if so why was such a demand not accepted' 

The Honourable Sir Oharles Innes : 'I'he Honourable Member is 
referred to the Government of India communique issued on the 17th 
June. 

APPOINTMENT OF INCOMPETENT MEN ON THE NORTH-WESTERN RAILWAY 

DURING THE STRIU. 

4:48. *Lala Duni Ohand : Is it a fact that retired, dismissed, medieall7 
unfit And incompetent men were engaged to work during the strike period 
to the danger of the trwelling public and that consequently several 
aceirlents took place resulting in loss of human life and smaller injuriel, 
and if t;O, will the Government take any action agliinllt  the officers responsible 
for accidents , 

The Honourable Sir Oharles Innes : Tho Honourable Member ia 
referred to the reply to Mr. Abdul IIayc'lI question No. 382. 
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EVICTION FROM: RAILWAY QUARTERS OJ' STBIXDS D't7RING TBJIl tmCENT S'1'BDCl!l 

ON TIlE NORTH-WESTERN RAILWAY. 

449.·Lala. Dum Chand: (a) Is it a fact that tlie railway ;staff ,on 
strike was forcibly evicted from their quarters at Lahore, ·Karachi. H,awal-
pindi, KhSUlewal,Samasatta. Bahawalnagar, IJala. Musa and other strike 
~ ~  contrary to law while rent was being paid for tholie qllartcrs Y 

(b) Is it also true that the strikers withthei'r wives and children 
were forced to lie without any shelter on the sandy ground at Khanewal. 
Kundinn Ilnd IJaia Musil. in the hottest part of the ~  while most of thP. 
(jllllrlCrH vacated by them remained unoccupied throughout the I'Itril,e Y 

(c) Is it also true thut thc strikers ut Khancwal were forcibly removed 
from the shelter of the trees ulong the road and did any deaths con'ilc'lucntly 
talal plnce at Khanewal Y 

(d) If the above fuels are true will the Government be pleased ·to 
r-;tute whether the eviction (If the strikers was justified, in view of the 
Government of India Resolution No. 571-E., dated 12th July, '1922 which 
clearly states that. no hreak of Hcrvice occurs during the IlItrike even fur the 
pUl'l'0:-;es of gratuity Y 

The Honourable Sir Oharlel Innes : (ll) In all easel! eviction where 
nec('ssary was carried out strictly in accordancc with the law. 

(b) Government have no information. Strikers evicted were given 
not less than three days' notice. 

It is not the cafolll thut most of the quartcrs vacated remained un-
. occupied throughout the strike. 

(c) 'rhe diReharged employees and other unauthoriscd people were 
not permitted to remain on railway premises. Government have no 
information in rcgardto the allegations made in the latter part ·of the 
question. 

(d) Evictions were cRrril'd out in accordance with the requirements 
of the Indian Raihvays Act, Section 138 and were justified. 

BREAKING OPEN OF QUARTERS OF STRIKERS AT LAHORE, KARACHI, ETC. 

450. -Lala Duni Ohand : Is it a fact that the locked doors of strikers' 
quarter!} were broken open at Lahore, Karachi and other placelJ in the 
ahsence of the. oMupanbl and were any precautions taken to safegullrd 
their property ?  . 

The Honoura.ble Sir OharlelInDAIIJ : The anRwer is in the affirmative, 
but ~  wero ilumed t.hat in ellses where it wns necesRary to force 
open. any locked doors the orders of the ~  should be first taken 
and inventoriell of articles made by t.he police. The effects were either 
taken over by the police or handed over to the Railway for safe custody. 

Los8 SUSTAINED BY THE' NORTH-WESTERN RAILWAY DURING THE REOENT 
STRIKE. 

451. "'Lala Duni Chand: (a.) How many boilers were burnt,how 
IUany engines disabled and rendered useless during the period of strike , 
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(b)' How much loss did the North-Western Railway sustain in 
revenue during the period of the strike as compared with the corres-
ponding period of last yeaI' ? 

(0) How much loss was sustained on account of the ~  having 
heen rendered useless durir;lg the Btrilte period 7 

(tl)How much money ·was spent by the :Railway on:ciaily allowances 
givell to the staff to keep them from going on strike' 

(e) How . many raHway employees were .relieved from ,duty and 
given special leave, freepa88es andallo\vances to break . theatrike , 

The Honourable Sir Oharles Innes: (a) No boilers were burnt or 
engines rendered useless. 

(b) }4'rom ~ 28th March to 27th June ] 925 t.he earning-I! wore 
Rs. 4,06;30,889 as compared with Us. 4,56,63,790 for the same period last 
yCllr, but it cannot be said this 10Rs was due solely to the strike as the 
decline in traffic and. consequent fall in revenue have .eontinued since the 
subsidence of the unrest. 

«(',) No loss was sustained. 

(d) No allowances were given for the purpose mentioned by the 
Honour'able Ml1mber. In some stations a small ration allowance wus 
givcn to the operating staff when difficulty wall experienced by loyal mell 
in getting home for their food owing to intimidation. The amount is not 
known. 

(e) None. 

REINSTATEMENT OF STRIKERS ON THE NORTH-WESTERN RAILWAY. 

452. "'LalaDuni Ohand: (a) Will the Government be pleased to 
place on the ~  complete list showing the names, designations, period 
of sen-ice and the place of employment of the IItrilters who have not so far 
been tl'tken back to work f 

(b) Why is it that they have not. he en talten back , 

The Honourable Sir Oharles Innes: (a) It is'regretted that no such 
list is Itwtilllble. 

(11) 11 was not possible to take back all the fltrikers as many places 
had been filleo. Strikers seeking re-employment have been re-engaged 
in unfilled vacancies. 

REOPENING OF CERTAIN ROADS MARKED" PRIVATE" DURING THE RJl:CENT 

STRIKE ON THE NORTH-WESTERN RAILWAY • . 
45:1. ·Lala Dun! Ohand: (a,) Are Government aware that certain 

public roads were marked" Private" during the strike and did this nction 
CItUR': ~  inconvenience not only to the strikers but also to the public 1 

(lJ) Is it proposed to open these ronds again to the public ItS before , 

The Bonour&ble Sir Oharles Innes: (a) No public rOllds werp 
marked" Private". Sflme private roads belonging to the Railway 
Administration were so marked. 

ABfar·'8·GoYefllmentare aware 'J1Q inconvenience was caused to the 
. ~. 
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(b) These private roads are now open to the Harne extent to the 
public as before the strike. 

-'rHE NORTH-WESTERN RAILWAY UNION. 

454. ·Lala. Duni Chand : (a) Is there any recognised Railway Union 
in existence and if so who are its executive officers and what is the number 
of its paying members , 

(b) Was any amount paid by the railway authorities to any persons 
including Mr. Thorpe to start any Union against the North-Western 
Railway .A.ssociatiC?n Y 

The Honourable Sir Oha.rI8111 Innes: (a) A recognised Railway 
Union exists. The General Secretary is Mr. H. Thorpe and the only 
other office bearer whose name is known to Government is Pandit 
Ram Autar. The number of its .paying members is not known. 

(b) A loan of Rs. 500 was given by the Hailway Administration in 
1920 to defray the initial expenses of forming a North Western Railway 
Union. The North Western Ra.ilway Association was at that time 
absorbed by the North Western Railway Union with the concurrence of 
its members. 

INDIAN DELEGATES TO THE LEAGUE OF NATIONS. 

455. *Shaikh Mushir Hosain Kidwai: (a) Will the Government be 
pleased to state whether the selection of delegates for the Council of the 
League of Nations is by any particular qualifications Y If so, what are 
those Y Is the enjoyment of public confidence one of the qualifications , 

(b) What amount of the Indian taxpayers' money is spent annually 
upon Indian delegates to the League of Nations' meetings' 

Mr. L. Graham: The - ~  Member is re:terted to the reply 
given to starred question No. 244 put by Mr. Gaya Prasad Singh on the 
31st August 19::!;'. 

CoNOESSION P ASSAGBS TO OFJ'lOERS OF THE SUPERIOR SBBVIOBS AND THBIR 
FAMILIES. 

4rs6. *Shaikb. Mushir Hosain Kidwai: (a) Will the Government 
state how many officials of the Indian services took advantage of the new 
rules of absence recommended by the Lee Commission and how much 
money of the Indian tax-payer has been spent over those officers on leave 
and over the travelling expenses of their wives and children and at what 
rate of ~  

(b) Why do the Go"ernment pay passage money to these omeers 
and their wives and children according to the rate of the P. & O. Navigation 
Company and why not according to the rate of other companies that 
charge less than the P. & O. rates' 

(c) Is it a fact that even if the wives and children of these officers 
or they themselves travel by cheaper companies the Government still pay 
them according to the higher rates T 

The ~  Sir Alexander Muddiman: (a) The Lee Commis-
sion recommended no change in the leave rules. I ~. . ~~ ~ ~ 
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that the Honourable Member's question refers to the passage rules. 
The officers entitled to benefit by the rules are clearly laid down in tho 
rules and no useful purpose would be Mervcd in. collecting at a cost of 
much time and labour information in reg-arcl to the individuals who have 
in the present year availed thcIIlBelves of these benefits. 

(b) The officer is free to choose the steamship company by which 
he will travel. Government pays to the company concerned the cost of 
the passage at the rates charged by the company provided the cost does 
not exceed that of a first class B fare between Bombay and London 
by the P. and O. 

(0) The amount originally credited to each officer, each wife and 
each child is based on the cost of a certain number of first class B 
paMsages between Bombay and London by the P. and O. '1'he balance, 
after each passage has been paid for in the manner ~  explainl'd, 
remains at the credit of thE! officer, wife or child as the case may be for 
future use. 

SETTLEMENT OF MOPLAl!I:S IN THE ANDAMANS. 

457. -Shaikh Muahir HOIain Xidwai : Do the Government propose 
to close the Andamans as a penal settlement or as a colony for the 
Moplahs , 

The Honourable Sir Alexander Muddiman : '1'he Honourable Mem-
ber's attention is invited to the statement made by me on the 31st 
August 1925 on this subject in reply to questions Nos. 266 to 271. 

APPOINTMENT OF A ROYAL COMMISSION TO INVESTIGATE THE GRIEVANOES OF 

THE PROVINOIAL SERVIOES. 

458. -Shaikh Muahir HOBain Xidwai: (a) Do the Government 
intend to recommend a Royal CommiS8ion on the lines of the Lee Com-
mission to investigate the grieYanees of the Provincial Services of India 
and of those officials who have not the good fortune of being domiciled 
out of Asia , 

(b) Are the Government aware that the rise in the price of the 
necessities of life and in the t;tandard of living, etc., affects those officers 
who are domiciled in Asia and have to keep in view two st&ndards-
Eastern and Western-twice as much as those domicileq out of Asia, and 
are the Government prepared to ameliorate their condition 7 

The Honourable Sir .Alexander Muddiman : The reply to both parts 
of the question is in the negative. 

t 459.-
t 460.-
t 461.-
t462.-
t 463.-
t 464.-
*465.-

• 

----.------------------.:...----
t ADawered on the 26th August, 1925. 
* ADawered on the 25th August, 192[;. 
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. 
Nml-INcLtt8ION OF A REPRESENTATIVE OF THE MABABASHTRA ON TBB 

SKEEN' COMKITl'BE. 

466. *Sa.rdar V. N. Mtltalik: Will Government be  pleased to 
state: 

(a) The reasons Why no representative of the llaharlJ.l!htra' was 
nominated on the ~ to inquire into the possibility 
and desirability of an Indian Sandhurst Y 

(b) Are Government aware that there is a strong. feeling, univer-
sally shared, of relolenhnent., ~  and disappoint-
ment at thi8 omission on the part of Government Y And 
were there any protests on thil:i point ? 

(c) Is it the intention of Government to !!top the recruitment of 
MHharashtrians, for the posts of <!ommissioned officer!> Y 

(d) Are Government aware that t.he Maharashtra al'istocl'acy and 
landed gentry have a keen dcsire to !I<!rve in the Army as 
commissioned officers ,  '  , 

Mr. E. Burdon: (a)-(d). The Honourable Member is no doubt 
aware that. It l\1ahrntJa rcprc!lentative, has !linca been appointed t.o the 
Hkeen Committ.ce in t.he pel'son of' Captain n. S. Dafle, and in t.hese 
eil'ellUll'ltuluW8 I ~  he does not wish for a reply t.o the remaining 
partR . of t.h.e question. 
It may 1111'10 ~ . the HOl1se to know that the Government, of 

India have fUl'ther appointed Captain 'l'hakur ZOl'awar Singh, Military 
CrONR, to he It member of the Skeen Committee as a representative of 
the Indinn States. 

PROTECTION OF INDIAN INTERESTS IN SOUTH AFRICA. 

467. *8"4&r V. N. KuUJik: Will Government be pleased· to 
state what !!teps were taken by Gov(,.l'nment to safeguard the rights and 
interests of the Indians in South Africa, at the time of the t.wo recent 
Hills, before t.he ,South African Legislature affecting the Indian interests T 
IIr. J. W. Bhore : The Honourable Member presumably refers to 

the Bill to amend the Mines Ilnd Works Act and the more recent Bill 
relating.' to Asiatics. As rega.rds t.he former I would· invit.e· ht8 
attention to my reply to Mr. Yakub's question No. 88. For the latter 
the Honourable Member is referred to th.e answer given by me t.o Mr. 
K. .K. ~  question No. 234. 

ABSORPTION OF GoLD DURING TRELAST THREE YBARB. 

468. *SlPd'dar V. :N. MntaJik:- Will Government be pleased to' 
st.ate what is the amount of gold absorbed in the country during each of ' the 
In!lt three years Y 
The Honourable Sir Buil Blackett : The amount. oig-old absorbed. 

by the public in India during the last three ~ taking production 
ph" imports less exports, if! as follows: 

Rs . • 
1922-23 
1923-24 

1924-25 

43,89 lakhs. 
31,74 lakhs to which should; 
be a.dded £2 millions worth 
of gold sold to the pOOlic 
by the Government of India 
out of t.he stock in the Paper; 
Currency Reserve. 
76,24 lakhs. 



:Mr. B. DUi: Is it a fact that the amount of gold absorbed hy the 
people of India per head of the population is only a moiety 8S compured 
with that of European countries , 

The Bouourable' Sir! Baall Blackett : I think the facts are exa6tlyo 
the opposite, but I must have notice. 

EXEMPTION FROM LUGGAGE CH.b.GES OF BEDDING AND ARTICLES OF FOOD 

OF THIRD AND INTERMEDIATE CLASS PASSENGERS. 

469. *8&rdar, V; N. Mutalik: Will Governmont be pleased to 
state whether any steps have been taken to exempt the beddinA' and 
articles of food of third and intermediate class pasllcngcrs ()n the 
railways 7 

Mr. O.  O. lim : There has boen no . ~  in ~ position stated 
in the reply to the Honourable Member's question No. 201)2 of th(' 
16th September. 1924. 

ludu V. N. Mutalik: Do Government intend to tal{e any steps 
at all Y 

Mr. O.  O. lim : The suggestion of the JIonoll;able Mcmhnr hus 
been conveyed to the Iildian Hail way CilllferCIwe ASHoeiation, but WE> 
have not yet . ~  a, l'f'ply. 

t 470.· 

GRIEVANCES OF THE CuRRENCY ASSOCIATION, MADRAS. 

471 .... M; K. Aobarya : (1) (a) Will the Government be plCH!O;l'd 
to: state whether the Curreu6y. ~  Madras, has. submitted a 
memol'6Ddum of· their ~ . .  supported by a detailed IItatement of 
facts and figures, to the Honourable the Finance Member to the ~

ment of· India Y 

(b) Will. the Gov('.rnment be pleased, to state what action they have 
taKen on the Bame 7 

(2) Will the·Government he pleased 10 state whether fl9 a result of the 
order of the Government of India sanctioning revision of 'puy in .J unc 1924, 
the following anomalies. have arisen, namely, that clerks appointed after 
May 1915, that is, clerks wbo had put in 10 years' service on 1st June 1924, 
'were alone benefitted to a certain extent, while clerks 8I?pointed before 
June 1925, that is clerks who had put in more than 10 years' service and 
who had reached the maximum' gro.de' of Re. 80 under the old scale, were 
nat benefitted to. anY exteJlt, , 

(3) Will the Government be pleased to state: 
(a), whether their attention has been. drawn to the preferential 

treatment accorded to the clerks of the Note Verification, 
Department of. the Acco.untant General's. Office as compared 
with the clerks of the Treasurer'8 Branch of the Currellcy 
Office in the matter of relief and advantages offered to them 
in their, respective scaleS-viz., B.s. 40-5-90 for Quantity 
Checkers and Rs. 80-5-130 to Quality Checkers as against 
the scales' of R&. ~ . .... . -  to the clerkfl of. the 
Currency Office f 
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(b) Whether the Government will be pleased to remOTe the 
inequalities in the matter of scales of pay above referred to, 
at an early date , 

The Honourable Sir Basil Blackett: (1) (a) The reply is in the 
affirmative. 

I 

(b) The Association has been infolJlled through the Controller 
of the Currency that Government are unable to accede to their requests. 

(2) In the revision of 1924 each clerk was started on the new scale 
at the stage next above the substantive pay he was drawing at the 
time. As a result, some clerks benefitted more than others, but all 
obtained some immediate benefit and a considerable increase in their 
future prospects. 

(3) The nature of the work performed by clerks in the Currency 
Offices and the Accounts Offices is different, and the Government are 
not prepared to bring the scales of pay in the Currep.cy Offices to 
the same level as those in the Accounts Offices. 

APPLICATION OF C. S. SITARAM IYER OF COONJEEVARAM TO FILE A BUIT POB 
DAMAGES AGAINST THE SWISS CONSUL GENERAL AT BOMBAY. 

472. *lIIr. l'tI. K. Ach&rya : Will the Government be pIl'eased to state: 
(a) whether the Government of India passed any order No. 21 

(Foreign and Political Department), dated the 17th Septem-
ber 1924 on the application of C. S. Sitarama Iyer of 
Conjeevaram requesting the permission of the Government 
under section 86 of the .Code of Civil Procedure to file a suit 
for damages against the Swiss Consul General at Bombay ; 

(b) whether the G-overnment replied to C. S. Sitarama Iyer with 
reference to the /Said application that no sanction of the 
Government is required for filing a suit under section 86 
of the Code of Civil Procedure ; 

(c) whether any memorial was received from C. S. Sitarama Iyer 
dated the 15th Oetober 1924 addressed to the Secretary of 
State for India, praying for n revisioIf of the order of the 
Government stated above ; and 

(d) whether the Guvernment will be pleased to place the connected 
papers on the table of this Hou.se , 

Sir Denys Bray: (a), (b) and (c). In substance the facts are as 
stated. 

(d) Government do not consider that any public interest would 
thereby be served. Mr. lyer wished to bring a fmit against the Swiss 
ConRu} General and was informed quite simply that be wais entitled to 
do so. 

DEPRESSION IN THE COTTON MILL INDUSTRY. 

4:73. *1Ir. l'tI. K. Acharya: Will the Government be pleased to 
state: 

(a) whether their attention has been drawn to the serious orilia 
threatening the cotton mill industry in India , 
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(b). 'whether it. is a fact that the millowners in B9mbny havo heell 
forced to reduce the ~ of their employees by 11 per 
cent. , 

(c) whether the Government propose to adopt any measures calcu-
lated to help this industry to tide, over the crisis T 

(d) what relief measures, if any, do the Government propose to 
adopt T 

The Honoura.ble Sir Oharles Innes : (a) Yes. 

(') It is reported that the millowners in Bombay propose to 
reduce wages by 1H per cent. with effect from September first. 

(c) and (d). The Honourable Member's attention is directed to 
the reply given by His ~  the Viceroy to the deputation of the 
miUowners a report of which IUlS uppcared in the Press. 

ALLOWANCES OF Ol'FICIAL ANI> NON-OFFICIAl, REPRESENTATIVES· AT THE 

GENEVA INTERNATIONAL LABOUR CONFERENCE AND THE LEAGUE OJ' 

NATIONS. 

474. *Mr. T. O. Goswami: (tt) Will Government. please IItate the 
rate of allowance paid to official and non-official representatives respective· 
ly at (i) the Geneva International IJabour Conference, (ii) the Geneva 
League of Nations meetings ? 

(b) What. were the amounbl actually }lllid, and under what items, to 
~  of the officiall1nd non-official udllgutml to (i) the J nternutional Labollr 
Conference in 1924 and 192;;, and (ii) the IJcngue of Nationll in 1924 T 

Mr. L. Graham: (a) (i). A copy of the .11os govel'ning the 
allowances of non-officials is laid on the table. the same rules apply 
t.o officials except that they receive in addition deputation pay undt'lr 
the regUlations in force. 

(a) (ii). The ratcH allowed depend on a,d hoc ordcrs passed on each 
occasion. 

(b) (i). A statement is laid on the table. 
(b) (ii). Details are not available. Such payments are usually 

made by ~ Secretary of State. 

Rule. gO'IJerMfig allowances 01 non·officials de.puted to International Labour COnfCf'6f1ou. 

1. Non·officials deputed to International Labour Conferene.l'Is all delegatee or 
advisers will receive thll following (,onr-cssions in every eURe : 

A.-The cost of tint elass travel from their l'C8idenee to the place of mooting 
of the Conferenee Dnd back by thl'l shortest routll, includiIig :  . 

(a) aetual first clasl! railway fares from tho place of re8idence to the pot1 
of embarklttion, and from the port of disembarkation to the Oonference 
and back j 

(b) freo pa8BuM'f's nt Ron (whi"h mUNt be bookod through Government) at first 
class "  B  " P. and O. ratcs or their equivalent j 

(0) an nllowllnl,e of RB. l/'iO 1:or each voyage from Tndia to Europe or Europe 
to India. Thill ullowHoe.e is in lieu of t.he payment of aetual eJtpen8es 
nellll88arily ine,lIrred on frl·igbt of luggage, luggage regiatration charges, 
conveyances Ilnd C88ential expenses on the voyage. 

Provided that : 
(') all expenses of the outward journey will be borne by the representa· 

tivo it he eommenccs the outward journey moro than two monthl before 
tho opening of the Conference j 

L117LA .1 B 
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(n) all eXpenRe8 of the return  journey will be borne by the representative 
if he docs not complete tbe return journey within two Dlonthll of the 
clolling of the Conference; 8nd 

('U) the class of. pallsage granted may be varied when palsages of the class 
indicated 81'e not available, 

B.--Subsistenee allowance while in Europe, at rates to be fixed by the Beeretary 
of State, for 

(G) the dv.YB spent by the repfl'sentativc at the Confel'enec ; 

(b) Bueh days before and after tho COllfert'nee 8a had neeetlllarily to be spent 
in Europe in order to elUlble tho delegate to utt.!'nd the Conferenee • 

• 
2. In addition, the ~  of India can allow, in necelsitoul caBel all outfit 

allowance 1I0t 11X,"I,!'(Ullg RII. liOO to Dl(lCt /(('.tulil t'Xl'l'llSllM JlI'eCKRllrily illcurred oy 
r6preBontntivoft in the ~ .  of clothing wbich they would not normally require but 
for the Conferenre. 

3, Where /L repre!lt'ntntive wishes to go by lilly ot/lI'r route than the shortest, 
the Government of Illdia /II;1y, 8ub;jet't t.o provisos (i) /11111 (ii) to  rulc ], permit 
him to draw the amount to which he would have been entitlod had he trllveUed by tbe 
lhort9t route. 

4. Paymt'nts will ouly bt' madp Oil hills duly ~  ~  the rt'presentative and 
lupportod, in t.bl' ('n80 of outfit nllowl\ucPIl, by tl'lltit'RllIcn's rl'cl'il'ta !tllll ill other rascs 
by vouehel'll or whl're thnt ill not prarti(,lLhl(l, b)' IL Rtlltl'lnf'nt lIign(lti by tho reprClltlntR' 
tivo t't'rtitying thltt the eXpenRe8 wpre ar.tlllllly i1u·urrr.(\. 

The allowan('o8 aet-uRlly pRiti til thl' offidlils IIlul non.offie •• iIlIA dt'llUtt!ti to the 8ixt.h 
Intl!rnutional Lllbour COllfercnCt' lwld ill 1!l:!4 Wl'l'l': 

Sir A. C. C1,aUerje(!, (Govertl1lHmt DelegGte) : 

Travelling oxpt'nscs and subsist.cnce nl1owllne.e 

84, L. J. Ker.hGVJ (Govcl'1!Pcnt Dclvgatc) : 

Travelling expenses arl 8ubsistence Itllowanee 
8i, Alea:a7l111Jf' MurrGY (Etliployer'lI Delegate) : 

Travelling expen8es amI 8l1bMist.enec IIll0wnJw!:' 

1,icut.,Colo7lcl F, H. G. Hutclli/l.llon (Adviser to . . ~  Dclr,yulcB) 

Travelling eXpCUSl!1I and suhsistcut'C allow/met) 
Mr.'JolIlJph BaptilitG (Wur'kers' 1)clcgfltc) : 

Travelling eXllenses 1l1ll1 lubsistene,!;! UIlOWILlII'O 
Cost of return .pILslIBge 
Outfit nllowlLJ\ce 
Voyage expense. •. 

Totlll 

Hs. 1,000 

Re. 100 

Rs. 1,100 

£ •• d. 
92 4 4 

98 8  6 

14 6 8 

• 80 18 7 

115 2  0 

113 0 0 

258 2 0 

The allowancell paid to the delplI'ateB and advisers who attended *he 7th Inter. 
national Labour Conteretl!!e heht in 1925 aro: 

8', A. C. C1.attcr,ief- (Govr.rtt.mcllt ~  : 
Travelling I'Xl'tlllllt'fl arul SUhMi/lt.l'nl'tl n.\Iowanr.e 

8" 1 •. J. Ker.haw «(;o,vllrnmcnt Delegala) : 
Tra\'t'lling expense" and ~ ~ .  nllownnp\, 

Mr. R. N. Gilc1Jrl8t (Adviser to G.tI1,crn.me'llt 1)I'I(lOflte.) 
Tr&l"IJllillg eXpl'II111l8 onrl lIubllist.l'n"l.l u.J1owunc'(;' 

Si, Tltomae Smith (ElIll'lollr.f1I' lJe/cURte) : 
TrILveIli1l1C eXllCnllos IllItI subsistcnce allowllnce 
CORt of single puasllgo 
Voyaae UpeQlfS 

Total 

; . 

£ II. d. 

67 19 1 

7-i 12 6 

83 0 9 

48 13 9 
li4 0 0 
10 0 0 

112 13 9 
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Mr. N. M. Joshi (Workers' Dolegatll) and Mr. Chaman Lal (Adviser to tho 
Workers' Dell'gate) hUVtl lIot yet lIubmitted their (Ilaimll. The following expenditure 
hal 110 far been incurrc(i on tbeir account : 
Jlr. N. M. Joshi (Workt:!'s' Delegate) : 

RH. A. P. 
Cost of first class return passage . .  • . •. 1,923 6 '0 
Advance (adjustable against his travelling expenses, Bubsistonce 
allowance and outfit allowanee cluims for ~  not yet 
received) 

, Total 

Mr. Chaman 1,al (Ad'lri8cr to tl,c Workers' Dclegate) : 

Colt of first clau return pa8sago 
AdvlUlce received in India .• 
Advanco received in Europe .. 

'l'otal 

£70 

£70 

2,000 0  0 

8,928 6  0 

Be. A. P. 

1,452 10 0  , 
1,000 0 ,0 

~  10 0 

The advanol' ill adjustable ngniust trnnllling expensClB IUld subsistence allowance, 
claims for which have not yl't been received. 

INDIAN SOLDIERS IN CHINA. 

475. "'Mr. T. O. GOSWa.mi : How many ~  lIoldiers are there' in 
China? Are there any there belnnging to the Indian Army and paid by 
India T Were any Indian soidicrlol Rent recently in connexion with the 
present disturbances in China , 

Mr .•. Burdon : The attention of the Honourable Member is invited 
to the reply which I haw already given to queytion No. 105 I!.IoIked by 
another Honourable Member, Mr. Bhubullannnda Das. 

PA.Y OF 'J,'lIE INDIAN ARMY' SKRVICE CORPS CLKlUCS. 

4!7ft *Lala. Ba.ns Ra.j : Will l.hn Go\'crmnent ho 1'11f'IlKml to state if 
/Illy decision has al! yet' been Ilrl'ived at IlS t.o the points railled on the llues-
tionlo! put up hy Sarclar Hahadur Captain lIira Singh at tbe mce-ting of 
this ASHembly on theH!th I"eb,'\Utry l!.l24, reg'llrding th.e pay of Indian 
Army Service Corps dm'kN ? 
Mr. E. Burdon: A dlleisioll on the points rlliRed hy Sardllr Hahadur 

Captain HiI'll Singh W/IS issued in Army Depllrtm('nt lett.er No. A.-28198!1 
(A.G.-10), dnted the ]"t December 1 !lU, which WitS published as an 
.Annexure to India Army Order No. 1045 of 1924 for the information of 
the clerks of the Indian Army Service CorpH. A copy of this India Army 
Order will be fllrnil.;hed to the Honourable Member separately. . 

PAY OF THE INDIAN ARMY SERVICE CORPS CLERKS. 

477. *La,la Bans Raj: (a,) Are t.he Government aware that the delay 
whioh has alroudy taken place in·the disposlIl of the CaRe regarding the 
promiHed betterment of the plLy und pl'OSpeetH of Indian Army Servj(·o 
CorpN clerks before issue of A. 1. (I.) 863 of ]923 and the Bcheme sano-
tloned therein after full 4 years' deliberation have caused much diK-
content and hardship,; to the clerks! 

(b) If the answer is in affirmative. do the Government propose to ,ive, 
R further sympathetic consideration to the matter as already promised, with 
L1l7L4 lIB 
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R view to snch amendments being made in the schcme at an early date as 
will ensure It marked inel'eulole in the pay and prOtlpects of the senior "lerks 
oyer the previous scheme and aiford It better field f()r improvement and 
bettering their posit.ion by affording an opportunity to Upper Division 
Clerltl! to reaeh the maximum rate of pny of t.he appoint.ment before they 
retire' . ~- ,.; .• 

'Mr. E. Burdon: (a) No. Since the publication of the India Army 
Order to which I have just referred in reply to the previous question, 
representation", have been reeeived from only a clerks 01' the Indian Army 
Service Corp!! and their mums are being dealt with. 

(b) ThiR question does not arise, but T may  mention that a further 
~  for improving the prospf'cts of the senior clerks of the Indian 
Army Service Corps is under consideration. 

GRIEVANCES OF THE INDIAN ARMY SERVICE CORPS CLERKS. 

478. "'Lala Hans Raj: (1) Are the Government ~ that no con-
sideration is paid to or no provision is made for : 

(a) housing of the clerl{s of Indian Army Service Corps on trantJ-
fer which are too often and to diHtant partH of the country; 

(1) ) the care of their families anil education of their chlldrt'n 
when they are transferred from one Provinc·e to another 01' 
are on fieid service ;  . . 

(c) meeting the extra expenRe incurred by such transfers, etc., 
when proceeding o.n field service by keeping two houselil in 
t.he former ca!;e and breaking up their h011Res in both cases-
beyond allowing them field service battct when on field 
scrvice only to supplement their ration and clothing' 

(2) Can the Oovernment MY why ,,;ueh indifferent treatment has been 
Bnrl is being meted out to these clerks while other members of the ~  

CorpH haY(' been more generously and liberally treated :HI would uppear 
from a comparison of pay and multifarious allowances of B. 0,.. a.nd 
D. O. Rs. of the Corpl! before and after the Great War' 

Mr. E. Burdon: (1). (a) Clerks of the Indian Army ~  Corps 
receive consolidated rates of pay from which they are required to pay their 
own house rent. 

(b) Indian  Army Service Corps clel'kll are governed by the Civil 
Service RegulationR, like all other eivilian clerks, and as my Honourable 
friend mllst be aware there is no provision made in these Regulations 
for the management of the domestie aWairs of any Government. servant 
when absent from his family. 

(c) When on field s<'l'Yic<', c1cr1,s receive rations, tentage, clothing, 
aDd extra pay up to 50 per cent. balta, and Also occasional officiating pro-
motions j and Government Ar!"! not ~  to admit that any further 
remuDcration would he justified. As rejrards transfers, I would refer to 
the reply tIlllt I havp jUllt given to part (b) of thil! question. 

(2) The term I! of lIel'vice and the emoluments in this as in other Gov-
ernment serviees depend mainly on supply and demand. The liabilities, 
including service and sepnration, arp. fully known to all entrants and, 
judging by the applications 10 join the Corps, do not seem to make the 
service unpopular, 
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PROVINCIAL CONTRIBUTIONS. 

479. *Mr. X. O. Neogy: (a.) With reference to clause (d) of the 
Resolution regarding provincial contribution"" ndopted by the Legislative 
Assembly on the motion of the Honourable Hir Basil Blackett, on the 
21st Mareh last, will ·Government be pleased to lay on the table any 
correspondence that may have passed betwecn them and the Provincial 
Governments on thc subject Y 

(b) Will ~  be pleased to make a statement showing the 
extent to which the recommendation contained in the said clause, that the 
amollnts released or given may be devoted mainly for expenditure in the 
'l'ransferred Departments, has been or is proposed to be given e1fect 
to by the different Provincial Governments Y 

The Honourable Sir Ba.sil Blackett: (It) A copy of the Resolution 
88 adopted by the Afo.Isembly was' forwarded' by the Government of India 
to all Provincial Governments. No other cOl'ret;pondenee has passed 
between the Government of India, Ilnd the Provincial Governments on the 
subject. 

(b) I would refer the Honourable Member to my reply to Mr. Venkata-
patiraju's question No. l::JO . 

• 
PAYMENT FOR WAGONS BUILT OUTSIDE INDIA. 

480. "'Mr. ·Jamnadu M. Mehta.: (a) Has the attention of Govern-
ment been drawn to the Ueport of the Indian Standard Wagon Company 
for the year ending :nst March 1925 Y 

(b) Is it correct as stated therein on page 4 that for wagons ordered 
abroad, payment is made to the manufacturers some months before they 
are ready for running, while pnyment to t.he Indian manufacturer is 
only made against completed wagons delivered ready for running , 

(c) Will Government he pleased to explain why there is this dis-
crimination in favour of the foreign manufacturer T 

(d) Are they prepared to issue the necessary instructions, so that 
hercafter payment f()r wagollil built outside India shall alt;O be made only 
when they are delivered ~  thit; eountry completed and ready for running' 

Mr. G. G. lim: (a) Yes. 

(b) All eontract.s for wagons ordered ahroad are based on delivery 
f. o. h. foreign port, as the manuflwtul'ers do not erect the wagons in IndiA, 
this work being done in the workshops of the Railways concerned. Pay-
ments for lIuch wagon" are, therefore, madll when the finished materials 
for the wagonll, properly packed, have been delivered f. o. h., i.e., when 
the Director Genet'al of Stores takes delivery  of them. 

(c) No discriminat.ion in favour of tilt· fort·jgn manufadurpJ'S iJ 
involved, as they are not. responsible fllr cleJivrring the completed wagons 
ready for running in India and, tlwrefore, cannot be eXIlected to wait for 
payment till the wagons arc l'l'lldy for use in India. When the costs of 
imported wagons are compared with the costs of similar articles from 
firms in India, interest on t.he foreign COSt.H, to cover the period that ~  

elapse between the making of payments abroad and the placing of t,he 
wagons in use in India, as well as ~ cost of erection, painting, etc., in 
railway workshops in India are added to the costs of t.he imported wagons. 
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(d)' Jt10r ~ already explained, it is not pOl!Isible to delay pay-
ments to firms abroad nntil the wagons nrc delivered in thi!! eountry com-
pleted and ready for running. 

IIr. JamIlad.as M. Mehta : ~ the Honollruble Member suggest that 
it is impm.!!ible to prevtmt this tliserimiJiution? ' 

Mr. O. G. 8im :  I sny there is no diHcrimination, Sir. 
Mr. Jamnadas M. Mehta. : Then how do you .nccount for the state-

ment that you make paymlmt!! in thp CHse of the foreign manufacturers 
much earlier than in the ellse of the manufactnrer!! in India T 

Mr. O. G. 8im : In both cmws we make payments only on delivery. 

NAME AND QnALU'I(,ATIONK ()Io' OIo'FTClm APT'OINrrm 1·ir,r. ILn SA-HIm HUKAM 
CHAN(), l>F.PUTY A<;:O:lHTANT CONTHOI.IJm m' 1\1 (].l"AJt\' ACCOlTNTS, 

~ . 

481. -Khan Bo.hadur 8a.rfaraz Hussain Khan: With ref'l'rlmee to the 
Ga:r.cttt' of India No. :n, dated Himlu, the ~  Aug-u!!t., H)2!i, Part I, 
page 701 under the hcading "!i'inunc'e Department (Militul'Y)" 
NotHiMtion No. - . .~.  dut.ed Himla, the :mth .July, 1925, will the 
GO"!!I,'11ment be pleased to Rtate : 

(a) The name and qunlifillll1.ion!! of the officer who' hilS bllCIl 
appointed in place of Hai SalH'h IIukllm Chand. Deputy 
Assistant Controller of Military Accounts Y . 

(b) The qualifications of Rai Sahib lIukam Chand-Y 

The Honourable Sir Ba.sil Bla.ckett: (0) No permanent promotion 
to the gr.f1de of Deputy Assifoltant Controller of Militllry Accounts in place 
of Rai Sahib lIukam Chand, retired, has ynt been made. 

(b) Rai Sahib Hukam Challd was a qualified Accountant of the 
Military Accounts Depart.mnnt before hiH promotion to the grade of Deputy 
Assistant Controller of Military Accounts. 

PROSPEc'rs FOR INmAN SI':TTI,gRS TN 'BRITISH GmANA. 

482; *Khan Bahadur 8a.rfa.raz HWlsain Khan : With reference' to the 
Government reply that. " t.he deputation of an officer is now under con-" 
sideration " in reply to ~ .  No.1 af) jn tIw meeting of the Council 
of State held on the 16th Marclt 192;;, l'!'.gar(ling t.he " Prospects for 
Indian Settlers in British Guillua " will the Government be plea.sed /;0 
litate : 

(a) If they have considered the matter T 

(b) If so, the name of the officer so deputed 1 

Mr. J. W. Bhore: (0) Yes. 
(b) I hope to be able to make on announcement on the subject shortly. 

Jtban Bahadur 8arfaru Hussain Khan : When may we expect it , 

Mr. J. W. Bhora : Before the end of the month, I hope. 

Ol'IUM CONSUMPTION. 

4:83. *ltha.n Bahadur 8arfaru BU8a!n Khan : With reference to the 
Btatement laid on the table in reply to question No. 131 in the meeting of 
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the Council. of State held on the 4th March 19251 regarding ;, Opium 
Consumption", will the Government be pleased to Htate if there are any 
special reasons : 

(a) for t.he largest commmptiol1 of opium in the Provinces of 
Bengal and Assam T 

(b) for the almost steady decrease .of the cOll,Sumption of opium 
from the figures 12,068 in 1914-15 to the figures 7;406 in 
1923-24 as shown in the total Y 

'I'he Honourable Sir Basil Blackett: (a) The ~  high total 
consumption in Bengal iF! Rolely due to the faet that that province is ~ 

most densely populnted of all the ~  in Indili. The consumption 
per head of the popuilltioll is lesH thun in Il;ny olher province exeept the 
United p.rovinceH und possibly, Bihar· nnel OrisHu. As regl.lrds AHSam, 
tlw phYlllica.l conditions of the provinee and the traditional habits and 
customs of the lwople are chiefly ~  for the comparatively high 
rate of consumption. In regal'd to this pllrt of the question and also t • .l 
part (b) I would refer. the Honourable Member to what was stated by 
me in the course of the speech delivered by me in this House on the 13th 
March last in connection· with the discussion on the Opium Demand. 

REPEAL OF THE COTTON EXCISE DUTY. 

484. "'Mr. R.I[. Shanmukham Ohetty: (a) lIas the attention of 
~  been drawn to a report in the Press in which the Chairman 

of the Bombay Millowncrs' Association is said to have !iltated that 8H a 
rt'tlult of the ~  which the Committee of the AssociQtion had 
wit.h Mr. Chadwick the impression left on the Committee wall thut thc 
Government of Indill had no intention of repealing the excise duty u.ntil 
they' could find enough fipsnee to reduce the import duty on yarn antt 
cloth as well ?  • 

(b) Is the above statement a correct interpretation of the intention 
of Government Y If not, will Government be pleased to state their 
real intention about the matter' 

(c) In view of the crisis in the mill industry do Gov·crnment propoll3 
to t.ake any action' If so, what' If not, why not t  . 

The Honourable Sir Oharles Innes: (a) Yes, Mr. Chadwick never 
made any suggestion which eould bear tha.t interpretation. The report is 
unfounded. 

(b) No. Government will remove the cotton excise duty as soon 8.11 
financial considerations permit. 

(c) The Honourable Memher's attention is directed to the reply given 
by His Excellency the Viceroy to the deputation of the millowne1'8, a 
report of which has appeared in the PreMo 

Mr. B. Du : Is it the intention of the Government to devote the 
surplus of the bounty on Indian steel to the relief of the cotton excise 
duty? 

!'he Honourable Sir Basil Blackett: I do not think that that question 
arises but jf it does arise, I think it is for me to answer. There is 110 

~  88 compared with this -year's budget estimates, from the receipts 
from steel. 
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FAILUBE TO REWARD C. V. RANGASWAMI IYER, AN EMPLOYEE OF THE POSTAL 
DEPARTMENT FORMERITORIOUS WAR SERVICES. 

485. "'Mr. :8.. It. Shanmukham Chetty: (a) Is it a fact that C. V. 
Rangaswami Iyer, an employee of the Postal Department, did distinguish-
ed gervice in Mesopotamia during the War, for which his name was 
brought to notice by the Commander-in-Chief of the Mesopotamia Expedi-

~  Force in hil!l despatch of 27th February 1919, published in the 
Supplement to the IJondon Gazette, dated 5th June 1919, No. 31368 f 

(b) Is it a fact that men who rendered such field service during the 
W'lIr werc given special promotion or some reward' 

(c) Is it· a fa(!t thllt the above mentioned C. V. Rangas..vanli Iyer 
was not given any promot ion or reward for his meritorious serViCtl ~  

the Director General of PORts and Telegraphs' declined to do anything 
in the matter T If so, will Government be pleased to state why he was 
trelttcd in this manner , 

The  Honourable Sir Bhupendra. Nath Mitra: (a) Mr. Iyer was 
mentioned in the despatch quoted by the Honourable Member. 

(b) A (lertaill n tim ber of men were gi ven speci a1 prOlnotion 011 
~ account of merit.orious field service but this method of rcwurd was 
abandoned in May 1920. 

(c) I am asking the - ~  to (lall for the necessary papers, 
and the case wj]) be further examined. But t.he Honourable Member 
must not deduce from t.his ~ that I hO,v(l as yet formed any 
opinion as to t.he possihility or desirabilit.y of doing anything for Mr. 
Iyer. 

• 
CONSTRUCTION 01<' A lllUDGJ<: oVlm THE L";VI,:L CROSSINH ~  AXOt.A ON THli: GREAT 

INllIAN PI<:NINNUI,A RAILWAY. 

486. *Mr. M. S. Aney: (n) Has the attention of the Government 
been drawn to Hw lteso]ulion moved by Rao Sahib R. V. Maha.iani, in 
the Central Provincef; ~  Couneil on 2111t November IH22 in tho 
mlltt.rr ot' thc const.ruction of a hl'illge over t.he level crossing at Akola 
IItation on the Bhutillvul-Nugpur f;ectioll of the G"'eat Indian Peninsula 
Railway, Rnd the reply given by the Honourable Sir B. P. Standen, on 
behalf of the OoyernIDcnt 7 . 

(b) lIas the attention of the Government been drawn to the reply 
given by t.he Honourable Sir' B. P. Standen to a 'question on the same 
point by Mr. Y. M. Kale in t.he Central Proyinees IJegiHlative Council, at 
its meeting held on 5t.h March ·}!)2;' stating tbat the Local Government 
has been preHHing the interests of Alcola and ~  far has obtained a large 
measllre of success , 

(c) Will the Government be pleased to state in clear terms what 
concession the Local Government lIucceeded largely in obtaining from the 
Iwilway Board in this matt.er,? 

(d) Will the Railway Board be pleaRed to publish the correspondcn('e 
that took place between the Government. of t.he Central Provinces and t.he 
Railway Board as well as t.he Great Indian Penimmla Railway since 1922 
to this date , 
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( 6) Are the H.ailway Board prepared immediately to issue iustruc-
tion to the Great Indian Penimmla Ho.ilwllY Agent to take up the question 
of the construction of a bridge overground or underground in accordance 
with the advice of their ~  Expert along with the scheme of the 
remodelling of the Akola station yard for which provision to the extent 
of 380 thousand rupees has already been made in the Hailway Budget for 
1925-26 Y 

Mr. G.  G. Sim: An agreement has been reached on the subject. It 
has been decided that an ovcrbridge is to be built at the existing level 
crossing near Akola, and the cost is to be divided as follows: 

(i) The Railway to pay for the bridge proper, i.e., abutments, 
piers, girders, etc. 

(ii) The local authority to pay for the lanel required for the ap-
proaches and for the approaches themselves, and to aHl!Jume 
responsibility for the maintenance of the entire road when 
complete. '!'his method of allocating the cost is in accord-
ance with thc general principles that have been followed in 

• deciding similar cases elsewhere. 

The Agent, Great Jndift.'Q Peninsula Railway, has been instructed tl) 
take steps to put the work in hand as soon illS ~  after the neces-
sary funds have been allotted. 

CONSTRUCTION Ol" A BRIDGE OVER THE Ll!:VEI, CROSSING AT AMRAOTI STATION. 

487. *1Ir. M. S. Aney: (a) Are the ~  aware that the level \ 
crossing at the Amraoti Htation on the Badnera-.Amraoti branch line 
causes considerable detention and Herious inllonvenience to the passenger 
and goods traffie along the road running in front of the railway station 
from the Amraoti town to the civil stat.ion Y 

(b) Do the Government Pl'OPOf;C to eonstruct a bridge over tht: 
level crossing and remove a long standing grievance of the peopie living 
at and going to Amraoti, for business' . 

1Ir. G. G. Sim: (a) and (b). The Government are not aware of the 
existence of the undue detention and inconvenience referred to. The 
policy of the Government is to leave to the diseretion of Railway Ad-
ministratioDl' such matters as the provision of overbJ'idges where the road 
traffic requirefol them. The question, therefore, ill one t.o be referred to 
the Agent of the Hailway concerned thr()ugh the T.Jocal Advisory Com-
mittee. 

CONSTRUC'TION OF C.ERTAIN RAILWAY LINES IN HERAK. 

488. "'Mr. M. S. hey: (a) Will the Railway Board be pleaFied to 
state if they have in view the projection of the following  lines in Berar 
in t.he near future' 

Dhamangaon to Yeotmal (broad-gauge). 

Darwba (Motibagh) to Pusl1d 1 Narrow-ga ..... c. p.R.n ... yl 
Yeotmal to Wun 
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(b) If so, when do t he ~ . propose making a start Hnrl within 
what period will Uw works be eomple/ed 'I 

(c) If the Jlnswer be iJi the negative with regard to any or all of the 
above-mr-ntioned projl'et,s, will tl1(' (JovernnH'ut he pleased to disclose ·the 
reason.s for abandoning the I·mme ? 

:r.1r. G.  G. Sim: (1I), (/I) and ('c). The Government have not defi-
llitely abandoned thesl! projeets. TIll' two lImt named were l!llrveyed 
in 1913. 'fhe Hllilway BOHrd has askell the Agent to ~  the mflre 
promising projeetH and It Sp!leilll offiee)' has heen appointed for the pur-
pose. 

~.-  OF SECOND C,.AS/': TWJ\ETH ON THR ~ . - .  ~ OF 

~ C. P. HAlLWAY. 

489. *Mr. M. S. Aney: (l/,) W ill the Government bc pleased til 
inqlire whetlwl' 1'01' SOUle time ill the ~  seco!ld class earriuges are being 
nttached to trains running on 1 he l!:lli(!hpur-Yl'otmnl line of the C. P. 
Railway and still no seeond clasH tiel,pts urI' being issued to passengerii 
intending 10 travel by the second class ? • 

(b) Will the Government he pleased to explain the reasons for the 
"Hme , " 

The Honourable Sir Oharles Innes: (a) and (b). Government have 
no information. A copy of thl' qlwHtiol1 and answer will, bow(wel', 
be forwarded to the Agent, Great Indian Peninsula Railway. 

CONSTIW(1TlON OF PLATl"ORMS ANn PROVISION OF WAITING ROOMS AT CERTAIN 

STATIONS ON TIn; ELT.1CliI'UIl-YLWTMAI, LINF; In' TH\<: C. P. RAILWAY. 

490. *Mr. M. S. Aney : Do the Government propose to make the 
following conveniences on the Elliehpur-Yeotmal Jine of the C. P. Hailwuy 
in the interest of the ~  public: 

(i) Construction of platforDls at Yeotmal, Darwha, Karanjll, Banoaa 
and ElIichpur ; 

(ii,' Pl'ovisi')Jl of WHiting rooms for first and second (llas!; pllS8el1gers 
at: Y cot.mal and Kltranja stations ; and 

(iii) FacilitieR for drinking water at :11 the stations on the line , 
Mr. G. O. Sim : Railway Administrations have discretion to provide 

sueb facilities where traffic offering .justifies sllch provision. A copy of 
the question and the answcr will ~ sent to the Agent, Great Indian 
Peninsula Railway, for sneh action as he considers to be neceRsnry. 

PUBLlCATION Olo' ~  INFOHMATJON RloXIARDING THE ELLICHPUR-

YEOTMAL LINE. 

491. *Mr. M. S. Aney : Will the Govcrnment be pleased to puhliRh 
the following information in regard to the EUichpur-Yeotmalline 1 

(a) The gross-earnings from paRsenger traffic and goods traffic 
separately. 

(b ) Working expenses, 
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(c) Number of passengers travelling and the total tonnage of goods 
carried every ,Year on the line, 

(d) Annual average of travelling milcs per passenger on the line, 

(e) And the llverngn annulII income derived per mile for every ton 
of goods carried on the linn. 

(t) Annuttl cost of eoal-consumpt.ion, 

(g) Cost of rpncwllIs and repairs of rolling stock, ani! 

(h). Cost ~  for staft' on the line: 

(i) drawing monthly salary of Hfl. 1,000 and upwards, 

(ii) of Rs. !'i00 to 1,000, 

(-iii) of RN. 2[,0 to liOO, amI 

(lv) the sn.mn d!'ttwing a monthly salary of less than Rs. 250 1 

Mr. G. G. Sim : All t.he information available ahout the Ellichpllr· 
Yeot.mal line will he found in the History of Indian Hllilways constructed 
and in progress eorrect.ed up to :.llst March 1!l24, a copy of which is 
availllble in the Members' Lib,·llry. 

~ ~  TO PMIRENC1NRR ON ACCOUNT OF CIIANCHNG TRAINS AT 

MlJR'1'IJAPUIt STATTON. 

492. "'Mr. M. t. Aney: (a) Arc the Government aware that sm'iol.l"" 
inconvenience is caused to the paRSengers on account of transportation 
from one train to another at l\1urtijapnr Station' 

(b) Are the Gover.nment prepared tQ consider the necessity of joining 
the Murtijapur.Ellichpur section with the Murtijapur-Yeotmal section or 
the C. P. Railway by constructing a bridge ? 

Mr. G. G. lim: The IIonouramle Mpmber is referred to the reply 
already given to hiH question on U Hornewhat similar ~ . 

NUMBER OF STRIKERS DJSMISSEn BY ~ NORTH WESTEltN RAILWAY. 

498 .• Mr. Abdul Haye: (a) Will the Government please sttl.te what 
is the number of railway employees lind workers who went on strike 
during the last general Htrike f 

(b) How many out of these were allowed to return to duty and what 
ill tbe number of tho He whoH!l services were dispensed with' 

(dOut of those who were dismissed how many have been re-
~  f 

The Honourable Sir Oharles Innes: (a) The number of North 
Western Railway strikeI'll wall 22,000. 

(b) Out of these 14,000 havp,returned to duty and the balance were 
struck off the rolls. 

(e) As none were dismiSRed, the question of reiIllJtatement does not 
arise. 
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EVICTION FROM RAIl,WAY QUARTERS OF STRIKERS DURING THE RECENT STRIKE 

ON THE NORTH WESTl<:ltN .~ . 

494. *Mr. Abdul Haye: (a) Is it a fact that the railway staff 011 
strike was forcibly evicted from their quarters at Lahore, Karachi, 
Uawalpindi, Khanewal, Samasatta,  Bahawalnagar, Lala Musa and other 
strike centres, while rent was bcing paid for those quarters 7 

(b) Is it a fUflt. that the strikers with their wives and children had to 
lie unsheltered over the sandy plain at Khanewal, Kundian and Lala 
Musa in the hottest part of the year, while most of the quarters vacated by 
them remained unoccupied throughout thc strike Y 

(0) Is it a fad tha.t the strikers at Khancwal were forcibly remoVEd 
from the shclter or the trees along the road with a view to torture them 
into surrender and that owing to thcse tortures certain deaths took plalle.> at 
Khanewal T 

The Honourable Sir Charles Innes : The Honourable Member is 
referred to the reply givcn to Lala Duni Chand's question No. 449. 

ARRESTS OF STRIKERS ON THE NORTH WESTERN RAILWAY. 

495. *Mr. Abdul Haye : Will the Government be pleased to lay a 
statement on the table showing the num ber of strikers who were arrested 
and 110W many of them were found guilty and convicted T 

The Honourable Sir Oharles Innes: Governmcnt have no informa-
tion. 

BREAKING OPEN OF QUARTERS OF STRIKERS A'l' RAWALPINDI, LAHORE, KARACHI, 

ETC. 

496. *Mr. Abdul Haye : How many locked doors of the Rtrikers' 
quarters were broken open at Rawalpindi, Lahore, Karachi and other 
places in the absence of the occupants 7  W cre any preeaution>J takt'n to 
safeguard the property? Was it taken possession of by the police or 
other railway authorities and were any lists of such property prepared T 
If not, why , 

The Honourable Sir Oharles Innes: '1'he Honourable Member is 
referred to t.he reply to IJala Duni Chand's question No. 450. 

LOSF! SUSTAINED DY THE NOWI'D WESTF.RN RAILWAY DURING THE RECENT 

STR1KF-. 

497. *Mr. Abdul Haye : How much IOSH did the North Western Rail-
WilY sustwn in revenue during the period of strike as compared with the 
correRponding period last year , 

. The Honourable Sir Cha.rles Innes: The Honourable Member ill 
referred to t.he reply to Lala Duni Chand 'N ~  No.. 451, pArt (b). 

ALLOWANCES mVF.N TO NORTH WESTTr.RN RATT,WAY EMPWYF.ES TO PREVENT 

~  FROM OOING ON ~. 

498. *Mr. Abdul Haye : Has any' money, and if so, how much, been 
spent by the Railway on daily allowances giVtnl nil t.emptations to the 
staff to keep them from going on strike, and under what head WIlb that 
money sanctioned in the Budget by this House Y 
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The Honourable Sir Oharles Innes : The Honourable Member is 
referred to the repJy to J.Jala Duni Chand'l.! question No. 451, part (d). 
Any money IIpent on thill account would be charged to working ex-
penses. 

REINSTATEMENT OF STIUKERS ON THE NORTH WESTERN RAILWAY. 

499. *MJ:. Abdul Baye: (a.) How many railway employees were 
relieved from duty and given Npecial leave, free passes and allowances to 
break the recent Hb'ike on the North WeHt.ern Railway T What are their 
nameH and designlltionH T 

(b) Will the Government be pleased 'to place on the table :1 complete 
~  lihowing names, designations, period of Hervice and place of employment 
of thestrikerlS who have not so far been taken back to work' 

(c) For what particular reasons have they not been taken bacl(, and 
df) 110t the authorities intend to take them back, even in prefei-ence to llew 
8ud incompetent hands' 

The Honourable Sir Oharles Innes: (a) The Honourable Member is 
referred to the reply to question No. 451, part (e). 

(b) The Honourable Member il.! referred to the reply to question 
No. 452, part (a). 
(d The railway have not been able to re-employ a certain number 

of men on Rcconnt of their POlSts having been tilled by competent men 
during their n,bHencc on strike. 

RIVAl, UNIONS ON THE NORTH WESTERN RAILWAY. 

500. *Mr. Abdul Haye: (a) Is it a fact that there are at present so 
to speak two separat.e organiHationH known by the name of North Wt)liItern 
Railway Union-one the old union started in 1920 or 1921 and which is 
at prescnt led by Messrs. Hall, Miller and Khan and the second the 
newly started union of whieh the office bearers are Messrs. Thorpe and 
Ram Autar T 

(b) II! it a fact that the old union was recognised by the }tai!wRY 
Department and the Railway Board Rlweral yeal'!! back and the unillO ,vas 
llt!rmitted to represent and plead for t.hose branches of the Railway, service 
of "'hich morp. than 50 pp.r cent. employees and workers were brought OIl 
the register of the union as its members! 

(c) Arc the Government aware that the old union has an elaborate 
orgflnisation with branches in all districts and that it possesses a Central 
Delegate Committ.ee consisting of 70 members elected by the seven divisions, 
a working commit.tee and an executive' 

(d) Are the Governmeht aware that the new union on the other hand 
hilS no such organisation or branches' 

(e) Arc the Governmr.nt aWllre that the old union has more than 
45,000.. railway workerH as its members T 

. (I) Will the Government ploaHe state the total number of the members 
of tbp. new union' lH it a fact t.hat t.heir number is below 200 , 

(g) Are the Government aware that the income frqrn subscription from 
the railway employees alone of the old union ranges between Rs. 4,000 and 
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RH. 5,000 per mens.em aud that bl!!oJider; this the union is helped with 
.'ubscriptio;ns and donations by the public 1 

(h) Will t.he Government please state the monthly incomtl of tht' 
Dew union Y 

RIVAL UNIONS ON THE NOR'rH WESTERN RAILWAY. 

501. *ltfr. Abdul Baye: (a) Is it a fact that the Railway, Depal·f.. 
ment and thc H.ailway Board ha\'c refnsed recognition to the old North 
Western Railway Union and hnve instead accorded it to the new body' 

(b) Before according recogtJit.ion to the new union did the Govern· 
ment or the Railway Department or Hailway Boarel make any inquiries as 
to when and by whom the so-culled office bearers and executive officers 
of the union were eleeteel' If so, what was the result of the inquiry' 

(c) Is there any truth in the nllegation that the new organisiltion hilS 
been put up by certain railway offieialM of the North Western Railway 
to discredit the old union nnll countel'uct its activities? 

(d) Was any amount paid hy the runway authorities to anyone 
including one Mr: Thorpe to organise and start this new union Y 

(c) (i), Are the Go\'el'nment IH'epareu to !!ay that tIle Ilew union is 
mOl'e representative in its character than the old one? 

(ii) If not, will the Government please Mtate for what reasons they 
accorded recognition to the new union as ugaim;t the old union 7 

The Honourable Sir Oho.rles Innes: 1 propose to amlWCl' QueHtionM 
Nos. 500 and 501 ~  'l'lw ~  rl(!('lillfl 10 he drawn 
into a discussion of the poinh, raised ~  tlw Honoul'able Member. 'j'he 
facts, so far as Government nrc eOllet'l"lwll with llwm, are 111'1 follows: 
'fhe Hailway AdminiHtru1ion ~  the North WI'stern Hllilway Union 
in 1921 and in ~  to IL"lHist. it to estllhlish itsPlf colleeted t.he union Huh-
scriptionH for one yellr throuldl the }lay bills. HubMeqllentlyintenJal 
friction arOtiC among the Om(·" }H'IlI'en; "f ~ lInion IIno these ~ 
tlllirninaft'd in the eventl-: of .11llIll1ll',Y last when ~ party is said forcibly 
to havc Heized the union ~  The Bank in which the fundH of the 
union were dnposited is rt!portr'fl to have refw;(:u to hand ovcr thoHc lunds 
to eit.her party until the (lut'stion whieh party iH entitled to operatcon 
tho!!e funds has belln settled by 1\ court of law and there, so far as the 
Government are aware, the matter rests, ' 

APPOINTMENT OF INDIANS 48 Tn.Aut.: . ~ ~ ~  IN J1I1PORTANT CO)(. 
MlmUlAL C]O:N'l'UE'3 011 THI<: WORLD . 

• 
502. ·Mr, Jamnadas M. Mehta: Haye Government considered the 

strong demand of the India" commrrdal eommunity for the appointment 
of Indianl'l &I our trudc reprllslmtativcs in thc important commercial 
centres of thc world to look uftllr the ini;orcst!l of Indian tradc and com. 
lrlilree T What step!! have they taken in this bchalf Y 

The Honourable Sir Oharles Innes: 'l.'he attontion of the 1I0noul" 
able Member is invited to part (a) of the reply /,riven by-w.e to Mr. DM'a 
qutlliltiQU No. 103, on the same subject. . 
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PBoSCRIPI'ION OF CERTAIN BOOKS BY LALA LAJPAT RAI, 

503, *DiwaD Ba.ha.dur M, Ramachandra Rao: (a) Will the Govern-
ment be pleased to state the dates on which Lala Lajpatrai's " Wealth of 
India" and "Young India" were proscribed and the reasons for 
proscribing them' Are the Government prepllred to consider tile lith-is-
ability of ~  the orders paSlied by the Government of India in 
resp"et of these two books Y 

(b) Will the Government be pleased to st.ate whether, before taking 
action to proscribe a book or periodical the Goverllment ~  any official 
or official" und to :i.tate the official designation of the official or officials on 
whose ad'dee action is taken 1 

(c) Will thn Goyernment be plcm;cd to Khlte whether the AdvhlOry 
~  attached to the Home J)('partml'nt haK ever been aHked for itH 

opinio.n and if NO, to Htate on how lIlany oceaKions snch advice was eithcr 
songht or given T Arc the Government preparl:'d to consider t.he advis. 
abilit.y of phwing ~ whole list of the hool,s tlnd periodicals Pl'oscribed at 
I,resent before the AdviROl'Y Committc'e or nny other non-official body to 
he Rpecially appoinl'f'd hy 1he Oovprnment. for the purpose and to obtain its 
opinioJl liS to the dmii]'ahility or otherwiK(' of withdrawing or continuing 
the present prohibition '? 

(d) Will the (}overmnNlt be pleHt;ed t.o stll1.e whether Ilny periodical 
rt'\'iew nt definitll interva.ls of the oruer!! passt'd in respect of snch books and 
periodicalR is undertaken T If 1'10, will the Government be pleased to state 
the officer who performs these fllnetionfl 1 Are the Government pl'epnred 
to reconsider the whole policy of proscribing books and periodicals , 

The Honourable Sir Alexander Muddiman :  " ~ IntI;/!" Willi 
~  hy most Local Oovernments under Hedioll 12 of the Press Act 
(l of 1910) at different '(Iates in ]!)]7 Ilwl 191f1 ; and different -editions 
(lj' it were 1111010 notified tUlcler llectioJl 19 of the HI'a Clwtoms Act (VIII 
of 187H) in 1916 and 1917, 'I'he renSOM stated for fll'oRcription Were 
that it contained mutter of thtJ nuture ~  in clauses ((l), (c) and 
(c) of sub-section 1 of Hcetion 4 of the PresH Act. 'rhe' Government of' 
India nrc not at present prepared to withdl'UW the notifications under tho 
:::lea CUI,jtOllll'l Act, 

I have not been able to find Ilny reeord of the proscription of any 
book ealled " The Wealth of Indin ", 

(b) Orders of proscription nrc iRl'iued by Local Governments in the 
exercise of powers conferred on them hy !lection 99A of the Criminal 
Procedul'C Code Aud I ani unable to Hay what procedure Local Govern-
mentH follow prior to Uw i",-;ue of HHeh orders. 

«(') TIl!! answer is in the negative, Inu:-alluch as Ol'llt'rl'i or proscription 
are passed by Iwelll Go\'('rnrnents,] could not. consent tn consult the 
Advitmry Committ('(' or IIny other Jlol1-offieiH 1 body iu regard to the 
~  of withdrl:twiJlg or continuing-Hucb orderl'!. 

(el) I have no ini'ormatioll L11i to whether Local Government!! review 
at definite ~  the orders of proscription IJI\slmd hy them. The pro-
cedure in ~  to the proscription of hooks and periodicals was revised 
all recently flS 1922 and Government do not eOllKider any further revision 
either desirable or nCCCH8al'y ut preMcnt, 
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Diwan Bahadur M. Ramachandra Rao : Do I understand the Honour-
able Member to Hay that the book " Young India" was proscribed by the 
Local Government of the PUIljab ? 

The Honourable Sir Alexander Muddiman :  I have no informat.ion 
on the maUer. 1 cllnnot trace any order of proscription against the book 
called " The WeaIth of India." 

Diwan Bahadur M. Ramachandra Rao : J am asking about the 
other book. Who issued the order!; ? 

The Hon4furable Sir Alexander Muddiman : It was proHcribed by 
most Local Governments. 

Mr. A. Rangaswami Iyengar: Are the Government going to wait 
till somebody commits all Olrellee hy getting 11 copy of " Young India" 
and then to find out whether the proseription shall continue or not T 

The Honourable Sir Alexander Muddiman : Not at all. It is still 
in foree. 

Diwan Bahadur T. Rangachariar : Do not the Government ('onsioer 
that in a matter of this ldnd the Central Government will be the best autho-
rity to deal with the question ¥ 

The Honourable Sir Alexander Muddiman : No; I think on the whole 
the IJocal Governments ure the hest aut.hority. 

Diwan Bahadur T. Rangachariar : SUPPoRe two Local (J-ovcrDtnents 
disagree. For example, if the Madras Goyernmcnt do not wish to pro.'Icribe 
a book while the Bengal Oovernnl('nl. waut to protmribe it, will not the 
Central Government be ill 11 hetter ~  to decide ? 

The Honourable Sir Alexander Muddiman : It might well he that 
the standard oj' education in MadraH is so high compared to that in Bengal 
that t.he Madras Government mig-ht not think it ollecessl1ry to take action 
which the Bengal Government might consider (!sscntial. 

Mr. A. Rangaswami Iyengar: May J know, Sir, whether the Gov-
ernment of India will cOJlIoIi<ier the question whether a book that has been 
proscribed has been properly proscrihed or not? 

The Honour&ble Sir Alexander Muddiman :  I assume the question 
of proscript.ion is fully ~  by the Local Government.s. 
Mr. A. Rangaswami Iyengar: 1 am asking whether, whllD a Local 

Government proscribes a book, the Oovernm(mt of India will sec whether 
it is right or wrong. 

The Honourable Sir Alexander Muddiman: I should be very un-
willing to con Hider thc qucHtion of reviewing the order of Local Govern-
ments, but undoubtedly the Government of India might. and need take 
action when ne<!essary. 

Mr. Gaya Prasad Singh: Will the Government be plealled to repro-
duce the offending pasl'lllges of the book for the information of the Mem-
bel'li of this llousc 1 (Laughter.) 

The Honourable Sir Alexander Muddiman : Certainly not. It. is 
certainly not desirable to reproduce the passages. 
Diwan Bahadur T. Ranga.chariar : Arc we to understand that the 

Government. of India are not consulted by the Local Governments in this 
matter T 
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The Honourable Sir Alexander Muddiman : No, Sir. I have no 
feason to HuppOHe they are hound to consult us before taking action under 
section 99-A of the Criminall1rocedure Code. 

Diwan Bahadur M. Ramachandra Rao : May I know whether the 
Government of India' have any policy in ~  to this matter and whether 
they have given any directioTls in regllrd to prOf!lcript.ion of books to Loaal 
Governmenb;? Are ther(l any geue1'al or lSpeeial oruers on the 8ubje(rt , 

The Honourable Sir Alexander Muddiman : There'1\re no ~  
orders, Sir, except that objectiolJable lit.erature Hhould be proseribed. 

Mr. A. Rangaswami Iyengar: We were told, Sir, that the pro-
(ledure in regard to pros(lribing periodil'uls was rcyis(>(l in 1922. May I 
know, Sir, whether the Government will now consider the advisability of 
exercising sOlmc control over this reddess URC of the powers of proscription 
by Local Governments? 

The Honourable Sir Alexander Muddiman: There hits been no 
reekleRR use of the powers anu t111'rllfol'e the ~ \It'sl ion dOli liCIt arise. 

THE VIZAGAPATAM AND COOHIN HARJlOUR SCHEMES. 

504. *Khan Bahadur Sarfara.z Hussain Khan: With reference to 
Government reply 10 my starred questioIl No. 210 asked in the Assembly 
011 d.p 26th .January, 1!}2fi, ~ the Vizagupntllm and Cochin Harbour 
SchemeR, will Government ~ state : 

(u.) If they have received the replieR of the ~  of State for 
.India regarding th!' Vizltgllputllm Harbour Scheme and of 
the Madras Government regarding the Cochin Harbour 
Scheme, respl'ctively ? 

(b) If so, will they please lay copies of them on t.he table T 

'1'he Honourable Sir Oharles Innes: (a.) The Seeretary of State has 
sanctioned the construction of the ~  Harbour and necell8&ry 
Rteps for the conHtruction of the harbonr nrC' ~ taken. The Madras 
Government are sathlfied that the experiment in eutt.ing' a channel acrOflll 
the bar at Cochin has been successful and the next ~  of the Cochin 
Harbour Scheme has been sanctioned hy the OOVl'rnnwnt of India. 

(b) The Government. do not propose to do so. 

QUALIFICATIONS "FOR THE MUNICIPAL FRANCHISE IN PORT LoUIS, MAUlUTIU8. 

505. *Khan Bahadur Sarfaraz Hussain Khan: With reference to 
Government. reply to starred (IUest.ion No. 29f! asked in the Assembly on 
the 27th .J ~  1925, regarding" Qualifications for the Municipal Fran· 
ohise in Port Louis, Mauritius ", will the Government please state: 

(a) If replies have been received f 

(b) If so, will they please lay copies of them on the table' 

Mr. J. W. Bhore : (a) and (b). 'l'he officer whom the Government 
of India deputed to Mauritius lllst Dl'c!'mher report I'd that no such reso· 
lution ~ been passed and that Indian vernaculars are recognised equally 
with French' or EngliSh for those claiming to be enrolled as electors. 
Lll7LA 0 
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REPORT OF THE FIJI DEPUTATION. 

flOG. ::'Khan Bahadur Sarfaraz Hussain Kha.n: With refercnC.!e to 
Government reply to Hhtrred ql1l'Htion No. aOl (a) ~  in the ~  

on the 27th ;Jammry, 1!J25, ~  "Hepol't of t.he ~  Deputation ", 
will the Government pleal>c Htate jf tht'y are ,now in a ~  to publish 
the Report Y 

Mr. J. W .. Bhore : The Honourable Member's attention is invited to 
1he ~  given by me to Mr. B. Venkatapatiraju's question No. 119 Ilnd 
Mr. Gaya Prasad Singh's question No. 29f1 on the same subject. 

WAGES OF LABOURERS IN CEYLON TEA PLANTATION8. 

507. *Khan Bahadur Sarfaraz Hussain Khan: With. reference to 
Government ~  to starred qlwstioll No. :108 (a) asked in the AKllembly 
on the 27th .January. 1925, ~  " Wages of JJabourtll'8 in Ceylon 
'fen Phmtations ~  will the Government be ~  t.o ijtate : 

(a) If they JUlY!' made the in<)uiries , 

(b) If so, will" th{'Y plt'lise communicate the result t.o t.he House , 

Mr. J. W. Bhore : 'I'he Honourable Member's attentil)ft is invited to 
the relevant portion of t.he lItatement luid by me on the table in reply to 
Mr. B. Venkatapatira.ju'll question No. 129. 

COMPENSATION TO THE DEPENDANTS OF MURDERED POSTAL RUNNERS. 

008. *Khan Bahadur Sarfa.raz Hussain Khan: With reference to 
Government reply to starred qUNltion No. 310 (b) asked in the ~  

on the 27th .J annary. ~  that" the sellond casc iH receiving my atten-
tion" regarding " Compensation to Depencla.ntH of 2 Murdered Postal 
Jtnnnerll ", will the Govl'rnm!'nt please state: 

(a) If they huve arrived ut a decision in the second case' 

(b) If so, will tlwy please communicate their decision to the House T 

The Honourable Sir Bhupendra. Hath Mitra: No. There haa been 
Ilome delay in completing the neeessary formalities, and we are now await· 
ing the papers from the Accountant-General, Posts and Telegraphs. I 
expect to get them very shortly. 

PAY AND HILL AI,LOWANCES OF POSTMEN SERVING IN THE NILGIRI8. 

509. *Mr. A. Rangaswami Iyengar: Will the Government be plea ... 
cd to state : 

(1) whether the new scales of pay introduced lUI a result of the 
recommendations of the Postal Committee, 1920, have ad-
,'cJ'lIely affected the postmen serving in the Nilgiris ; 

(2) whether i1. is 1\ faet t.hat post.men serving in the Nilgiria are not 
grant.ed any hill allowance ; and 

(3) whether the Government propose to couder their elaims 
in the matter of pay and hill allowance favourably and pUll 
early orders' 
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Mr. Q. P ... oy: (1) POlltmcn Ml1r"ing at 4 post offices in the Nilgirill 
were adversely affected by the new Ncalel:! of pitY, but they were compeJll&ted 
by the grant of personal allowances. 

(2) Yes. 

(3) The question of granting compensatory allowances or special pay 
to all offlciahl serving in the Nilgiris is under consideration. 

ACTION TAKEN ON THE MEMORIALS OF THE SUBORDINATES OF ORDNANCB 

FACTORIES IN INDIA. 

lHO. *Mr. A. Rangaswami Iyengar: Will the Government be pleu. 
ed to state what action has becn taken on the several memorials of the sub· 
ordinates of Ordnance Fllctories in India with refe17ence to their requests 
for: 

(1) 

(2) 

(3) 
(4) 

giving one appointment in the gazetted ranks to clerks in each, 
of the 8 Ordnancc Factories ; 
the appointment of It ('hiet' clerk in each factory; 

general revision of pay for all ~  in Ordnance Factories ; 
grant of pensioIL'! to section derltH I1mI admission of clerks to 
the I. O. D. provident. fund; and ot.her ~  grievances , 

Mr. B. Burdon: The memorialH are still under the considtlrntion of 
the Government of India, but so far as (1) is concerned, it has been decided 
that the status and dutieH of the CIIl'rks in question do llOt. warrant the grant 
of gazetted rank. In this ~  I would invite the attention of the 
Honourable Meml)t>r t.o the reply giwlI on till' lRlh February 1924 to 
quest.ion No. 351. 
With regard to (2), no such appointment.s have been created, aor is 

there any place for such an appointment in the organization of the Ordnance 
factories. The at.tention of the Honourable Member is invited in thi. 
connexion t.o the reply which was given on the 18th February 1924 to 
starred question No. 35a. 

The la8t two points. namely, (3) and (4) are at present under eon-
sideration, and 8. reply will hI' sent to' the' ~ .  'as Hoon 811 a deci· 
sion haH been reached. 

PAY OF THE CLERKS OF THE INDIAN ARMY SERVICE CORPS. 

511. *1Ir. A. Rangaswami Iyengar: (a) Are the Government aware 
that the recent revised rate of pay sanetioned to the clf!rks of the Indian 
Army Service Corps Department from the 1st. September, 1923, have not 
given the relief intended in many caHes 7 

(b) Are the Government prepared to see that the revision is III} 
worked 88 to allpw the clerks concerned t.he benefit of the prinei.,. observed 
in fixing the initial rate of pay of clerks in other departmentB, • that the 
initial rates of pay of the Indian Army Service Corps clerks in' the time-
scale may not be less than the emoluments they were aetually in receipt of Ilt 
the time of the introduction of the time-Heale Y 

Mr. B. Burdon: (n,) The attention of the Honourablfl Member ill 
invited to the replies given to-day to tltarred quel'ltions No. 476 and 477 
asked by Lala Hans Raj. 

L117LA 01 
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(b) In thc reorganisation of 192a. all the cmolumentl! of t.he clerk!! 
of the Indian AI'my Service Corps ~  oftt(lia,ting allow.ncell) were 
taken into ~  in fixing Hw initial ratel> of pay of the clerk!!. Officiat-
ing allowuneel> ure lIot t.uken into ~  Ill> they arc III Ii purely tempo-
rary and fortuitolll> naturc. 

REORGANISATION OF THE MEDICAL SERVICES IN INDIA. 

512, *Mr. A. Rangaswami Iyengar: (a) Will the Government be 
pleased t.o lay on the table the papers (including the despatches between 
the Government of India and the Secretary of St.at.e) connected with the 
orderll passed by the Secretary of State on the reorganisation of the 
Medical Services in pursuance of the Lee recommendatiollH T 

(b) Will t.he Government be pleased to state whether they will aft'oI'd 
the HOliHe IUl opportunity to discu!;s t.he subject in the same mallner 8S 
was done in regard to recommendations of the IJee Commission , 

Mr. J. W. Bhore : (II.) Correspondence on the Rubjeet is 1!t.iJ1 pro-
ceeding and Governillent regr}'t tIwir inability t.o comply wit.h the Hon-
ourable Member'!; request. 

(b) The House was given an opportunity lll!;t year to disculIH t.he 
report generally. It. is not propo!;('d to afford spedal facHitieR for dis-
cUIIHing the recommendations of the CommillHion in regard to particular 
FlerviceH or departments. 

DISOUSSIONS BETWEEN HIS EXCELLENCY TRE VICEROY AND THE SECRETARY 

OF STATE FOR INDIA. 

513 •. *Mr. A. Rangaswami IyeBg&r : Will the Government. be pleaHed 
t.o state to what extent t.he Governor General's Executive Council 
Watl kept informed or was consulted in respect of the questiollH that formed 
the subject of ~  hetween HiH Excellency the Viceroy and the 
Right Honourable the Secreta1'Y of State for India in England' 

The Honourable Sir Ale:Eander Muddiman : 'I'he convt'rsutions were 
confidential, and it is accordingly impoHl!ible fol' me to give the categorical 
information asked for. 

REPORT OF THE REFORMS INQUIRY COMMITTEE. 

514. *Mr. A. Ranguwami IyeDIal' : Will the Government be pleased 
to state: 

(1 ) whether they have not yet submitted their cOll8idered oonelu-
lIioml, provisionally or otherwise. to the Secretary of State for 
India on the M uddiman Ueport ; and 

(2) whether the Secretary of State h&ll conveyed tQ the Gover,nment 
of India hiH provil;ional cnnclusions on the M'uddiman Report 
for action or for further report; and if so, whether the ~ 
will be placed before the AtiNCmbly in connection with the 
forthcoming discuHI!ionl! on the Muddiman Report , 

The BOJ1OUl'able Sir Ale:Eander JluddilD&n : I have nothing morc 
to add to the statement. of HiH Excellency the Viceroy on the subject. Gov-
ernment are unable to place on the table the correHpondence with the Sec-
retary of State on the subject. . 
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PROPOSED VISIT OJ' SIR LAMING WORTHINGTON EVANS TO INDIA. 

515. *111'. A. B&Dp8W&mi Iyengar: (1) Wi1l the Government be 
pleased to state the IIcope and character of thc official visit paid by Sir 
Laming Worthington Evanll to thill country and whether it is connected 
with any outst.anding queNtions subsisting bctwecn the War Office and the 
Government of India in respect of claims and counterclaims and whether 
there are any other quelitioDB of military policy which have necessitated 
the official visit ; and if so, what they are T 

• (2) Will the Government be pleased to state whether the Indian 
reTenUl'M. will be charged "'ith any of the cxpenHeIl of the said visit' 

Mr. B. Burdon :-(1) and (2). So far as the Government of India are 
aware, the villit was from the first intended to be a private one; and the 
Government of India have received no official information regarding it. It 
is understood, however, from a report. contained in a recent Reuter's 
telegram that the visit has bf"en canc('lJed. 

AMENDMENTS MADE IN THE ELECTORAL RULES TO REMOVE THE DISQUALIFI-

CATIONS IMPOSED ON PERSONS CONVICTED OF OFFENCES UNDER THE 

INDIAN PENAL CODE. 

516. _ *111'. A. Rangaswami Iyengar: Will the Government. be pleased 
to lay on the table the papel'S connected with the recent alterations made 
in the electoral rules imposing disqualifications on those convict.ed of offences 
under the Penal Code and in partictllar : 

(a) the proposal!! Hent by the Government. of India last year to the 
Secretary of Stat.e for being placed before the .Toint Com-
mittee of Parliament in resp\lct of the removal of the said dis-
qualifications ; 

(b) the proceedings of the Joint Commit.tee rccommending the total 
removal of t.he l18id disqualifications; a.nd 

(c) t.he action taken by the Secretary of 8tate and the Governml'ot 
of India on the said recommelldations , 

The Honourable Sir Alexander Muddiman : Copies· of the proceefl-
ings of the Standing Joint Committee on Indian Affairs, which considered 
thiH question in June 1923 and in July 1924, are in the IJibrllry of thi", 
House, and Gov-crnment conllicier that no ulleful purpolle would be 
served by' laying"-Copiell of the correspondcnce of the Government of 
India with the Secretary of St.ate on the Hubject on t.he table. Exccllt 
for the amendment. by whi(lh the minimum period of a sentence of im-
prisonment which constitutes a disqualification under t.hese rules was 
increalled from six months to one year, which was r(lcommended by thf\ 
R.eforms Inquiry Committee, the ~ .  recently made are identi(,1l1· 
with tholle recommended by the Government. of India in 11)23 anll 
accepted by t.he Joint Select Commit.tec in July 1924. ' 
Mr. A. Banraawami Iyenrar : May I ask the Honourable Memher 

if the statement. made in the .Joint Select Committee's N'port. is inaceu-
rate' 

The Honourable Sir Aleunder Muddiman: I should like to hav .. 
notice of that question, Sir. 

lIr. A. Banpawami I1enpr : You will have it lIoon to-day. 
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INDIANIZATION OF THE PUBLIC SERVICES. 

517. *Mr. Gaya Prasad Singh: (a) Is it not a ·fact that ~ 

II O'Donnell Circulflr " was issued at the end of May, 1922, by the Govern-
ment, with t.he ~  of the Secretary of Stat.e, to eOrulult Local Govern-
ments, to devifle what stcps should be talmn to secure an increased recruit-
ment of Indians in the public services T 

(b) If so, have the Government . ~  the replies of the Local Gov-
ernments i lind whllt IIction hllve ~ Government taken, or do they pro-
pose to take in the matter ? 

(c) Are the Government prepared to lilY on the table all correHpond-
ence on the subject between them, the Local GovernmentH, and the Beere-
ta.ry of State , 

The Honourable Sir Alexander Muddiman : The correspondenl'll 
referred to by tht· .JIoIlllurabl·e. Memher WIIS laid hefore the ~  Com-
mission. The GoYel'nment of India propos,' to take no further action 
in regard to the ~ hut haw-aIrt'ad)" takt'n llction in rt"garfl 
to the recomnll'ncilltions (If the ('ommission. 1 am not pr('pared to lay 
the ~  on th" tAhle. 

COI.LISION AT DIORA GnAT MAIN STATION ON THE EAST INDIAN RAILWAY. 

518. *Mr. Gaya Prasad Singh: (a) 111 it a fact that on or about the 
2nd Augullt, 1925, the Patna-Dighu pas.'1enger train (Eallt Indian Railway) 
collided with a goodw trnin ,vhich wat,! litanding at the Dighlt railway 
stat.ion, as a rel!iUlt of which It numhcr of pnssengers were injured' 

(b) If 110, will ~ ~  bl! pleased to give the cause of the 
occurrence, the extent oj' the clllluQlties, and the stcps taken in the matter T 

Mr. G. G. Sim: (fl) and (II). OIl :kd AuguHt whilp. R Down Digh;t 
Ghat paKKenger train WIlH ~ from the Ghflt Htation to Digha 
Ghat main station. itH driver entl'l'erl thB goodll shed line against signals, 
reSUlting in It enlliHion with Hl'Ven loaded WlIgOtlll Htanding there. Eight 
pasHengerll wer,- ~  in,inr('r/, whll df'c1ined medical attendance and 
continued t.h(·ir . ~ . The elrin)' ill Ilt'il1g puniHherl. 

COMPLAINTS AGAINST THE ARMY CAN1'EEN BOARD (INDIA). 

519. *Mr. Gaya Prasad Singh: (a) lIas the attention of the Govern-
ment been drawn to a letter signed" A British Soldier' ',' published in the 
Statesman, dated the 9th Auguxt 1D25, regarding th(! Army Canteen 
Board, India' 

(b) Are the Government IIWlll'e thl1t the Britillh soldier prefers the 
Indian contractor to the Army Canteen Board, us the forml1r ill cheaper ? 

(d Is it a fact RS stated in thr. If'ttel' thut " the contrj\ctor is under 
the sharp cye of ~ P. R. I. If his fi!.'OOdH arc ~ -  and the servicn 
slow, he is fined, Rnd the ~ applied on the spot: if he does not come 
up to the l!Ieratch, lw is !!loon rl!pIII,eed by some ~ who will. His priell!; are 
luperviHecl by the P. H.. 1., who compKres them with thoNe of the hazar and 
if necflSHary, they ILre cut. ~  : dennlincHs with our P. R. I. in 
charge It'llvt's nothing t.o be desiJ'ed. Complaint.s against the Army Cu.n-
teen Board follow the usual red-tape sYHtem of explanations, regrets and 
promises-with a practielll result of nothing" , . 
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Mr .•. Burdon: (a) Government have Heen the letter in queloltion. 
(b) Government are informed that the preference for the contractor 

is not universal. 

(,c) The PreHident of the Institute Committees of the institutes under 
the management. of the Army Canteen Board (India) is a1so the Pre-
sident of the Regimental Inst.itute of the unit concerncd and the method 
of supervision in both cases is, therefore, the same. Complaints against 
the working of the Army Canteen Board can he settled in consultation 
with the DiNtrict Manager, who attends the institute meetings for this 
purpoNe, among ot.hers. 

ORDERS PLAOED ABROAD FOR THE SUPPLY OF RAILS. 

520., *8ardar V. N. Mutalik: (a) Will Government be pleased to 
state whether any orders are placed for supply of rails for railways, in 
foreign markets , 

(b) If so, the quantitr and the cost of such orders? 
(t:) The reasons why the orders werl' so placed in preference to Indian 

products T 

Mr. G. G. lim: (a) Certain Company"worIwtl Railwayl'l have, in 
the past, placed OJ'dCl's in foreign markets for the whole or a part of 
the requirements in respect of rails. ' 

(b) Information regarding the quantity ip; Dot available but the 
COHt of rails ordered by Indian Hailways from abroad, during each year, • 
will be found in an Appendix to Volume II of th,e Annual Reports by 
the Railway Board on Indian Railways. 

(c) The only firm, that is manufacturing rails in India to the prCH-
cribed specification Ilrl1 MeIon.;rH. t hI! 'l'llta Iron nnrl Steel Company .tntl 
the full output of that Company, HinCH itl! very inception, has always 
been taken during each yeal' by Indian RllilwllY!!! and in fact the Com-
pany's works have not been able to comply in full with all orders placed 
with them by RailwaYH in the paHt. All rails purchased from abroad 
have been in eXCCHS of thl' available I!upply of Indian rails. 

NUMBER OF INDIANS HOLDING KING'S COMMISSIONS. 

521. *Sardar V. N. Muta.lik: Will Government be pleaHed to state 
the names and the ranks of Indians, holding King's Commission, and 
serving in the Army, and the provinces they come from Ilnd their eastes , 

Mr. B. Burdon : The information dosired by the Honourable ~ 

in the first part of this Question is contained in the Indian Army-List, 
to which I would invite hiK attention. As regoards the particulars dcsirCll 
in the remaining parts of the queHtinn. t.hese are not, I reg-rot, t.o soy, 
readily available, and to furniHh them would involve lhe expenditure of 
time anrl labour disproportionate to the re/mIt obtainable. 

NUJlBBR or MEETINGS HELD BY COMMITrEES ATTACHED TO THE VARIOUS 
DEPARTMENTS OF THE GOVERNMENT 01' INDIA. 

~ . *Iardar V. N. Kutalik: WiJI Govl'rnment he p1E'a::;ed to state 
the number of meetinp, held by each of the Committees, attached to the 
vllriOQI.I Pepartments, during thl,l lust year and during the current reer ,  ; 
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The Honourable Sir .Alexander Muddiman :  A statement g.iving . the 
infOJ'mation a!lkedfol' ~  the Honourable Member is laid on the table. 

, ~ Mowinll the ".',,,/lber of mulingB held by ~ o/lke COInmilhu alku:Md 10 the variotul 
Depar/mentR 0/ the Oovernml'nl 0/ India d,'ring 19fU and 1926. 

Name of Departmont. NRnll! of Committ,(lc. 

Home Depa.rtment Ht.lmuing AdviKory Cornmitt.ee .. \ 

Indu.tries and La.bour Ditt,o 

Finance 8tRndin!( Finunre Com mitt,,!, 

Eduoation, He"lt.h Rnd Lnnds .. I"t,ul(ling I<;migrn tion CommittN.> 
StRnding AdviKory Commit tC!' 

Commeroe 8t.U1ding Ad\'isol"y CUnimitlA'e .. 

Railway Rtanding jo'inance Committee f01' 
RRilways. 

Central Advisory Counoil fur RRiI· 
wlty •. 

NUMB .. (Jp MBn· 

INOS BELDIN 

,-----._---

1024 • ID2/J. 

Nil 2 

2 

17 16 

.. .. 
1 1 

:J Nil. 

Nil 7 

2 3 

RBFUSAL'TO COUNT TEMPORARY SERVICE RENDERED BY ABDUL KADIR, SORTER, 

AMBALA HAi).WAy,MAu. ~  TOWARDS RIS PAY IN THE TIME-SCALE. 

523. aMr. S. Sadiq Hasan: (11) Are the Government aware that 
Abdul Kadir, Sorh'r, Amhnla H.. 8., WIIS rt'fused the benefit of his temporary 
service (from bt ,Jnllluu',Y H117 t.o Hth .July 1919) being counted towards 
his pay in the tiuw ~ ~ on Hill authority or the Director General, Post;; 
and Telegraphs' generul Ip.ttrl' No. AX I, liHtt'd ] 7th April 1923 7 

(b) Arc the Government uware that the above·mentioned letter of 
the Director Generlll of Posts aud Telegraphs hal> been generally resented 
by those coneern('(l t 

(c) Are the Government prepared to consider the question of rescind-
ing this letter , 

JIr. G. P. Roy: (a) Yes, though the period is from the 1st' January 
1917 to the 30th April 1919 and not ItS stated in the question. 

(b) and (r). The orders ha.ve eauHerl some dissatisfa.ction, and 1 am 
cODsidering whether they should be modified. 

GRIEVANCES OF THE SUBORnINATE EDUCATIONAL SERVICES IN THE NORTH 

WEST FRONTIER PROVINOE. 

024. "'Mr. S. Sadiq Basan: Will the Governmlmt be pleased to statu 
whether the subordinut.e Ntufr of the N. W. F. P. schools liIub!pitt.ed 
memorials stating their grievances to the Chief C.lllisBioaer of their 
Province and to Sir Muhamad Shafi, the then Ml\Dlber for Eduuatien, 
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and even sent telegrams to the Frontier Committee and H. E. Lord Reading 
praying that their hardships may be fllleviated and yet no step was taken 
to ~  into their ~  ? 

GRIIlVANCES OF SUBORDINATE TEACHERS IN SCHOOLS IN THE NORTH 

WEST FRONTIER PROVINCE. 

~. .Mr. I. ladiq Basan: (a) Has the attention of the Govern-
ment ever been drawn to the agitation going on in the Punjab Vernacular 
Press on behalf of the subordinatt' tenchers of the N. W. F. P. IIchoobl! Are 
the Government aware of an article entitled lin Vernacular not repro-
duced] •• comparison of the Officers' Pony Allowance and Teachers' Pay", 
publilihed in the Zrlmindar, dated 31st .January 192:-J, and another published 
in tho Milap, of the 17th July 1924, under the heading [in Vernacular not 
reproduced] " By God, it is not Bollihevism but convulliions of hunger" 7 

(b) Is it a fuct that when an article entitled [in Vernacular not re-
produced] was publislwrl in tlH" Niasat of the 22nd or 23rd December, ~ 

Educational Departmellt of the Proyim'c, illl)lliJ'cd the Dlllne of the writt'l' 
of that artide but when the Editor ~ back refusing .t.o dil'lclose that name 
hut \'oluDteel'ing t.o publiHh a contJ'udictioll if the ~  stat.rd were untrue, 
no anSWE'r wa" given T 

CLOSING OF PmMABY SCHOOLS IN THE NORTH ~  }'RONTlER PROVINCE. 

52ft -Mr. I. Sadiq Basan : (n) Is it 11 fact that 123 primary toIchooltoi 
have been ~  in the N. W. F. P. T 

(b) If the answer to the above is in affirmative, will the <1overnment 
pleaHe state whether the closing down of those sehnoh; WIiH due to the idea 
of retrenchment T 

(c) If ~ Educational Dcpart.ment i" "hort. of funds, will the Govern-
ment be pleased t.o Rtate the ~  for gh'ing "0 mllny thousands (If 
rupee!! to the l'oiicf' at the time of J'fwision of pay' 

PAY OF VERNACULAR TEACHERS IN Till': PUN.JAD AND THP: NORTH WEST FRON-
TIER PRovnkE. .. 

527. *Mr. I. ladiq Basan: Will the Government lay on the table 
a statement showing the scale of. payR of the vernacular teachers in (a) the 
Punjab, (b) N. W. 14'. P. and aCC9uAtfor any difference therein' 

~  OF SUBORDINATE TEACHERS IN ScHOOLS IN ;HE NORTH WEST 
FRONTIER PROVINCE. 

528. *1Ir. I. ladiq Basan: Will ~ Ho\·ernment. be pleased to st.ate 
whether they are prf'pared t.o launch H.D inquiry into the Illlclled ~  

of the subordinate teachers of the N. W. 1<'. P. schoolli and if they are 
foulld real to taIw IIteps to remove them ! 

OFFICEUI!I' POSTS IN THE NORTH WEST FRONTIER PROVINCE EUUCATIONAK. 

DEPARTMENT. 

529. *111'. I. ladiq Basan: (a) III it a fact that. the ofticera&.-statf 
in the N. W. F. P. Educational Department provided themselves with 
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10 senior pOlitI:! (5 in the I. E. S. and 5 in the P. E: 1::'1.) Y Was it neCel:!88ry 
to have so many POMtH in a small province of five ~ T 

(b) Will the Government please statc whether a Director of Public 
Instruction and an Inspector, Vernacular Education, both of the I. E. S. 
are essential for that province of 5 districts' Cannot one member of 
the Imperial Service perform both these duties satisfactorily , 

Mr, J. W. Bhore : Sir, with your permission I should like to answt!r 
questionH Nos. [;24 to 529. 'fhe information required by the Honourablll 
Member ill being collected und will he supplied to him in due course. 

COMPULSORY MILITARY TRAINING FOR UNIVERSITY STUDENTS. 

530. "'Seth Oovind DaB: Will the Government be pleased to state 
how many Universities have approached the Government with the request 
to tnake sufficient provision for compUlsory military training hI. their 
respective Universities, and what steps have been 1.al;:en by the Government 
in this direction Y 

Mr. E. Burdon: Tht' attl'ntion of the ~ Member is invited 
to the rl'ply Il'iven on thr. 27th Fehruary 192;) to his own unstarred 
qU(,Htion No. 188 and ahlO to the reply given in the Council of State on 
thE' 16th ~  192fj to question No. 150. No University has approached 
t he Government of India on the Hubjeet in the interval. 

RECOGNITION OF THE DEGREES OF THE NAG PUR UNIVERSITY BY THE EDIN-

BURGH UNIVERSITY. 

531. *lftIth Oovind Das: Will the Government be pleased to Htate 
what steps they have taken or ~  to take to equalise the standards 
of examinations and degrees of the ~ Indian Universities in view 
of the recent reply givr.n by ~ Edinburgh University to Nagpur University 
with reference to the recognit.ion of the latter's degrees' 

Mr, J. W. Bhore : The Government of India have no authority to 
take the action referred to by the Honollrnble Member. I would, how-
ever, point out tha,t the Intr.r.lTniversity Board, India, considered the 
question of Htandarrliz8tion of ~  examinations at itH fir!.lt meeting 
held at BomhaY' in Murch last and recorded a resolution that any 
attempt t.o Ktandardizc toIueh examinationH waN impractical. 

INCLUSION OF COMMERCIAL SUBJECTS. IN THE LIST OF OPTIONAL SUBJB0T8 

FOR THE VARIOUS COMPETITIVE EXAMINATIONS HELD IN INDIA. 

532. *Seth Govind DaB: W.ill the GovllI'nment, he pleased to state 
whllt stepH ~  have talum 01' propose 1.0 tRk!! for the inclusion of com-
mercial subject tauA'ht for the l. Com. deJrree in the list of optional subjects 
for the vIlri01IH ~ . .  eXAminations held in India' 

The Honourable Sir Alexander Muddimo.n :  I understand that the 
Honourablt! Member is referrinA' to the competitive examinations for the 
Intlian Civil 8('rvie(' Rnd f()r tl1l' ITIflinn Allilit and A('(\QllJlts Service. In 
1;0 fllr as the former is ('olwf',;n(·d. the matt.er iH primarilY' one fllr the 
H(!cretary oj' State under ~  97 (1) and (2) of the Government o[ 
India Act. In view of the filet thAt. Ii Public Service Commission is t.o 
be ~  in India IIhol·t!y tUtU tl,at Qne of its fqnetions will be to 
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u.dville the Government of India on queHtionll of thiN nature, I am not at 
present prepllred to consider any changc:; in the l!Iyllabus for the Indian 
Civil Service examination. 

AM rcgardM the other examination, I would invite the ~ 

Member's attention to the reply ginm by Sir DaNil Blackett to questiun 
No. 195 on the 27th Augullt. 

LEAVE ALLOWANCES AND TRAVELLING EXPENSES OF THE GoVERNOR GENERAL 

OF INDIA AND THE FINANOE MEMBER. 

533. *Seth Govind Daa: Will the Government be pleased to state 
what amount of money has been spent on leave  allowances and travelling 
chargelll for the Governor GcnerHl of India and the Finance Member of the 
Government of India , 

. (b) Will this ~ .  br ~ from ycar to yoar and to 
what extent is it votable? 

The Honourable Sir Alexander Muddiman: «(I) The leave allow-
ances of IIis ~  thr G(lYI:Ol"nor 0"111'1"/11 amonnted approximatelr 
t (l Rs. 24,000 and those of t h\' IJoJ\O\l!'u ble the l·'inance Member approxi· 
mutely to R8. 10,000. The trowlling- ~  of Hili Excellency /lmount·· 
~  ~  to Rs. 40,000. 

(b) 'fhe expcnditure ill non-recurring Hnd in the case of leave allow-
ance!!, non-votable. 

Seth Govind Das : MRY J know, Sir, if particularH of the expendi. 
turc ~  for the GoVel'nol' Generlll 'Ii touring expenlllell will be IIUp" 
plied aftlll'warcl!; 1 

The Honourable Sir Alexander Muddiman :  I have already given 011 
seveI'll! ()cclt8ionl'l the part.icuhlrli of Ow explmuiture of Hill Excellencw 
the ~  's vil'lit. 

~  HU.L IN SoUTH AFRICA. 

534. *Seth Govind Das: Will tIw (]o\'!lrnment he pleased to state 
what Rction the (Jovernulfmt h/lve taken or propose to take with reference 
t(l the Cla!1B AreaH HilI introduced in the Sonth African IJegislature Ill! 
affecting thc interests of IndianK domiciled there T 

Mr. J. W. Bhore : The Honourable Member illl referred to the 
answer ~  by me t.o Mr. Kamini Kumar Chanda 'H question No. 2:1-1 
on the same Hubject. 

GRIEVANCES OF INDIAN TRADERS IN TANUANYIKA. 

535. ""Seth Govind Das: Will Ill(! GOYCl'nnwnt. be pleased to state 
whether they haye t.aken any action 'With reference to the grievances of 
Indian traderll doing hu!!ine!lH in Tanga.nyka territory 7 Do the Govern-
ment proposc to in)'irnct the ~ ~  of India at the Lengue of 
NlltionH til )'('preHcnt this matter bet'ore the J.Joague T 

Mr. L. Graham: The HmllJlll'ahle Member iii ~  t.o the replies 
g'iven to Rtnrred qncs1ions NOH. 95 and 85 put by Mr. B. Das and Sif 
l'urshotum<lu!i TbaknrdllH. ~  on the 26th Augu!it, 
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RESERVATION OF THE LoWLANDS IN KENYA FOR INDIANS. 

636. *Seth Oovind DaB: wili the Government be pleased to Ktato 
what actioJl t.hey haw taken with reference to the reservation of Kenya 
lowlands for Indians in view of the fact of their being unfit for human 
babitllt.ioll according to Dr. Norman Leys ? 

Mr. J. W. Bhore : Government do not propolje to depute an officel' 
to inspect. these areas. No other action was contemplat·ed, by' them. 

ABOLITION OF THE POLL-TAX IN FIJI. 

537. *Seth Govind Das: Will the Government hI;' pleased to state 
whe1111lr the poll-t.ax for Indians has been ab<>lished in }4'iji in view of the 
great hardship it bas been causing to the domiciled Indian!! there, and it 
not, whether they have sanctioned any scheme of separation for IndiallH 
desil"ing to return home ? 

Mr. J. W. Bhore : The HOnOlll'tlble Memlwl"!! attention is invite.l 
to the rl'pJy givl'n ~  fill' on the 2:11'<1 . ~  192;) to Mr. Kllmini Kumar 
Chllndll's l)u('!o;tion No. 17H in whieh I stnted that accol'din:.r to the in-
formation Ilvllilllblt· I'l':,ristrlltiollS for pm'poses of the tux were prolwl'd-
ing ",monthly. His also understood that the numl)('r of Indians eXeIup!-
I:'d from th(' tfiX Illst Yl'f1r was sllhstRntial and Gov·ernment ha.ve no 
relUlOn to unticipatc tlUlt the poliey of exempting those in whose case 
it will be a. real hardship to Je\'y the tax will not be purljued in the 
future. 1n the circumstances the question of providing repatriation 
facilitielj does not arise. 

DEATH OF AN INDIAN GARDEN LABOURER IN CEYLON. 

538. *Beth Govind Das: Will t.he ~  he pleal!cd to state 
what action t.hey have taken or propONe to t.ake with reference to the 
murder of an Indian cooly in Ceylon by an English planter or resident oi 
that Colony ? 

Mr. J. W. Bhore : The Honourable Member probably refers to the 
deat.h of Krishnan, nn Indilln IZHrdf'n lllbourer, in the employ of one 
Mr. W. Kenny at. Attidiya in C(W1on. The deeeased WitS not an Indian 
la.bourer 1lH.'1ist.ed t.o emigrate to Ceylon; :Mr. Kenny is not a planter nor 
did the incident take place on an estat.e. A judicial inquiry into the cir-
cumst.amles  eOllneeted with the death of the deceased wall recently held 
under the orders of the Government of Ceylon and counsel was allowed to 
watch the proeeeclings on behalf of the deceased'I! relations and to Crollll-
examine witnesses. The Court. held that Krishnan committed Kuieide while 

~. TIl!' Howrnrnt'nt of India do not conHicier that Ilny action on their 
part iN eRlled for. 

RECOMMENDATIONS OF THE RACIAL DISCRIMINATION COMMITTEE, ETC. 

539. *Seth Govind Du: W ill the Government. be. pleased to state 
what action they have taken or propose to take regarding the recommenda-
tionH of (0) the Racial Diseriminlltion Committee, (b) the Civil Justice 
Committee, and (c) t.he Bar Committee T 

The Honourable Sir Alexander lItIuddiman: (a) I invite a referenl.le 
by the Honourable ~  to the Criminal Law Amendment Act XII cf 
1923. 
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(b) The HOJlonrllbl1l MembeJ' is r('ferr('d to the UJuo\wer given to Lala 
Duni Chand's unst.arred question No. 6fi on the ~  AugUl,t l!J25. 

(c) I Mllid yesttlrduy that I hoped t.o ~ in II. Bill to give effect to 
the recommendations of the Indian Bur Committee shortly. 

RECOMMENDATIONS OF THE REFORMS INQUIRY COMMITTEE. 

540. "'Seth Govind Das: wm the Governmeut he pleased to Rtate 
what action they have taken or propose to take regarding the reco01-
mendatioJl!l of the majority and minority of the Mmfdiman Committee' 

The Honourable Sir .Alexander Muddiman : 'I'he Honourable' Mem-
ber is ref,'rr(ld to my reply to Mr. Das' question on the Harne subject. 

ApPOINTMENT OF A ROYAL COMMISSION ON RURAL DEVELOPMENT. 

541. *Seth Govind DaB: Will t1w Oovel'flment be pleased to statt.'! 
whether they have recommendf'd the appointment of a Royal Commission 
on rural development lind wlwtiH'J' th(' terms of reft'rl'nC!' of the CommiH-
sion would be sufficiently wide to incilldt· the various aspeeUi of agricultural 
development in India T 

Mr. J. W. Bhore : 'fhe answer is in the negative. 

REPORT OF THE INDIAN ECONOMIC INQUIRY COMMITTEE. 

542. "'Seth Govind DaB: Will tlw Government be pleased t(l state 
when the Report of the Indinn Economic Inquiry ('ommitt('e will be 
published and w·bether they have decided to establish a new Imperial 
Department of Census and Statistics 1 

The Honourable Sir Buil Blackett: The report will be puhlished 
at an early date. Obviously the Government have not yet had time t.o 
consider the recommendations of the Committee. 

REPORT OF THE INDIAN TAXATION INQUIRY COMMI'l'rEE. 

548. "'Seth Govind Das: Will the Government. be pleased tf) .. tate 
when the report of the Indian 'faxation Inquiry Committee will be pub-
lished and what has bcen the amount of money Hpent on this Committee 
tJIl ·now , ~. 

The Honourable Sir Basil Blackett: The Committee hope t.o com-
plete the report before the end of November. The totul cxpt>nditure on 
the Committ.ee to the end of July 1925, is Rs. 3,01,857. 

TERMS OF REFERENCE OF THE SKEEN COMMI'I"l'EE. 

544. "'8eth Govind Du: Will the Govllrnlllent be pleased to foItate 
whether the terms of referencc of the Skeen Committee include the question 
of admission of Indians into the Artillery and Flying Corps of the Indian 
Army? 

Mr. Z. Burdon: I lay on t.he table a copy of the terms of reference 
of the Skeen Committee, from which it will be observed that. they do not 
include the examina,tion of the specific questions referred to by the Honour-
able Member. 
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Statement 1I/IOWilig til(! detailed tcr1/ls uf I'cftJl"tmc(J uf tile Skcen C07nmitt66. 

The terms of refol'("wl' urc UN full(lws : 

(It) By what means it may bo possible to improve upon the present lupply of 
Indian candidatos for the J{ing's Commission both in reg/ud to number 
and qUlllity. 

(b) Whother it is desirable lind prnrtir.ublll to establish a ~ Colloge in 
Indill. to train Indil1ll9 for till' l'OlllmiMSiolll'11 ranks ot the IlIIhuu Army. 

(c) It the answer to (11) ill ill till' nffirmutive, how lIoon should the sehl.'me be 
initiated and whllt Rtl!PIl should ll(' t.ak('n to ~  it out. 

(d) Wlllltlwr if n lIIilitury (,ollt'ge iH established in Indin, it IIhoultl lIupersede 
or be supplt!lI1l'ntl,d by Hnndhul'llt nnd Woolwich so far as the training 
of Indiaus for th!' IWllunission .. d runks of the Indian Army ia concerned. 

Mr. Oaya Prasad Singh: h; it 1101 II t'nct. tha1 Illdians are employed 
in t.he Art.ilIery only liS mule Ill'h't'l'I' ? 
Mr. E. Burdon: No, Sir. 

ESTABI.ISHMENT OF SPECIAL MILITARY Cor.J.EGES IN INDIA. 

545. *Seth Govind Das: Will th(' Oo\'prmnent he pleased to .,tat! 
whether t.hey have ~  t.he dl18irahilit.y of opening a ~  military 
college in India t.o give instructions to Indiam; in the Artillery and the 
~  CorpH of the Army T 

Mr. B. Burdon: 1'he Government. of India have not considllred th,) 
desirability of ~ a military college specially for the two purpoHeH 
indicated. Hut they have ~ .  appointed a Committee to consider, 
among other thingH, ~ question of ~  8. militnry college in Indi:) 
and the fourth of the terms ot: ~ to the Committee is " Whether if 
a military college is estahli.,h(·d ill India, it Hhould supersede or be SUpphl-
men ted by l:!Iandhurst Ilnd Woolwich so far as the training .of Indians for 
the commissioned ranl.s of thl:' Indian Army is eoncernec1". . 

Seth Oovind Das: Will the Honourable Member be pleased to 
st.ate when the report of the Committee it; lil{ely to come before th(' ~  

Mr. E. Burdon: Sir, 1 have not the gift of prophecy. 

NUMBER OF INDIAN OFFICERS IN THE FOREIGN AND POLITICAL DEPARTME!il'. 

546. ~ .  Govind Das: Will the Government be pleased t.o Ht.ate 
how many Indian otlicerH are serving in the Foreign and Political Depllrt· 
ment of the Government of India and whet.her they have considered the 
desirability of increasing this nnmbel' ? 

Sir Denys Bray: 1'he total numher of Indian officers actually borne 
on the Political Cadre iI.; 9. In t.he ordinary course this number should 
steadily increase Ill' it j" ~  to contimw for t.h(' present to recruit. 2 
a.nnnally, or about 30 l)er refit, of the normal recruit.ment, provided lIuitable 
candidates are ~. 

OPENING OF THE KAZIPET BELHARSHAH RAILWAY. 

547. *8eth Govind Das : Will the Government be pleased to state 
when the Kazipet Belharshah (Nag}>ur) line will be open to traffic thus 
connecting the Itarsi Nagpur line with Delhi and Madras , 
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Mr. O. O. lim: 'l'he Hection from Kltzipet to Rllmgllndam has already 
been opened and that between TtllrngllDflam and Goliara will, it is expect.ed, 
be opened in March next. Work lwtwl'en GoliaI'a alld Belharshah is in 
progress, but Government lire ut ~ . unable to say when this section 
is likely to be complete. 

RECOMMENDATION OF THE TARIFF BOARD REGARDING THE CEMENT 

INDUSTRY. 

548. *Seth Govind Das: Will the <1overnment be pleased to state 
in detail the reasons that prompted them t.o reject the I't'commendation of 
the Tarift' Board regarding the cement industry T 

The Honourable Sir Oharles Innes : The Government. have nothin:: 
t.o add t.o their ReRoJution of lilt. August. laRt.. 

ADMINISTRATIVE CHANGES (lONSEQUENT ON THE TRANSFER OF THE EAST 

INDIAN AND GREAT INDIAN PJilNINSULA RAILWAYS TO STATE MANAGE-

MENT. 

549. *Seth Govind Das: Will tlw Government. be pleased to stat.1! 
what administrative changes have been made on the trllDsferencl' of the 
East Indian Railway and the Great Indilln Peninsula to Stat.e manage-
ment and what sa,vings ha,'e been effected by this amalgamation f 

lIIr. O.  O. Sim: In regard to the first part. of his question, tlw 
Honourable Member is referred to the reply given to question No. 482 by 
Khan Bahadur Sarfaraz Hussain Khan. 

In regard to the latter part, the Honourahie Member's attention ill 
invited to the reply to hilS queHtion in this ~  No. 174 put. on the 27th 
February 1925 ; it is not possible to state in money value the savings which 
may be effected as a result of these changes. 

AIR SERVICE BETWEEN KARACHI OR BOMBAY AND LONDON. 

550. ':'Seth Govind D'u: 'Vill t)w tiovernmellt be pleaHed tl) state 
whether they have taken any steps to connect Karachi or Bombay with 
London by an air service to carry pas8('ngers And mails 811£1 if HO, what the • 
estimated cost is likely to be to the Government , 

The Honourable Sir Bhupsndra Nath Mitra: The Honourable Mem-
ber is referred to the reply given by mc to the unstarred question No. 62 
by Mr. S. C. Ghose. 

t551.· 

AMALGAMATION OF THE ORIYA SPEAKING TRACTS. 

552. *Betb Oovind Das: Will the G()v('rnment be pleased to state 
what action they have taken on the report of the Philip G. Duff Com-
mittee on the transfer of the Oriya tract of the Madras Presidency to the 
Province of Bihar and Orissa , 

t ADlIwered on the 21th August, 1925. 
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The Honourable Sir Alexa.nder Muddiman: 'I'he Honourable 
Member is referred to my reply to Mr. Das' question on the same 
subject. 

REDISTRIRUTION OF THR PROVINCES ON A LTNOUISTIC BASTS. 

553. *Seth Govind Das: Will tlw ~  be pleased to state 
what steps they have tak!:'ll or ~ to ~ to redistribute the provinces 
of India on linguistic lim's? 

The Honourable Sir Alexander Muddiman : Government have not 
under consideration any scheme for the general revision of the existing 
provincial bounda.rit·H. 

FORMATION OF AN INTER UNIVERSITY BOARD. 

554. ~  Gov;ncl D,ul: Will the novl'rnmrnt be pleased to stat!:' 
whether an Inter-lTniversity Roard as l'Hcommend,'d hy the Universitie .. 
Oonferencc has heen fnrmeo : if so. ~ if'; its head<luartf'l's, what is thA 
cost of the Board to the GOYl'l'nment. how many Uniyersit.ies have joined 
it and what arl! the fnnetiom; of the Board ? 

Mr. J. W. Bhore : 'l'he reIlly to the first part of the question il.l in 
the affirmative. The pel'mnnent hnbitat. of the Board will be Relected 
at its next mcr.ting; its t.emporary headquart.erR are at Mysore. 
Government. met t.he t.ravellinl£ expenses of it.s members for it!! first 
meeting at Bombay nmounting t.o HR. 3,980, no o1her grant has been 
made t.o the Boarll. '1' ",eh'I' llniverRities have up to the present joint'd 
t.he Board. As ~  its funct.iolls, the Honollrabl(' Member is 
referred to the information Rupplieil to him on the 27th February 1925 
in answer to hiK queRt.ion No. 187. 

ALLEGED FRAUD ON THE BENGAL NAGPUR RAILWAY. 

555. "'Mr. Amar Nath Dutt : Is it a fact that goods Hent by wagons 
on the ~ .  Nllgpllr Hnilwlty I1rt' gcnerlllly shown severol maunds leRs 
than their actual weight? If RO, do the Government propose to take steps 
t.o prevent such fraud ! 

Mr. G.  G. Sim : The question is not underst.ood. Railway freight is 
charged on the weight of t.he ~  and it would not be to the 
interest of the Railway to UTlIler"tat.e t.ht' weight. 

, 
SHORTAGE OF WAGONS ON THE BENGAL NAGPUR RAILWAY, 

556. *Mr. Amar Nath Dutt : Is it a fact that. shortage of gOt)(is 
wagonR on t.he Bengal NRj.:nmr Railway haR become almost. R matter of 
everyday occurrence, and payment of compensation for lIuch shortage is 
oft.en'delayed R or 9 months 1 

Mr. G.  G. lim: So far as Government are nware the facts are not 
all suggested in t.he question. 

\ 

WmENING OF WATERWAYS ON THE B. D. RAILWAY. 
557. *Mr . .&mar Nath Dutt : IR it a fact that the waterways betweCOl 

miles 55 and 56 on the B. D. Railway are insufficient for the passage of 
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~  which causes village Sehara in the District of Burdwan to be sub. 
merged during the rains' If so, do the Government propose to take steps 
to have the waterways brQadened T  -

The Honourable Sir Oharles lDDeB : So far as ean he traced the 
Government bve bad DO complaints on tIM Itubject and no representa-
tiona from the Lotai Government. 

DBLAY IN THE Dnrvny 6Y A V. P'. FAKCEL. 

558. "'Mr. .Amar !lath Dutt: Will the Goveinment be pleased to 
8iate whether V. P. No. 192 for Rs. 226, sent from Bankura Lala BHZllF to 
~  Sharift' on the 13th JlrDuary 1925, ltai delivered on the 13th May 
1925' Will the Government be plenNed to inquire into the causes of suCh 
iUtJrdif48te delay and take step. to prfI'Ve!lt Neh delay iD future , 

Mr. G. P. Roy: The ant!1V'er to the 61'Kt part of the question is in 
the negative, and the second part consequently does not arise. . 

DELAY IN THE PAYI1'B1ft th • VALU'I: P.VAltLE MONEY ORD'ER. 

1'159. ·Mr. A1DU' liath DIU: Will tb'e GO'f&t'ndle2n be pleased to. 
8t:rt!! why although the V. P. No. 154 fif 26th Juae ~ for Ra. 280 frotu 
Bankura Lal Bazar to Khagole, Patnrt, was duly ~  at Khag()le, 
the money haa Jl'Ot fIB ret been recei'Ved by the ReDder t 
Mr. Q. P. Bo, : 1'h:e amount of the-value-payable money order was: 

paid to tIle l!IetIder on the 6th Angnltt ~ . The d'ell1y in paY'nlent Wall 
d-ue p8l!t17 to the filet that the arigiDal vallie-payable money IMler fm'lll 
was lost in transit Bnd a duplicate had to be issued and pattiy also to 
the ineorrect way in which the duplicate money order "'''88' prepared' by 
,the Khagaul post offie&. The ratter point iii bMg investigated. 

PAYMBn OP CoIl1':aNBATlOJif POR LeIss tW PA'2<l!UI. 011 m. BENGAL :N ... CPVB 
RA1LWAY. 

580. *Mr. .&mar liath Duft : Will the Governmel1t be pleased to 
stAte why the eOD'lignors fta,'e nm been. pnid' eompensatioJl for loss of the-
following ~  on the Bengal Nagpur Railway: I 

(l) Ban1tun. to Poralia-P. W. BnI No. 35798123 of 13t1i )-'f-ateb 
It25 f . 

{2:} Bankura to Mozutl:erpul'---P'. W. Bill No. ~  of 1St. Maa."*61l 
~  , -

DELAY IN THE DELIVERY OF RAILWA.Y . .~ .. 

56:t •• Mr. Amar !lath n .. : WiN the ~  be pJe'8'IICd ~ 

Itnt.e why the foltnwW:tg, parcels bve not a& ~ ~  delivCB"cd. to ~ 4WIl: 
lipes : 

(I} Bankma to ~  EaRt tndi'an .- ~ 'tV. Bill. 
No. 1846 of 12th .Tanuary 1925 f 

(2, It'ha,atri'a to DMlkuMl, Ben!!At N'1\gpm' Railway-;-P'.J W. Bill 
No.. 1682 of 31st Janl1ary HJ25 7 

. (3) Bankum to RonI'as, East Indian ~ .... ilway.-P. W. Bill No. 30 
of 1'2tL JaBWlry 1H25 , 

J"U7LA ~ , 
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If these baye been lost in transit, why no ccz::pensatioD bas heeD .~  

118 yet f ' 

AI.LEGED FRAl.TD IN CONNECTION WITH A RAILWAY PARCEL. 
I 

56:l. "'Mr. Ama.r Hath ~  : Is it a fact thnt P. W. Bill No. 4769r;'3 
of 5th May 1925, Banltura to Bhojlldh, was delivered to a perion, other 
than the eonsignee, who neither produced the railway receipt nor 
gave any indemuity bcmd 1  h it a fact thai no cOlllpensation has been paid 
to the real consignee, )101' have uny steps been taken to IJrosecutc the pel'-
}letrators of the fraud , 

Mr. G. O. 8im: 1 propose to reply to question, !'<JOl:l. 560, 561 
8,ncl 562 togethel'. 

Goyernmcnt have no informat.ion. The matter i8 within the compot-
enccof the Agents of the Uailwo.ys concerned. 

PRE\'ENTION 011' THE Loss OF GOODS AND PARCELS ON THE Bno.u NAQPUR 
AND THE EAST lNDl.A.N RAILWAYS. 

156:1. -Mr. Amar Hath Dutt : Is it a fact that mercha.nts sending 
f!oods IllIU IJllreeli-.! by t.he Bengal Nagpur Railway and the EaNt Indian 
Hailway are oftellllubjeetecl t.o great Iosl'II by non-delivery, misdelivery anel 
l08s of good", in spite of t.he Watch and Ward Department t If 80, willl.he 
Government. be pleased to ta1;;e steps to prevent the same 7 Is it a fact 
that mOl;t of these ~  are due to the negligence of the railway servants 7 

Mr. O. G. Ibn: The Honourab"e Member is referred to the reply 
gh'en in this A.."IRembly on the 22nd January 1925 to question No. 23. 

~  OF TICKETS TO THIRD CLASS PASSENGERS. 

564. t,'l\'[r. Amar Hath Dutt : lIas t.he attention of the GO\'ornnJ(llIt 
llC'ml drawn to " Bhagalpur notes" in the H'industani Times of ~ 2fith 
.J uly 1925, about the grievances of the third class paSRengers in pllrcbal,;ing 
t'iekets? Are the Government aware that the practice of issuing tickets 
,.uly a few minntes bcfol'e the dep!lrture of trains, entails great hal'1tsJtip 
ll)lfln passenglll'S, sppeiully thORO who have to book their luggage T If so, 
will the Go\'(!rnment be pleased to issue in"ltructioll8, so that pasf!If.'!ngors 
may have enough t.imll to book their luggage and avail themselves of tho 
h'lIiu without difficulty 1 

Mr. G. G. 8im : The Honourable M' ember is referred to the answer 
,riven in thiN ASNembly on 25th August 1925 to a similar question asked by 
Mr. Gaya Prasad Singh. . 

PURCHASE OF P Al'EL 

.565. "'Mr. Amar Hath Dutt : Is it a fact that the Government has 
placed orders for paper from abroad instead of from Indian paper mms' , 
If so, will the Goyernment be pleased to state reasons for the same 7 

UNEMPLOYMENT A.MONG LAnoUBEBs HITHERTO EMPLOYED IN P Al'ER MILUI. 

566. -Mr . .&mar Hath Dutt: Is it a fact that the withdrawal of orders 
for pUllcr from Indian papel' milh; hn:; caused the . ~ ;;! ~ 
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labour hitherto employed, in the Indian paper mills' If 80, will the 
Ooyernment he pleased to state if they propose to take steps to prevent 
such unemployment , 

UNBMPLOYKENT AMONG LABOURERS IIITIIDRTO EMPJ.OYED IN PAPER ~. 

567. "'Mr. Amar Hath Dutt: lias the ~  of the Goyermuent 
been drawn to a resolut.ion of t.he Knnltinara Labour Union adopted at l\ 
I'wet ing held .on the 27th June last, complaining about unemployment 1 
] f so, will the Government be pleased to state, whether they propOStl to 
take any steps to redress the grievances of the employees 01. the Indiall 
paper mills Y 

The Honourable 8ir Bh1!pendra Nath Mitra: I propose with your 
permission, Sir, to answer queNtions N05l. 565, 566 and 567 together,. and 
would' l'cfm' t.he Honourablo Member to the answer whit!h I ~ to 
Lala Duni Chand 'f! ~  No. 182. As waw there explained, there ~ 

been no withdr:awal of orders for paper from the Indian paper mills ; 
in ,fact Government have ordered rather more paper from them this 
year than lust year, and I cannot, therefore, admit that Government's 
action has been the cause of ~. Of course in their compe-
tition with. each other some mills got larger orders than last year, and 
Homo smaller; but tal(en as a whole the Indian paper mill industry arc 
supplying a larger quantity of paper to Govornment this year. 

SALE OF FOODSTUFFS ON THE OUDH.AND ROHILKHAND RAlLWAY. 

568. "'Mr. Amar Ha.th Dutt: Has the attention of the Goverlllllimt 
beeJl drawn to an article in tho Indian Daily Telegraph, dated ~ 7th 
July 1925, protesting against the proposed discontinuance of ~ 1$ 
compartment for the sale of food:duits on the Oudh and Rohilkhand Rail-
way' If HO, will the Oovemmcnt be pleased to state whether the state-
ments contained in the article are correct' If so, are the Government pre-
pareel to recollsider thoir decision 7 
Mr. G.  G. 8im: 'fhe Honourable Member ilj referred to the answer 

Jtiven in the Assembly on 25th ~  192[; to a similar question 
No. 163 asked by Haja Raghunandau Prasad Singh. 

SALA.RlES OF ANOLO-INDlAN AND INDIAN GUARDS ON THE EAST INDIA.N 
RAILWAY. 

569. *Mr. Amar Nath Dutt : Is it a fact that the Indian ~  on 
tire East Indian Railway start on an initial salary of RI!. 45 amI end with 
lUI. 100 per month, while Anglo-Indian guards start on Us. 100 and emi 
with RH. 210 per month 1 Is it It fact that both these classes have to ~ 

the same examinations' If 110, will the Government be pleased to state 
reasons for such racial discrimination and do they proposo to take stell;i 
for removal of such anomaiica , 

Mr. G.  G. 8im : The reply to the first part of the question is in tbe 
affirmative. As refCards the rest of the question steps are being taiten 
to remove this distinction. 

PROMOTION OF ANGLO-INDIAN ~  TO ASSISTANT YARD MASTERS ON THm 

EA3T INDL\.N RAIl,WAY. 

570. *Mr. Amar Nath D"tt : Ti'I it ,. fut't, thRt Anillo-Indhm guard" 
~  the East Indian RaHway Y:!l0 ha\":} cr;!': pas!ioo the trnin ~ exami-

~ ~ 
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~ Me pi'Ol'noted to be Assistant Y srlli M88teft, whl1e PG tiwiaM .rd 
80 appointed although they haVfIJ Vasscd jDinthand . ~ (Baii'A"ay 
training) in addition to the train passing examinau()IR.' If 119, will the 
Government be pleased to state reasops and do, t,tJ.ey :pr()pOS" to take ~ 

to ~  such ~ , 

lttf. G., G, Sim,: ~  have DO ~ .. ~ but wi\! rnak" 
~ . 

~  ~  I:.PIlCl'OR8 ~~ ~ BAST lNDUlf ~ . . 
571. ·Mr. Amar Hath :&at1i : Will the Government be ~  tQ 

~  whether there awe any ~  T'1.'aftlc In.spectors on the FlUt: I,,£liMn, 
Railway 7 If so, since when ~  the lndiaWl been ., ~ .  t ~ 

!lot, wily not 7 • 
Mr. a. G. Iu.. : The reply to .~  fl1'8t part of ~ l\u,eltioJ( ~ in the, 

~. Govermnent bave no information as ~  the second. 
part.. 'fhe remainder of the que8tion does not arise'. 

~ OF ~  INDIAN ~  lNs.rlllCTQ¥, eN ~ ~ ~ 
512. *Mr. Amv Hath Dutt: Will the Govemm8Jlt be pleMtd to 

state how the Traffic ~  ~ lncli&Il, :{lai\waya ~ ~ _  Arw 
the GQvernmemt prep&rQd to ~  It,:p.s to appoint more laiiaa Tom. 
lus}>tlctors on Illdian Ra.ilwa,s , 
:Mr. ~. a. Iitim. ~ While d11e ~  is, ~ to ~ ~  prmnotiol\ 

t.o the grade of 'fraffic Inspectors is bal:lcd on earefl,\l., ~ . .. Gqvern-, 
ment have alrt'ady hrought t.o thE! special notice ~ ttU Railway Admi.nis-, 
trnt.ions the ~  on this subject .~  br the ~ . 
Uai Bahlldur Ham ,Saran Das and adopted ~ t:tte ~ ~ of ~  01\, 
the 28th Februaq-1923. ' 

, . 

RESOLUTION BE ~ . ~  OF SYLIIET "Nt> ~  TO 
. HNNGAL. 

Mr. President: The l:Iouse ~  now r.,snme ~ discu.,s,sion of' 
. 12' 't.he following UeltOlufion moved by Mr. M. S, Aney 

NOQN., on the 23rd January, 1925 :' ' 
" This Ass('mbly ~  to the ~  ~~ ~ COIIl\eit ~ ~ pte .... 

to tnktl ('Itrly st(,PS to gIV(, effed to ,the Resolution whIch WIMI pane. by the AatUWD 
~  Cbuncil ill July laM ~  the re·trlLullfer at l!Iylhot and C8eliar to, 
BI·lIglll." ,. 

The Honourable Sir .Alexander Muddiman (Home M,eJD,b.e",):: Sir, 
with YElur permission I shou.td like to make 8, ll.tat"Dl,(#nt in epD.l!u,etiou. 
with thiH R('Ho)ution. During tlle 1allt few daYN I have been in eWUlult-, 
ation with those Members hom all parts of ~ HOUlu! wQo, ~  p,artiat-.. 
lary interested in this subject, ~ .  1 ~ ~  them.. ot tDtIl preaent, 
state of the cOJ'reI!!Jl())l(lenee and of the question in 90 far as it res-tit with 
tlie ~  ~. These ~ ~  . ~ ~ . .Q, a.,d I, tlrink: ' 
I ~ ~ ~  in Htating to the ~  that we all1 80nsider fu.rtllel1 dis-, 
cltssion, at ~ .vrt'Hf'nt ~ COUld. Qlliy ~  ,tetiJ.c ~  ~  to no l'esuU", 
I propose ~  mrc:nlate t.Qo all Honourable MembcJ;'s of ~. House to-day 
the ~  which has ~ far taken place, and the suggestion , 
I have to make _tu the l;f.ouse is, that ~  ~ -  ,"OW blltorE! the 
House Hhonld he withdrawn and that we lihould discuss the matter on 
It .further Resolu!ion next ~  whe¥: ~ &J.lall be in a pasit-iot. t6l; deat' 
~ ~ qlC matter lD a ~ ~  ~ ~ ~. .~ ~~ tke ~ .  
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interested agree with this, and I put it forward as • suggestion, because; 
~ ..~ . spttakiP,g1 I am. abt, I think, entitled to apeak again on this 
;Resol.iiOll. . 

~. M. 8. hfll ~  Representative) :  I was given to. understand 
~ ~  else yesterday, but. as those who afi! int&rested seem to be 
... greeabl'e tCJ the suggestion, I have no objection to accepting it, and 
I withdraw the Resolution. 
The R.,.olutinn WaI, b, leave of the Assembly, withdrawn. 

RBSOI.IUTIBN BE PROHIBITION OF THE IMPORT, . ~ 
TUR.D AND SA.LE 0)<' LIQUUR-cofttd . 

•. PnIldellt I The HOll811 will now resume further discU!iI!ion of the 
fliUClwing a.oiutiOll moved bv Haji Wajihuddin on the 5th ~ ~  

1926 : 
, ~  fti. ASlIIUlbty ret'.fIIIl1RP.1ld. to the GoveTDor General hi Council that legi,sllltioD 
be ~. pnlJalblliq the import, maaufacture, we and UIM). ot all Rorta of 
liquor. ill. JII4. &ltd,iIi tiro ~  he be plaaaed to dirset tho ItJ\ml adminiltraUOJl8 
uad.or hiB cOlltrol aad ohvey the opi.i,on of thil Aaaembly to aU other ~  

~  that they should take Stl'P8 tbrthwith to grBnt to the local bodie, withiu 
thai\" =tli. tile i'int; to tietermlne the number and lOCliltioD 01. liquor shops witliill 
tAt>.iI' . we ... ,r 
JIaalft •• hunmad YakuJ" (Rohilkund and Kum.aon Division14: 

Muhaillinadan Rural) t Sir, 88 fl.. MU8IIalman, it jill my bounden duty tlJ 
live .Y bUrt)" anppoH to the inotion whieh hIlS ~  moved by my Honour", -
abm friend Haji Wajihuddin: Unt leaving BRide ~  sentiment.;, 
I am stllf)ngty of C;piRion that for the amelioration and betterment of the 
conditions of the ~  of this country it .18 highly dcsirable thai ~ 

letJililation indicated in the Resolution of my Honom'al;lle friend should 
be taken iii hand .t 1160D 8S possible. The evil of drinking bas now been 
recognised. by all the-eivilized nationl'! of the world and ~  efforts ~ 

~ iilade to ,remove this great evH. Temperance societies and tem-
perance ~  have been fonned in nenrly ull the civilized roulltries 
of the world and a very large immber of public·spirited men and women 
have devoted their whole lives to this noble cause. I am aware that iu 
America legislation ~  alretldy been passed by which certain lo(ml bodi('H 
ban heen ernpbwered to iiltrMuce measureR prohibiting the sale of liquor 
within their jnrisdiction, and in pursua.nce of these measures ~  local 
hodiesln Amer!ca ,h8:ve totally prohibitM the saJe of liquor in tllQil' 
.iurisclictioPS or in their constituencies. Since the Res91ution on the JH'()-
hibition of liqi'lor was moved by my Honourable friend Haji ~  
Sahib in this. JloURe on the .. 5th ~  last, many communicatioJlIi in 
~  of the ~  from ~  ~  ha,ve been receh:ed. 
Aeeordihg to my informa.tion, ilo less than 100 Jeading Indian verna-
~  papers ~  eJ:prcssed full . ~  of the Rcs91ution.. Many asso-
ciations iIi different ,parts of India have, passed RCKohitions strongly 
slJPportiJ?¥ ~  !!lubject ~  under discu!lsion. A numher of my 

. ~ ~  !n thi!i HoUse are ~  that, during the last wintt'r, 
when the ,Assembly meetings were held itt Delhi tbe Reverend Herbert 
.Anderson invited the IIonourable Members of this HouHe and leaders ~ 
~ ~~ to a ~  to form a prohibition league for India, and decided to 
hold a general meeting next wi.nter at the Imperial City, for. which the 
~  a.rrang=ep.tI:J .are being made, aud ,r wish his efl'orts every 

~ . N()W, Sjr, there. is .ucb. that we may learn from American pro. 
~ ~ .. In.&. ~ ~  by Dr. Samuel McCune Lindsay on 
J>!'()htbitiob perhapil the most remarkable senteuce is this i 
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" Amerie.ans of 1111 t.lasses in ~  nllUlboJ'll l'creciV"ed that quite irrespeetive 

til their personlll ha.bits or desires with rCll1lcet to till! eousumpt.ioll of ILlcohol, they 
eould not IIceure the Ildvantn.gea of abatincnr.e, or  of modern.to and perhaps lIarmll'88' 
('onsumption, on the llart of till' weak!!r anti llIorl' numerous nWlllbl'T8 ot any comiuunity 
\luless tbey tbemllelves were willing to forego the Iibl.'rty of perso!llil COIllluml'tion, eVl'lI 
tbough tho, belonged to the nrinority ,yhoss edi.cil'ncy might not in IIny caao bo &erlously 
illlI'aircd. ' 

With such a noble impulse actuating the vast majority of the ]10 
mil1.ions in the United States, is it surprising that that ~  ~  was 

able to rise to the lofty hcight of self-denial involved in the paBHing of 
the prohibition amendment f If India desircs to take her proper place 
among the nations, a similar moral impulse must act.uate her people in 
the present day. And since "no man liveth unto himself ", totBl 
ubstinence becomes a personal responsibility, if only for the sake of per-
Eonal example. American prohibition has a solemn lellll.lon to teach the 
\\'hole of the Indian nation in thel!le days when India is laying the founda-
tions of her future national greatness. 'rhe new Reforms, the movement 
ngainst " untouchability", and many ot.her Indian movements will all be 
unavailing unless India deals drastically with the drink menace which is 
so steadily growing on every hand. History shows the drink traftic to bp. 
tL peculiar danger to all industrial communities, and with India'il fa.pid 
industrial growth it is imperative that lndia's drink traffic should speedily 
h", brought to an end. Note what India may learn from the United Stat.es 
()f America. The conviction had grown steadily in the 'United States tl1at 
~.  and industrial efficicncy and .national unity of purpose could not 
Le had at any cheaper price than the C003t or sacrifices involved, whatever 
they might be, in national prohibition, and thia belief had almost rea.ched 
the point where it could be tramdated into effective governmental actioll 
even before the war necessitated a supreme effort for snch efficiency. 
lIow great a hindrance the liquor traffic in India already is to India's 
indU1ltrial efficiency is well illU1ltra,ted by the remarltable publication of 
Mr. G. }4'indlay Shinns, Dirl!ctor of the Labour Office, Government of 
Bombay. In his" Report on an Inquiry into Working Clal!s BUdgcts in 
~  we havc 3,076 detailed budgetH of ~-  people in 
Bombay City, 2,473 of these being for families and 603 for single men, 
collected betwecn 1\:Iay 1921 and April 1922. The estimate of the investi-
gators is that those families WllO drinl( spend at least from eight to ten • 
per Cl'nt. of their income on alcoholic liquor. When We remember that 
according to the censul! of 1921, tbere are in Bombay City 3,125 single 
room tenements occupied by 2 or more families, out of ,vbich 1,955 arc 
occupied by two families, 658 by thrce, 242 by four, 136 by five, 42 by six, 
34 by seven and 58 by eight fumilies or more, cun we l'esist the conclusion 
of the ~~  of India. the organ of the ~  of India Society when 
it concludes us follows : 

" ~  woni!er thnt the millbunc1 in the mii!st of this uulmllgint\blo overcrowding 
should try to fini! out t.ho 'shortllst wuy out of BOlllbay' by r('50rting to drink. We 
do not, however, ~.  a Oovemu'l'lIt 80rvant like Mr. Bhir1'lUl to advocate total 
prohibition tltrouA'h legi8hLtion, bnt aft!.'r 1111 is suitl it is the only remedy. 14iquor 
ill Ulltillly rC8pol1sibill for the poor emcien!'y, domestic misery, hoavy indebtednoss and, 
Ub8!'uteeism of the work!'r, aud tinkering with the problem will spell nothiug but waste 
vf time Ilnd (lnergy." . 

One other figure may be given to show the imperative need of remov-
ing every factor Dlcllllcing the living conditions of the people in cities. 
like Bombay ~ the drink habit is seen at its worst. The Medical Ofaoor . 

. .. "', -. 
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of Health for Bombay City states that the infant mQrtality of Bombay 
City dUl'ing the decade ending 'With 1922 'Was no less than 475 per thollsand, 
,the highest in the world, the figure being as high as an average of 666 pill' 
thousalld in 1921. . 

What the attitude of EuropoBns in India should be on this great 
matter aft'ecting India's destinies has been indicated by one of the greatest 
of Englishmen in India, Dr, Palmcr, the Bishop of Bombay, stated a few 
years ago in his written evidence befol'e the Excilic Commisaion al)pointed 
by the Bombay Govcrmnent : 

II If the situation "'IlR that tht'! VaHt majority of rt'!sponsiblo ~  "'erG ngawt 
the eonlumption of alcoholic IiquOrA and that lurge numbt'rll of Irrospollsihle pl'ople 
.. bltained from them on aecount of custom or roligion an!1 thllt ouly a relaUYllly sl1l11l1 
Jlul1lber of people coDsum.d thrill ....•. that Willi It ~  ~  dill lIot ,'xist in 
Europe' and which provided all. the conditions for a aystmn of total prohibitiou." 

That fluch a situation does exist in India is clear from the demand of a1most 
all Hindus and Muhammadans, from the fact thnt practically every rll-
ligion .. in India enjoins total abstinence, from thl.l statement of n, Poonn. 
mali (gardener) before the Bombay Excil'ie ~  that 80 per ~ . 

of his fellow mal .. would vote for the clOSing of all liquor ShOPR had th{)y 
the opportunity of voting on the question, and from the remarkable" god-
dess movement" in the Tapti Valley among the Kaliparaj tribes where tho 
liquor customs temporarily came so near total extinction as to thteatczl 
the liquor receipt!! of nearly twenty lakhs of rv.pees in the Baroda Stuh' 
and where in Britiljh districts the officials have gone so "'far as to close tha 
liquor shops in accordance -with the de:u'ly expres:;cd desire of the people. 
Such an attitude on the part of British officials is eminently IItatcsmllTllik<" 
for intimate conversation with cducated Indians has convinced us that 
among the factors endangering the connection bet.ween India Ilnd Rritniu, 
the continuance of the drink traffic in the teeth of Indian sentiment h> on" 
of the most dangerous. 

Sir, I know that the Govcrr:ment have not been unmindful in inb·',· 
oueing measurcl>l of social reforlD in this country. Laws relating to'tho 
abolition of slavery, and the prohibition of infanticide and snti wore p:iAAed 
in British India long ago, and only yesterday we ~  a GOV(!I'nml'nt 
nill, passing' certain portions of i1--1 hope the rlmt will uh:n receive the 
full approval of tltiHHouse-whie11 aims at the proteetion of girlB of tf'll(ltli' 
age. Laws relating to gambling, tl1C sale of cO(!lline And other ~ 
ll1eaSllres have also been paNsed in Jrl(lia ; and it is realJy HlirpriHing that 
this, the greatest and noblcs'j, of social reforms, ~ hitherto escaped the 
attention of Government. I 11m aware that liOIDe ~  memmrt'!oI 
llave been introduced in  certl:lill Provinces, but in my opini()ll they dn 'nnt 
go to the root of thc evil. Bettllr late tha11 never, nnd I hope tha.t' by 
accepting this Resolution the Government wilJ..jrivc proof of dwi.r eurnest 
.desire in this direction. With these remarks, Sir, I h('lt,l't.ily litlpport thtl 
Resolution movcd by my Honourable friend Haji Wujihuduin. 

Mr. Preaident : Before we proceed further, I should lilre to explain 
tn the House the manner in which I propoRe to deal with the amendments 
now on the paper, three of which are principal arnendmentN-"otw standing 
in the name of Colonel Crawford, the other in the name of Dr. Datta 8n(t 
~ third in the name of Mr. Kelkar, As regards the uDlcndment :ltanding 
1n the name of Colonel Crll'Wfot:d, it. ~  to me that it i!:l U ~  of 
the original proposition. The original proposition rcecmmend4 th':lt 
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iqunediate stepB be ta\en for total prohibition, whiM this amiUldlU,.t stantl .. 
iI'lg in the name of Colonel Crawford stands for no prohibiti{)ll * the 
continuance of the present policy. Therefore it is a direct aegat,i·ve of 
the original ~  and is out of order. 

With regard to Dr. Datta's amendment, it scems to ]Jle that it ,gOCll 
beyond the seope of the original Resolution inasmuch 8IiI it relcra to other 
drugs besides liquor. If Dr. Datta is prepllred to omit all refer.en.ces to 
druga I am prepared to allow his amendment to be discu/iSed. 

Similarly with regard to Mr. Kelkar's amcndmcllt. It eJao referS 
W other druga, .~  if Mr. Kelkar is prepared tD .omit all ~ to 
4rugl:l, I 8JD ~  1.0 allow his ~  al"" 1.0 be diieuSlied. I have 
l'tceived a modified ameBdment from lIr. Kelkar which daes OI)lit aU 
refel'cnlJ9.fll 10 dl'qgw but at the same time it refers to other matters involving 
thanges not merely Qf fol'Jll but of substance apd thertfo.re I e,apnot allow 
that· modified ~  to be Qloved. . lie ~  tb.cr.efore OIIlit all 
Hueh references from t4e or;,rinal ~  ,.pd Plove b.ia UDea.d.mest 
aeeordingly. • 

I will take the amaoDd_qta of Dr. Datta and Mr. K11kar in the modi· 
fied form lUi &Uglfo!s(.ed by me IUld allow the House to disCWilS the Rei4olu. 
tion aDd the two lWlendmenta together and then put them in sucb order Il8 
I consider propal'. 

Dr. S. K. Datta. (Nod'linat.ed : Indian Cbristian.s) : Will )'oij PlU'lWt 
me, Sir, to make eertl/.in submissions ~  alY amend.mel1t , 

Ilr. .~  ': F{)l' what purpose' 

Dr. I. It. Datta: Will yOU nQt allow me to preaent before you, Rir, 
certain considerations regarding ~ I i!ltrodl1eed & reference ro opium 
and other drugs, and explain tho,t I consider that even i!l this form it il!! 
within the scope of the original Uesolution 7 But it you then choose to 
l'ule me out of order I am eontent. 

Mr. Preaidellt : I he.ve already giv,en my ruling. .As tlte Honourable 
'MemberwiU understand, it may be very desirable tha,t ~  should bo 
prohibition in regard to opiuJD and other drugs before prohibition comes 
with regard to liquor, but I have to act according to rules and I .iDust 
diaallow that part which refers to dru,gs. Will the Honourable Memb.er 
naove his amendment in the modified form , 

Dr. I. K. Datta: I beg to move the amendmetlt which stands in my 
DIme but which will now read as followli : 
,. ~ 1.r tile orlflaal Betolution the tolJowiug be lIubstituted : 
,. Thia Auembl, ~  to tho Governor Gl'noml in COQ.neil that be be 

p1eued to accept 81' the policy at the Government the ultimate prohibition of produe-
tlOll, Dl&nutaeture. sale and ~  ot illtoxicating Iiquorll IIIlVe for JuetliciRal aDd • 
lIIli.,lItUle purposea. It further reepmml'nds that all the i1l'at steps in carrying out tIIit 
poUey (0) that ~  import ot 8piritu9ll8 liquors into lndbl. be morl' rigidly controlled. 
(b) that ProvinCial Governments be urged to undortD.ke le/pllaUen whereby the 600trol 
ot till! INI,le ot apirltuou8 liquors will be ,"ested in t,oetll Bodies, l,iceIlsing DOMd. eleetei 
Qil '" ~ ~  trl.l14iliae or be reg1Jlatod by a systom ot local option wherever pouiblp '.' j 

lijr, this moming I do not af'l!Ilre to argue the .cue for pl'Ohioition OB 
tlte grounds ~ religion or even O!l. the ~ ethical ~ . . ferllOi1llaUt. 
I, ao JWtbelieve that. we have a ease OIl eltber ~ qr Ul. 
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highest ethical groundll, but my whole ploa will be limited to .certain 
medi.cal and economic considerations. May I give an illustration of What 
I mean? I believtl there is a Stij,te in India to-d&,y where tw.o tbingt! ara 
pl'OL..i.biWd .00 NlitlimlS' grounds, fint alcohol and the second subjects of 
tke State Pl",aot under tke pain of cOUlpulsioD chan,ge thoir roli.rioll,. 
That haM beea 40aw OD the rround of religion but I ha'\'e no desire this 
IDDrniDfto 8",ue my eaa frOID tit,.t voint of view. Now, let WI come to 
dNl qu.eMtion eI tlw two CroUftdtJ I have ~  name/y, medical ~  
eeDDOmUI IJlQUnda. I. u,.e tiNt plaee, the USi of aloolLOl as Ii ~  iu 
Ula11 qUUltities resu.tttl is tile reduction of slti1l. In tn" ~  ~  

"rlfer qURntitl811 are definitely injuriou.s ; insanity and criminality .~ 
tPe result. WSUf, r.,!ud to iD6lllnity, take the caile of th.C Stahl of N.ew 
'Yurkfor which. I have .eel'taiB fiaures. Out of a pOJlUlatjon of 100,000 
JUt_os ia the State of New York in 1909 6.3 were admitted into asylUJn/t 
o.D the .~ of iD&lllitl I in 1910, 6.4 ; in 1917, 6  ; in ~ ~  thll 
OM retiWtal of prohibitioa ~  to appear, a.5 ; in 1919, 2,6 j und iu 
1920, 1.2. 'l'biJI, then, ill one of the result!> I believe wlliei'! were achieved. 
W. Baallot yet Uf with eertainty, but figur.es point in the dinJGtion tb41. 
there alUl been aa iD4naee in public. health within the ~  of ~  pa,r.ti. 
ellJAr' it.toe. 
NO'f, 8iF, .. , I ar,ue for a mOlQent OJ! the other around \\'bich I 1u,,"s 

~~  DUDely, tile ecoQOmie rreundH 1 I desire, if poSHiblc, thiH morninl( 
w pi .... before tlY HnUflfl eMaia flgllreli I'4'latinr to the revenue ~ 

to <#,t".PDtellt, iD oth.u wordlil, the resqlts of tJlXlltion of the Indian people 
thro •• til. in*um.eniality of both ~  and drugR. lTnfurtunately, 
l&.r. PlI6IItdeot, I ... not able in theM flgurefi to IGake a di!>tinction between 
~ .  attd ~  and if you will permit me, I will give the ~ of 
ttw. fiaUMIII. ID lIH2-18 the total rtlvenUI!! accruing to the Oovernm.en, 
from e¥c;", bot. centrat and provineial, was ~ lakb,1iJ which "Mnt 
~  ~  Nad of Re. ~  of the totalilopulation of India. In 1913-14 
it w*, la,80 l.ddy, and the taxation Itf,!r head was lk 0-8-5. In 11:118·19 
\be t,ptJ.. ()! i"ecwe frtllJl liquol'll and drugli ~  17.25 laklu; ~  
tllQtiou W. ~. 0,10·11. In 1123·24. the t.otal under Jlcobol and dr1ll1i 
'W&II RtI.. 19,20 14k. rep&'tSentin.g taxation per beaa of Re. 0.1:)-5. Indeed, 
tbe revea..., frOID aleohol ud. drugs iQ India conlltitutcd one of the 

~ h_1S o.f nJVIl$lUA! of tht aoverlU'llent, both centr.al and provincia.l. 
We tak9, f.q, t.pJJlple, the total in 19'28-24.. Under ~ principal head,. 
tlf ~_  t4e 9t'VllrDlJWllt of loqia. obtained lliI. 74 croros and 
t.b.e PrctvjJ,ej.al Gonnunent Rs. 73 erOl"eH, altoiether a total of Rs. 147 
crOl1W. I.. Qt." 'Nonil, between olul-seventh and one-eighth ot. 
the tDW revenue of India came from these flources, nllJllely, from 
alcob.ol I,lnd dl'UgIJ. The al1ilount was just under a half of the tDtal receil)tli 
trom CWiiw.s and DlOre than I balf of the total ~ . rtOlD LaM 
nevNll)e. It i.J .agaiJUt this indireet method nf ~  whoae i,widencc 
falli De the poor that I delih to belle tn" argument to-day. We believe 
1bAt a policy of reatr'rotioh, " policy 01 prohibftiQll 'Will r(lflUlt in freeing 
ltD eaorJf(l"" 1lIl1QWlt of the popu.iatl6ll tl'fltn ta.xation frolD which tbey get 
hDthblc ~  "turn.. In. ~ Ie80Ild plaee, although we ire yet free irDftl th6 
PDW4Ir of 'iqqof iDttrestM in thiN eoul'lt!'f, liquor intel'el'ts in tlle United 
~ .  IUUl A.lnel'laa .ha\'e bMn one of t4emost ha.rmful things iD tb.8 
li.kol ~ tw.o lOU:ftttU!l!. Over and OT"!' aiain retortQ, has been blocked 
hI ~ aQtiel) of t.he liquor intereete both in Amcrica aPd in lllnrt.wl, IoJld 
1-_In ti.&t beior,e tIl_ enormous liquor ~ heQODMI etlt.ab:IWIN 
~ *if IfCMI,ItPf VI 80uWbrillf them &lbttolutely ulJdltr ~ . 
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Now, Sir, I come to t.he actual policy of prohibition. My advice tQ 
the country is to go slowly. Incidentally I may say that I desire to 
exempt from any personal discomfort. the front. Government Bench and 
~  include all:lo the leaders of the major parties of this House. The 
struggle in America has been a very long and arduous one. Proliibition 
did not come in a dll3'. May I be permitted to give the House the stages 
by which prohibition was establilihcd in America Y From 1851 to 
1869 steps were taken to bring about State prohibition, that is to say, single 
States were considering whether thoy IIhould bring about prohibition withip 
the limits of thcir individual States. Any effort in that direction was 
finally killed by the Civil War in the United States of America: Then 
again from 1886 to 1893 we have a I:lecond wave of State prohibition wit.h 
the result thnt only liix States declared for prohibition and three Statei! 
as a matter of fact repealed the laws of prohibition within the limits of 
their own States. Then again between 1893 and 1906 there were renewed 
efforts towards prohibition. The American experience has taught us two 
things. In the first place it has taught us that you cannot haNe prohibi. 
tion in one State without having prohibition in other  States because the 
illfluence of one on the other is bound to be bad. In the second place pro· 
hibition has taught America that an international frontier itself may ~~ 

II menace and may stultify the efforts of a nation towards prohibition. r 
bave had to cross the Canadian-United States frontier and fortunately, or 
unfortunately if you like, the American Inspector of Customs was mlwh 
too drunk to examine my ~ ~  for the purpose of investigating whether 
I WIL'i carrying liquor. IIc had obtained it from the Canadian frontie!'. 
(IJaughter.) Let us not laugh. The British people  themselves have in 
fact brought about the downfall of prohibition in a country like China. 
There are to-day ships along the Atlantic coast of America wa.iting to 
smuggle liquor into the country. Between 1835 and 1839 the East India 
Company's ships were blockadinl?: the waters of tlw Canton river with, 
their cargoes of opium in spite of the prohibition of the Chinese Govern-
ment. 'l'here is a parallel in tlle experiences of the two countries, the 
experience that America is having to-day and the experience of China 
mther under a ecntury ago. As I said before, it is this question of inter--
national frontiers which is bound to ha,ve some effect on the policy of prohi-
bition arlopted by any country. Now,_ Sir, other countries apart from 
Amprica a,re working towards prohibition. The latest example is that ot 
R conntry most dear to the peopll' of the British Empire, namely, th(' 
Dominion of New Zealand. In 1923 when I visited New Zealand, they 
had just then completed an t'lection or rather a rcferendum on the qllestion. 
There were three issues before the PI'Op]c of New Zealand, the old system 
of license, State cont.rol and St.ate ~ . or prohibition. As the 
result, ()f years of work, what happened' The prohibitionillto,;had the hugest 
numoor of votes, though not large enough as compared with the total 
yotes for State manavement on the one hand and the old license system 
on the other and prohibition did not go through yet it was a great victory 
for the prohibition s('ntiment. In Australia there are various lieensing 
laws 'and in some of the new States of Western Australia the tendency is 
t.owards prohibition. It has been said that prohibition has been a failure 
in America, but I do not believe it myself. I have been in America Rnd' I 
cannot say that prohibition has been a failure. On the other hand I can 
say that the prohibition sentiment is growing, ccrtainly ~ SOlDO o! tho 
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new countries like NewZealanu and even in Australia. Now, Sir, if you 
will permit me this morning, 1 will make a l'eference to what I consider 
a very gra,ve hampering condition in the original ltesolution. You 
cannot have prohibltion of alcoholic liquors in any country without first 
controlling the traffic in drugs. 'l'hat is ~ immediat.e result. I regrot 
that my friend llaji Wnjihuudin did not ~  that when he placed his 
Hesolution before this House. Every country that is working towards 
prohibition bas, in thc first place, IItringently controlled the usc of all 
drugs. 'falte the example of England for example. I ha\'e hefore me 
the report the Home Oflice Commissioner on the l<"'ramework Knitters of 
~  issued in 1B45. It tel1l1 us about condit.ions prevailing among the 
indulltri81 classes in Leicester at that time. 'fhc Commit;sioller informs 
WI that the people are too poor " to indulge in church-going or alcohol." 
lIe continues as follows : 

.. , Their pUblican is the druggiHt, whero they buy opium for themselves, and 
Godfrey'. cordiul, a pn'parntlou !rom luudullUDl, for their children." 

'l'hat was before England began to control her own liquor traffic. By the 
Pharmacy Act of Hsu!:l, the prohibition against the sale of opium for other 
than medical purp0l!ics was complete. Thill omission is Ii very grave one 
and 1 trust it will be rectifiod. 

Now, Sir, therc is another matter to which I wish to draw the atten-
tion of this House and that is the control of imported liquors into' this 
country. The value of imported ~ in 1912 and 1913 with regard to 
ales and beer was 68 lll.khs, in 1923-24, 78 lakhs, IIpirits 1 crore and 16 
blehs and in 192:1-24, ::! crOl'I!S lind H lakhs. \vim'li I:amc to 2H lakhN in 191:1 
and in 1923-24, 26 ~. Indeed when you ,come to calculate in gallons 
in 1914-15, wines and beers imported into thill country amounted to 31 
million galloM, in ~  2,840,000 gallons. There was a reduction under 
Leers and ale, wines aIlio similarly declined from 2,74,000 gallonll in 1914-15 
to 2,25,000 gallons in 1923-24. On the other hft.Dd spirits showed a 
tendency not to decrease but to rise. In 1914-15, we imported 1,665,000 
gallons of spirits. In ~ -  1,666,000 gallons of spirits. 

Mr. A. H. Lloyd (Member, Central Board of Revcnue) : :May I :lsk 
where these statisticil have heen takcn from f 

Mr. S. K. Da.tta : From" the Statistical Abstrnct " under the head 
of imports. 

Mr. A. B. Lloyd: They are figures of imports , 

Mr. S. It. Datl;a : Y cs. I believe the Government ought to invelilti-
I!ate this question of the control. of imports of spirit and lIee whether the 
imports of spirits into India S110UId not be more strictly controlled; 
" Spirits" above all are one of the most dangeroull forms of aleohol in 
this country. Opinion is gaining ground all over India in the direction 
of prohibition. 1'here have been expressioM of popular opinion during 
the last 30 years and they have never been 110 strong as to-<1ay. The Excis.J 
Committee appointed by the Government of Bombay has aecepted ultimate 
prohibition as their goal and the Government of Bombay have in thE-ir 
tUrn accepted the recommendations of the Excise Committee; I trust 
t,ha.t th(! Member fo1' the Bombay Government in this HOD;!!: will !'('t(1cm. 
ber that fact when h.e comes to vote on this question. The Calcutta Corpo-
ration and many Municipalities have also passed resolutions with regard 
,!.O ~ ..  9! liquor. ~  ~  !yc. ~~ ~ ~  ;119. ~  ~ pol!ey' 
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i,n tJajs eountl'Y until the cODtrol of the &ale of liquor it vested in popular 
bodies aJld tJaat iii wlaat I provide for in the lWit portion ot mf Resolution. 
No .. , JJq a-itioJa iii thi.lr-that tl.ltimatli prohibition is the goal towar(L"l 
whi. ~  "iaa.. We have to go slowly feeling ~ step IW we go aJimq 
'hilt p-.th. W iii must briJag pressure to bear all ~  the 'line and further-
~_ 'We mWlt iosi¥t that in local areas anthority and po\\'et to eobtrol tbe 
_Ie of liquor should be VeMted in bodiea ~  on a pop.ular" franchise. 

With ~ Words I el1Dllllcnd my R.csolutioh as amended to ~ IIoul'iC, 

.... If. O. Kelkar (Bombay Clmtral Division t Non-Muhatnma.dlll\ 
Rural) : Sir, as I do not wililh to make all, many Rpeeehes, aR ,lhere Ilre 
tlmeadments, I will ~ one spee(!h, and in that spt!eeb I will, in the 
flnlt pla.ce, IIhow exactly how my own amendment stands in ileladon t.o the 
. ~ proposition abd the ainendine.t1t that haH Just how been proposed. 
Mr. President: 'Will the Honourable Member begin by moving his 
.. eadtneDt, 

_. 1(. C. Ketkar ~ Accordlng to the dirp.ction of the Chair, t ~ 

taken o11t the extraneous blatter, and 1 wltll'ead the aroeruhUClit ! 
Ii That tor ~  o.-igjnal R41aoiu.tilill the following be &Ub.1itllW : 

,  C 'l'hit AeaeUlhly ~  to the Governor General in C'.ollDeU that Jio be 
P'l.eliled to ailt.ept GoB the liltinlate poU,y 01 the UdvcrJ)lJ1ont the prohibition of Ilroc]uc' 
tioa, _aatacture, .. Ie alid import of intoxi('lI.ting liquors 811V(1 for medicinIlI Illltt 

II!lei)iiAe .~ .. It f\lrther ree<!lulIlcl!d., that lUi thetil'8t step iii ("t.-tying out t.hill 
~  ~ Provil1eial Govorllmei\t.a be (tii\eett'd ~ ~ .  (i) to, iria.ugu.rtlte a polley 

ot r.uil1/i tbe power of fixilig by a &Yl141l. IJf 100111 option, tlle lo'·l1tit'ln al,).d numuur 
9f a1l0J!lll Belling intoxicating 1iquors ill ('ilbcr 1o.clIl Bclf;.,govorning bodies or lit'ollBing 
BoardB epe&atly tllnsHtutcd for the pUlp-OBI!, and clected on a popull,li' frandiisc, und 
(II) t.t lIIIIUre-h Iliet1ldty Il'gi.1uUoll in fuftlwrl1nllo 01 that pOlicy '." 

'the defect, Sit, as 1 thilikj of the ol'igihal pi'opositibn seeins to me tel 
be thiil: that it might suggest to the Assembly a ~ time limit fUl' 
introducing prohibition. Bbt though 1 advocate prohibition, I cannot 
unfortunately eXpect that prohibition wm. come so 860n. It is ~  to 
take titbe even if the fundaMental principle be now accepted. The Reso-
lution also has this additional defect that it makes ho mentlon of ~ 
medicinal needM of spirits, which ,m':ltlt of p.Oll!l'le. he pr?vi!ied for.. 4.8 ffll' 
Dr. J)atta's amendment, It goes mto detaIls whleh may be dIsputed, Bnti 
I do not want the proposition to be lost in dh;putation (jv(!r details,. 1'ln'i 
~ . ~ perh!lPs ruay. be a ~  ,time for. the ~  ~ .  of PI'II" 
hlbltlfll1. He meH.tlobs leglslatlOn only In connectIOn With dr\lflloJ--uf eour-;H 
th.t is, put cJ court .Dow-:-and 1oons. ~  of torelgtJ liquors to me!"li 
exeeutive cohtro1. But Dr. Datta will see that I look at the matter ahnol-it 

~  ,tlte same angle of vwion &8 he hinil:lelf does. Coionel Crawford'R 
~  baa heen declal'Cd to be out of orcict:. But though t cannot 
~  tJte etIleildment itaelf, I cab, liS part of my a:rgument, critieize 

~ mh14 ~  hu been diselosed by that ~ . in faot the state 
01 .ilad 4iao1oeed by his amendment la to iDll a meSliage of despair. It 
praetiaally ilftgatives the tuudamentd principle ~  underlies the pre-
.nt q'llestiob. lie has put himself out of ~  with the rules of thil!l 
~  and 1. suppose be win put himself out of coun also with the 
~  outside •• lie seeDli to asan:me that ~  is out of, the, quell-
~  epd tkat at ouPt nat tn come at &Df ~  .. bte time, and he aft· 
- ~  ~ ihat all clesus m ~ . woUld take ·tlle same vieW 8f the 



~  as he llh'!rseU does. He assumes that tIre pnsent eOll..ttol by G9V-
ernment OV(,lr liquor, over the foreign liquor ~ hi «:fticient, aad he onll 
gives a ~ t& that ~  br l1Lalldl;y '\:\'ishihg • coJltlaulilce of ~. 
Now as for my Qwn amendpteQt, 1 WOJ,lId oar th*s, that it foll91ve tile ~ 
of lel\/it resistance. It does not fix any inoJ;ol'able time ~.  It ~ 

provision for the medicinal needa of spirits. It ~  not ~ ~. 
central1cgisiation. It takeN account of the fact that Eseise 18 a provincial 
t;ubje<lt and dQl;ls not ~  the Central (,toverl)numt to d. tihin8-over ~ 

heads of the Provincial GoverJll,llcJlbi. It ~  therefel'e, Ov.Ir two tlear 
!:Itues : 

(1) 

(2) 

~  QOVel'nxnent are J¥>t prepa.l'ed to aceept ~ .  

a,8 .CJt11r aU ultitna:te objective" ~  ~ a ptet.tf diBtant. 
obJectIve. But even more challenglllg than fAa:t II the foI .. 
lowinl il!l8ue .: 

Wbether they IlTEf uot prepared to *110", the ~ in tht. 
~  to .be ~ al,'biters o£ their ~~ ~ Ul tl:l.W lIia&ple ques-. 
tlon of drInk. 

~ I take what is in fact a middle c&\ihle •• 4 wka. l ~ 

t8 only a reason.wle view of ti.e .natter. 1 ~ &ec:le,pt ~ peaition, 1M, 
CoitlDel ~ . . ~  tsat there is to be :no prohibitien· ill l1!ldi. 
(l.t any ~  tlJne C1f ~ 4mY claSis of peeplQ. On ~ other )\alld" 
J do Dot fancy that tile IQilleltiunt will COIne merel, by Jltlmediate legifl" 
lation, 0' that all cl/UlllCli in India wiU submit tEl it ~ eq1\!U r.diwe"JllJ, 
1. wou.kl like to lDake ~  petfe,etly elear that tlte piv'.f1t fd ~  ~ is t." 
reflSODed and. well cODlildered jWgment flf tbe voter 1tl India, IIftd fot 111m 
1 claiw. nothing more in this sicnple .atter thuSl haa alte*dr lltea ~  

to him by GoVernment tirem.seh'cil in matters of gral'el' ~  elaifrt, 
for hip! rCllpolll>ibility, that iJ to say, the fQll . ~  aM' treeffo'tn til· 
decilliop and full liability to take the conl!eqQCU0es. I wish als.o to IDIlks 
it clear that whe11 1 ask for freedQIb of decision for ~ ~ 1 do not 
ttYk it ~  for him who will V(lto and repudiate liquor, b1lt also for hiD\ 
who will kave the frankne!l8 and the boldRCSS to ask far it, TlIt ~  

~  . ~  mattor ill a uece.sBlO'y logical implication Qf ~ _ ~. For I 
~~  that there are certain cllU!;.;et-; of people even a:lnollg Jndia:M wlto 
"la.y l'I,lHeQt ~ as fin encl'oac'hJDent ul'(!)n their rignts and IlIt Q 
~  puritanictil fad. And when I am ~ to JUaKe that 
4l11owance for the people of lOY own co'U:tltry, 1Vbich Waif far celllturiea 
~  ~ -  in Ptaetice 88 well a:1f preeeptj I wouht certaim, be. 
prepa.red to tnake alDple aHowanee f.r the cla88 $! ~ ~ whom Colt'mf!l 
C.rawford tepretM:1)ts. Do J uot k\1ow that the Eur'Ope'&tl'S in l,hcfi* ~ 
with a· handful of elltceptions, re'Vt,}t agaillflt pto11ibitioM a-ltiu)lJt to a man' 
'I'heir traditio':n8 for ce1P.turicII have bfftD ~  ft." .MIt*, tift ~  
'i'hey fegard drink as the heirJ&om of their aneestl;'y and t1M eJielti8Jkott 
gift which they would leave to thci!' postel-itT. ~ ~ •. ) TIle,. JIlvo-
lllwu1S ctu"(J.(l' to ~  wOl.'Smplul tri_y of the atbIe, tbe Bottie aad the<, 

~ . they ~  tr.ue ~ of ~  Khanram, ~ ~ . ~ ~ :w_ UnRl' : . 
. ~~.~. .  flit ~ ('np. f \that bo. ~ t .. Tl'pent .. 

D'ow time is ~ underneath QIlf 'Ilet, 

.Unbom w.I1IOrlew aM· dead )'tilt.o1'a." 

~ ~  ~ ~ ~~ it· to.·.c!a7 be ... ot t tI. 
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The Honourable Sir Basil Blaokett (Finance Member) : Whose ru· 
ligion is that Y 

Mr. N. O. Kelkar: And whose sense of science, religiod and pbilo-
sophy has been thus finely expressed : 

•• Thtl grnl'l' thllt enn with logi<\ ubr.olutc 
Tho two und seventy j/.lrring 80rts confute, 
The 8ubtle alchemist thut in 0. trice 
I.ife '8 lelulen metul into gaM trIl1lsmute." 

The Honourable Sir Bun Blackett: Which religion does he belong 
to Y 

Mr. H. O. Xelk&!' :  A sect of Muhammadanism I suppose. But you 
are his disciples. 

To the ~  a half-filled cup is an insult to his guest and an 
empty wine cup is a disgraceful defection in his sense of hOlipitality. A 
temperance motto ii. a bolt on hiM escutcheon. He feels that 1'0 hl8Ht ))it! 
Sovereign with anything less spirited than spirits is akin to high trea.'ion. 
And he may very well derive authority for his doctrine even from tho 
Bible, for, as I have read the Bible myself, I do not think it supports pro-
hibition. Drink was taken at the Last Supper of the Lord. It haR been 
commended by St. Panl ; it has been used by Noah. It has been mentionell 
in the Psalms 8.H a  " gift sent to gladden the heart of man". And ther':)-
fore I take it that Europeans would" not allow Pussyfoot Johnson to 
assume the role of a 20th century Moses, adding an eleventh command-
ment to the Decalogue ". It would therefore be almost ..~ for 
me to seek to induce, much more so to force, the European out of his earthly 
paradise. I am prepared to leave him seyerely alone, but only for the 
present. I would leave him to be stewed in his own juice if he likes. Bllt 
may'l not claim equal freedom, equal freedom ..... 

The Honourable Sir Basil Blackett: Equal freedom for all. 

Mr. N. O. Kelkar: Of choice for the bulk of nly own people who, 1 
know, arc averHC to drinl{, nnd would like to keep not only their houses but 
their surroundings clear of what they regard as an abomination. ~  

is a two-edged Hword. Like electricity, it has two polar points called 
" yea" and "nay." I may remind Colonel Crawford tha.t the worll 
temperance, as Colonel Crawford has used it in his amendment, is It 
charming hut a misleading word. I do not thinlc that the temperanl'c 
movement even in Europe accepts the word temperance as meaning only 
the usc of a. moderate measure of drink. Temperance does not m('an 
moderation, but teetotalism. (Voices:" No ".) I think even the ignor-
ant Tommy of the British Army underst.ands it, and there is therefore 
greater reason why an. educated civilian should know it and understand 
it in that sensc. 

The Honoura.ble Sir Butl Blaokett : He may misunderstand it. But 
that is not the meaning, I assure thelIonourable Member. 

Mr. N. O. Xelkar : The intellect of the temperance men tells them. 
that such a thing as a golden mean in the use of drink may be conceiv-
able but their instinct advises them aright. Their prudence prefers pre-
vention rathel1' than cure. In America prohibition hall not been sug-
gested by moral faddistR or by deductive ethit'lI, but sheer practical 
experience and econonric considerations. It is eas,. to ~  Ute 
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isolated instances of America's failure in her heroic struggle. But th" 
)}eroic fight which she has put up so long deserves broad sympathy rath!1r 
than lynxered eritieism. The experience of America should only re-
inforce the instinct of India. Drink may not have been totally absent 
from India at any time, but whereas it is the rule in western eountric/'l, 
in India it is only the' exception. Docs that make no difference 7 ~  

majority, by exercising the right of locnl option, would 110t be tyranniz-
ing a minority, but. only sn'\'ing itself from the tyranny of, that minority. 
J.Jocal option means freedom for the voieeless underdog. Pro-
hibition mayor may not come in future. But th" ~  

need is to nlloW' people to say and enforce that ~  may n6t 
remain in their area, whercver else it may be. Government, who have 
lIet up six million voters on their feet, and profess to trust them with 
rt:sponsible political government is surely estopped from saying that 
they are Unfit to declare how many liquor shop::; theTe may be in their 
area and where these may be located. And ~ have indeed advRnectl 
further than my friend Colonel Crawford would like to believe. Thu 
Bombay Government have already accepted tho policy of prohibition .~ 

an ultimate objective. There can be no question about that. In a 
!>peech recently delivcred at Sholapur the Governor of my province ~ 

this: 
"With reterenee to your remarks on the lubject of the drink ~ I would 

rt'mind you thnt my Governmcnt hnvo deelured total prohibition to be the ultimnte goal 
of their escilc poliey." 

Practically, you ,,,ill see, thefle nrc the very word!.! which have heen 
incorporated in this Resolution, and therefore the Government of India 
can.not now very well deny and repudiate what a Provincial Governor 
has Raid, for I believe, when he speal,s, he speaks not only for his own 
ptovince but practically for the Government of India. 
The Honourable Sir Basil Blackett: Certainly not for the Government 

of India. 
Mr. N. O. Kelkar: The Governor goes on : 
" I.et nm n88ure you, howev(!r, thut we arc Itt nil times prepnred to cOll8iucr nny 

well thought out seht'mc of ~  option framed on 80unll finanllil41 lines." 

In this speech therefore, as you might have jUfolt noticed, the Governor 
of Bombay ~ put forward only the special plea of finance. But Ii'lL 
provineial autonomy be granted and the provincial electors will ~ 

up the ~ . They will take care both of provillcial Jlnl£nce and 
their own reputation as a non-drinking people. Real and good money 
""ill be provided, however, by prohibition rather than by the liquor 
trade and traffic. And here I will ,quote a vcry good and pertinent 
authority on this subject. Sir Arthur Newsholmem, M.D., principal 
medical officer to the Local Government Board, in his book "The 
Ministry of Health " says: 
'I If thill country were, like the United Statell to go dry, the money tor . ~ 

the poor would be at oneo forthcoming, and Ihort of thle by reduction of Our natlow,l 
drink bill by half, the houBing di1llllulty would be solved. Can there be ADy doubt that-
tho Uquor trade paralYlos the hand of the _lal roformer ,  " 

I warn therefore Colonel Crawford, lind those whom he represents, 
that they must be prepared for prohibition Rome time or other if tho 
progress of self-government continues. Local option is only like t110 
gentle breeze that separates the chaft' from the grain. But no quart(!r 
can be given, no half-way measures can be taken,-when the real prohibiw 
~ . begial. ProhibitloJ;l will ~ ~ ~  like ~ gentle ~  that 
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aep8NitefJ ehaft from the grain, Irnt it will tIe like a whitf·witld wltJC!'h 
gathen all ~ leAns of the forest, drt "well all wet, 

C101Qnet J.D, Or.Wford (Bengal: European) : Sir}, ill ,ising to ~ 
the motiC'in moved by my Honourable friend Jer. Haj.i W&ji!buddilf, I 
regl'et,Sir, that' you ruled the aPlcndPl'ent whieh 1 had. OQ. taepapGI'" 
out of order, btlCause I feel that I myself, every Melllber in this HOIl" 
and every decent member of tbe public, be he IndiaQ Of European. iwsve, 
the same moti'Ve a,t heart. The last speal{cr ~  Kelkar, I do DOt think, 
bad very nmch case to put in front of this House in favour of proh .... 
bition. So far as I can sec the whole of his speech was taken up with 
a certain amount of abuse of royse1f. (Laughter.) With regard to 
the ~  ,moved by Dr. Datta, I feel that he has not .. eally the, 
courage of his, conviction. lIe is proeralltinating. If prohibition is ~ 

~ ~  which is gO!llg to be right ill the end, then, Sir, ~  is the policy 
which we should Introduce to·day ; we should agree to ~ and futd ~ 

ways and metrns. If, however, I can convince the HouSQ that it is the, 
'wrong policy to aim at, then I hold it is wrODg_ not only to-day bllt' 
wrong ]0 yeltl'lt hence. I tathar admire the Mover of the original 
Hesuiutioll. lIe hRS had the courage to IItate in quite a straigat way 
that he favours prohibition. What ill the object w" haye ia view 1 Tb"" 

~  ~ ~  mun brIng'S ~  ~ . l1e -r-.kohol 1", 
a POltlOIl &l1d Ii 18 largely rtJspomllble for crlme. Now, SIr; I contend 
that this il!! an exaggeration of the true facts. W. an aU &W8.re that, 
alcohol taken immoderately is harmful, but at the iRm. ,i8ll& we are-
equally aware that alcohol takea in mode.ration i. cel"taiaJ,y nat balmful 
but in very Illany cases beneficial. With your p$'Jil_on, Sit', I wiQ 
read to the House the opinion of SOJlle ptominent aedieal ~ 1 had 

~  the prohibn ionilrts to have marshllUed ah array ot medical 
opinion before the House. They have given some. Here-is the opinion 
of t.hose who are in favo1lt of ~. l:JOrd nafton of Pe-Dti, the-
famonA IIpeciali8tj .,peaking iIi the ~ of Lol'. ~ tie 19t'" J wy-
1923, says: 

II i dl'ltV that all'ohel, tnltt1n in'modl'ration, ill II. ",rr,ot:ie. :rt ado ~ Qe ""re, 
tile cxhl'f .. lrIi,tlon, tho hnprlDf'BII, und the gn.tety ol Hte. tlAillgbter.) It i., nlao. 

~  tor fhe tell",.ttJea witll ""Meh me_bera c7l tbl. Bodfe' meet ODe aoothe'r.'" 
(Lau.ghter. ) 

Profl"f!!';or Ei"rtest H. starling ot the Urtkte-rsit1 Cell., l.iIi:¥to.., say .. 
.~  f()nows : 

., 'rho l'villf'lH'.e-hl&ll e.,.vil!eod lfIe thllt ia a ehiliHtt Ioriet)' .tlcb .. otl1'11 *. 
"tiolition 01 all nlcoh.1ie beverll"eR lrom IllltO,*, flUI mill.t, . tn'eD ,il' ~  oai hI' 
lIJriVl'rHlll (,lmSM'lt. would 00 /I mtlltll1t(!, 1I.'dd eO'llCr",'Y flo tile pennalitelll 1 •• lt « 
'he race. Atcohol is witheut d8l1bt a tood'." 

(An ~ Member: II Not tol" the tl'OpMt '''.) 

:A mAnifilsto signed I)y 1.g or the (il'rl4atest aefton'tifR tfft 1IMdtciite>t .. ~ .. 
and dietetiCl'l appeared ~ tho. lime'" in 1007_ tbff tre.t ~ ,,"mal,. 
whien lIftid that : 

•• :8i!eogltiiM(t dot, til pPeil'flMflg ~  • ~  M" tile ~  
1nt18t be the lOV'Mfltnll' rilil" we BnI C!GllvtMelt of tIII.., fOiIl'1WfftIItr .,,' 'tlr .. dl*lidll • 
lollg and ,enerally held, that in diaoaae 'aklehol i. a rapid aU tfIIIttwerthy Jefterat!ive. 
111 maAy ~ . it MAy bo trury doseribl'd liS lit(lop1'etlEorvillg, eNS to Ita power to , .13'. ~  and n,ervOlJl Mtergy, while ~  tHe "Uttq' ~  iiltltta. 
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A. an article of diet, we hold tho t the universal ~  of civilised Dlankind that the 
moderate ulle of alcoholic be\"cruges is, for adults, u8ually beneficial is amply 
Juati1ied. ' I 

Now, we have got down to our object. Our object really is, as I 
Itated in my amendment, the elimination of tbc evils arising frollJ. the 
immoderate use of alcohol. Having got titat Wi the object which we all 
desire to attain, and haying also the obje,ct of building up a l·tlaUy 
temperate State, it is now for us to decide whitt is the corl'ect ~  

which will enable UII to attain our aim. My llononruble friends who 
have all'eady spoken on this Resolution have said that  that policy is 
prohibition. .I submit, Sir, that prohibition is not only ineffective and 
sterile and will not enable UII to attain our end, but that it introduces 
dangers of illicit traffic, .poillonous drugs, contempt for the authority 
of the law, and tyranny of Government officials over the individual. 
(llear, hear.) Thereforc, Sir, the dangers arc far greatcr than the eVIls 
arising from the use of alcohol. Weare inclined, I think, to exaggerate 
the evila in thilll country that arise from alcohol. '1'he moral dun'acter 
of India in this matter is such that it will compare well with any country 
in the world in this respect. Now, as regards prohibition, I will ~  

the House for a moment to listen to some figures which I will quote from 
American atatistica. Dr. Datta gave us some figures relating to insanily 
in New York .. I might add titat I have here some statements regarding 
admissions to hospitalll on account of alcoholic poisoning since the ~ 

duction of probibition in America. The figures are given by Dr. Danll 
Hubbard, Director of the Bureau of Public llealth Education Depart-
mflnt, New York, and he refers to the Bellevue Hospital, nnd King's 
COlUltr,y Hospital, New York. In the year ]918 when Amel'ica WI1S wet 
the nlUDber of admissions to these two hospitals totalled 1,758. In tho 
year 1922, four yearbl after the introduction of prohibition, the admis-
sions to hospitals on account of alcohol amounted to 5,624. (Laughter.) 
That is why, Sir, I cOlltend that prohibition doel> not enable us to progress 
on the road we want to go, 

Now, I would like to oompare the figures for conviotion for drunken-
neas in .America with the figures for conviction for drullkennesil in 
England where we have a policy of control. 1 will ~  one out of !.L 
nlllJlb8r of towns. I take in England Sheffield with a population of 
511,668 flJ)d in America I take Pittsburgh \vith a population of ~ . 

In Pittsburgh the number of convictions il> 1 in 24 ; in Sheffield tho 
number of cODvictions for drunkenness is 1 in 1,999. ' 

Now, Sir, if. there is any one in this House who still thinks t1l0.t 
prohibition is the policy which is going t.o lead us to the goal which 
we all desire, may I read for his information the opinions of some 
Americans on this subject. The Revd. Ernest M. Mandeville, the new 
Secretary of the Amflrictm Ohuf'c}unMl, who profosaes to be a »tudent of 
Prohibition on both sides of the Atlantic and who was in London ~  
July, bluntly states that the enforoementof the prohibition law in 
the United States is a farce. Mr. Me. Giverin, one of the official leacler'i 
of American J..Iabour, told the deleA'ates at the Trade Union Congress at 
SonU, POJt, on September 7th, 1922, that prohibition hM beef) pro\'l/d 
a failure. There itad, he said, been a \\'holesale violation of the law, 
and bomes had become breweries and diRtilleries. Boot-legginA' is one of 
the most pl'ofltable busine8lle8 in the United States. Prohibition ~ 
ereated a ~  for all law, Sir A. Mauris Low, the WlijihingtoJl 
. L1l7L.l. ·It 
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correspondent of the ,.llorning PO&t, writing on the 21st April last, 
ItatCI:I : 

II No on8 can take Prohibitiol1 in America lefiously. It it a farcial thing. But 
its elfeet. are 110t farcical; they are serioul ILnd ~ . In cOAluquenee of Prohibi· 
tion, not only is the law, cl"iminal I4nd nloral, being rewritton, but the whole I4ttitud. 
of the American v('ople in regaro. to both luw Ilnd niorality is in prolles! of trl1DI' 
formation. 'fhil ru the serious and tragic sid... of Prohibition. It would be idle to 
pretend thllt anything that ~  the general 8tandard of morality of a peuI,le CUll 
·be for t/le advantage of the nation." 

No,v, Sir, I would like to let the House know what haR happened 
in other enUlltrius which hnve tried Prohibition. Norway has abolished 
Prohibition. I:)wmlt'n has tried partial Prohibit.ion. Russia hud ~ 

hibition and l'epealcd it. }I'inland is now ol"ganilling to abolish the ~ 

hibit.ion law. Holland discussed Prohibition by a State commission and 
considcred l'rohibition inadvillable. In Switzerland, on a referendum 
to the people, Prohibition was l"cjected. In British Columbia there was 
Prohibition; it has l.Iince been repealed. Manitoba has dismissed ~ 

hibition. ~  had Prohibition but has repealed it. Australia bas 
turned down Prohibition this year. New Zealand has administered, 
all my fl"iend Dr. Datta Kaid, a smaKhing defeat to Prohibition. New 
}I'oundland haR already gone wet. Scotland had two elections undel' 
the Local Option Act, one in 1920 and another in 1923 j the licenses 10tlt 
in 1920 were given back in 1923. England is againHt local option. At 
the Labour Conference held in Brighton in 1921 an attempt to have a 
motion carried in favour of local option was 80 strongly opposed that 
it had to be abandoned. It is worth while noting that in France and 
Germany, where Prohibition ill unlmown, there are practically no ~ 

employed. In Germany, the number of the unemployed is 15,000 /lnll 
in F'rance it is 12,000. That, Sir, is the opinion of other countries alii 
regards the practical policy of Prohibition. But I would like to read the 
rcmarkll of Stefansson of Iccland when that country also repealed thu 
prohibition law. Iceland WIlH, I believe, the first country to repeal 
l'rohibition. He was a member of the Athling and the foremost workol' 
on be.half of Prohibition. lIe says : 

" Th(l hopes "'hirh induced peOIJlc to vote for tho ~  idea have been 10 
poorly fulfilled that the e,oulltry hilS, since the Prohibition Law came into forr.e, not 
flown with th(l milk lind hOlU'y of Illw·abiding Imbits Rnd good morale but with the 
whisky und brlllldy of the luw breakers. Tho history of the Prohibition Law booomtll'l 
8Ulhll'r :Ind IIItddcr overy yellr that pa •• es..... That whieh was to promute the wpll· 
being and honour of the nution bas COlllo to be a shame and an injury to the nation. " 

I think I have said enough to Rhow that the policy of Prohibition 
is not the one that ill going to lead us on the path of progress. I url("e 
that the con'ect policy that we should adopt is one of control. Thel'e 
:i!-I one argument often used in fa"our of Pl-ohibition and that is economi • 
• al. There are those who say, " Let us have Prohibition and we will 
jmprm"C the efficiency of our workers" ; but if there was any truth in 
that, al"gmnent Hurely countriell which are total ahAtainerll by religilm. 
and a community which is total abRtainer by religion would show WI 
))y their efficreney that thcre wal; truth in, that Rtatement. I do Dlit 
believe tllat eithet· Turkey or my MuhamDladan friends desire to. claitn 
'anY ~  meksnre of efficiency, either morally, industrially or ~ 

tinlly over thORP of llS whoar{' not AO bound bv reliqion. I would re1'f'r 
for "ne moment to thl' p'lint of ~  option. Prohibitien is 10081 epti". 
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within the boundaries of a country, local opt.ion itself applies to. ~  

geographical boundaries. You don't alter the principle of the argu-
men.t against Prohibition by altering the ~  boundariCR. 

:Now. Sir. I would refer last to the very large ethieul nnd moral 
principles "'hich stand out, as my friend Dr. Datta says, against pl'ohi-
bition. I am convinced that Prohibition is ethically and morally un-
sound. It is an infringement on tht! right!! of the individual. Man. 
has developed from the individual to the family, from the family to 
the State, and not conversely. Thus ruan has made the State for the 
protection of the indjvidual, so the individual comes before the 8tate 
and the individual can exist without the Stat.e, although the State cannot 
exist without the individual. Therefore the State is made for tho 
service of man. No Government has the moral right to interfere with 
the mdividual as to what he eats, drinks or how he ~  his Creator. 
If, Sir, we have to render to God the things that are God's, and if by 
rcndering to Caesar the things that are Caesar's, we are deprived of 
the free exercise of moral conscience, how then can we render to God 
the things that are God's r What I mean is, if the State can rightly 
compel UI to render to Caesar not only the things that are Caesar'. 
but the things that are God's, then it has no right I say to do so. The 
uommantlments and precepts of all religions are not prohibitions. They 
permit the individual to tr8D8gress. They do not, like the advocates of., 
Prohibition, compel a man to eat or to drink anything or nothing. 
They apply to the individual punishment if he transgresses the bounds 
of morality, but, Sir, they leave him free will to obey or disobey. They 
admit the right of "freedom of the individual to choose between right 
and ~ without which there can be no tnmptation,no l"in and Millie. 
quently we cannot advance to our own salvation. Without temptation 
we cannot earn merit. and if we are unable to abuse we cannot earn 
virtue. U we admit the rightfulness of Prohibition, then there is na 
end to the interference of the State in our private affairs. If we admit 
tbat the State has the right to probe down to the very roots whence by 
personal indiscretion disorders sometimes spring, then the inevitable' 
reKult lIlust be an intolerable slavery. Those men who value man'. 
most precious gift, the gift of freedom, are totally opposed to Stllte 
teetotalling, even though they have a "ery liveJy horror and vigorouR 
detestation of drunkenness. I believe that we shall progress toward II 
It temperate State only by a policy of control. I have left out ~ ~  

the practical considerations of finance, because I said if Prohibition .is 
right, have the courage of your conviction and find the ways and means 
to enforce it ; but I hold that Prohibition is not only not right. but bring''' 
with it ~  to the State and its citizens from illicit traffie 
and contempt of aut.hority, law and order. And hu;tly, and J am sure 
that most Members of this JIom;e will agree with me, it brings into YOut· 
house the tyranny of the petty Government official Ilnd the police. 
Mr. lamnadaB ltI. Mehta (Bombny Northern Division: Non-Muham-

m.adan Rural) : Sir, I am a total prohibitionist and will remain KO to 
the cnll of my life; everyone who has read ArilStotlc':i ~ will ~ 

been reminded of the question of free will when Col. Crawford Wlllt 
arguing about personal liberty; but J aID !'lure that evel'yone will agrt·,) 
that that poor Greek philosopher would shudder in hi!'! gray\'! to knO\v 
tliat. 2,200 years after his death there would arise It gallant officer who 
W()l11rl murder his ideas of free will in support of so disreputable ~ 
, L1l1LA ·lOi 
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thing Iii' driIik. The excuse of personal liberty  has been amnw,l'ccl by 
uhler Du'n than myself. It will only suffice for me to quote E:.c-Pret;ident 
Taft of the United States of America in ~ connection and Col.. 
Crawford will Dot cQntend that ne is not an authGf'ity On this questIOn 
inasmuah as he administered the United States of America when Pro-
ltibitioll was becoming an accomplished fllct in that country. E;/;-
President Taft, now Chief Jmltice of the Supreme Court of Ameriuli, 

~  

.. Uberty guerlllltl'ed 1'-y the constitution i, liberty regulate.l by luw. The la .... 
whlcb J'l!gulatea libl.rty is tllllt whirh is udopted upon thl" will of the majority for 
the genoral public benoot. In no C'ouuDunlty Ivhere tht'l'e il auy n.eighbourluwd reb&ti"n 

~  0!1'l pelson or anothel' or between out! {"Dlily ~  UllPther cun tllIll'e btl cODipleu, 
freedolll of actiou. The cave umn ia reully the ouly lIIun t!w.t ever eujoyed thut kind 
of liberty, and his liberty was subject to complete relltraint by death from a at.rQllger 
cave man with D. larger and heavier club. Libt,rty n'gulnted by law is t.hat mellHure 
of treedOul of 1I.(,.t.jOIl whil'h can be ul.'.eorded to each pl'rsou without wjuI'Y to the 
enjoyment of ailllilar Jiberty l>y othere or to the renorp.l welfl',e of all." 

Profes6or Irving· ~  of Yale Univel'sity on the same question 
of perHona) liberty says : 

" It is untrue thut Prohibition is a violntiol1 ot a Illall's personal liberty any 
more thun compulllor.v edue.atioll, cOlllJlul80ry workmen '8 Mlllp"nuqtion, tenelnouts luws 
gJ law ill gOlWral. If liberty to bo Illiterate, to onduugl'r w(lrkulen '. liVIIfI, to build 
dark-l'OoQl t"DJlwout., Aud to ~  ollt'Belf be liilllrty m forul, it iN ,·.crtuiuly Iwt 
liberty III substance. Naturally, evolY law to promote hUUULll liberty must be, ill 
forlll, rostri<·tivll. The teet of I,Ictuul experience allows thut in Prohibition t.errit.oI'Y, 
the feeling that personal liberty is bnIDl'ered tend II to diHftl'penr, ond in itM phw\! ~ . 
a wrr real BOIWIe of 1i000iety buing liborawd from slavery to u.ll!Ohol, and trom til" 
tbrqldom of drulI\wBneu, erilJl.e, viee, UtlinqucDllY, lii.eud, in.e61cieucy, ilegou.!rae.y, 
Q.1l8titutiou IWd ppL.til\Ul corrupwon." 

'I'his is an authoritative statement of the good effects of prohibition 
in America. I do not know from whertl the quotatwns I)f Colond 
Crawford came. I am half inclined to believe that they were {rOlil 
interested bl'ewers or their advocates and triendlol, hi the Press, or th,!ir 
J.'aid supporters and toutH. Here iii further proof of what Prohibitioll 
lias been able to achieve in America, which no bl'tlwel"s friend call 
challenge, nor !lny independent man can doubt. h111mming up the bene-
ficial and wholeHom-e effects of Prohibition it. America ..... . 

Oolonel J. D. Orawford : Might J ask the l-l[)nourable Member what 
\look it i:s he is reading from 7 

111'. ~ .  Itt. Mehta: I am reading from ., The Case for Pro-
hibitiolJ," by St'll H. Spence of Toronto, Callalla, who ({uotes N. H. 
Wlleeler, General Counsel, Anti-Saloon League of America. 

OoloDel J. D. Crawford : 'I'outs for the other side. 
Mr. J&lllD&du •. Mehta: He is careful to say in the preface that 

these facti IJre unchallenged snd can be quoted with cQutide.nce in any 
meoting, and certainly they' call be ~  before Colonel ~ . 

lIe says, aN the result of prohibition in the United States ot AmeriUA 
tJ.eJ'e have been : 

(1) 873,000 lives saved; 

(2) A decrease in the rate of ~  illneRI'J ~  to 
1,747,950 people continuollsly ill for one year; 

(3) 2,000,000 fewer arrest. for druRltt'nnesB in four yean; 
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(4) 20,000 fewer persons committed to penal institutions in fout" 
years; 

(5) elimination of clrunkenlle6fil 8S a caule of poverty', re1easiu; 
$74,000,000 of charity funds for constructive work; 

(6) wiping out 177,790 licensed saloons; 

(7) over a billion dollars added to saving!! accounts ; 

(8) eleven billion dollars to new insural1ce polieies ; 

(9) an increase of taxable wealth; 

(10) lower industrial accidents by a quarter of a million anD-ual1,. , 

(11) rORds made safer for the 4,000,000 automobiles manufactured 
in one year: 

IJcsl'I accidents occurt'ed during the last four years as the result of 
prohibition. Mr. IIenry Ford, the owner of ~ Ford Automobile 
industry ~ -  that before riviving tl'te liberty of ~ 

they should prohibit the tlRe of all ~  in Americll 8S ~ 

.~  (.wing to drunkenness, people will be crushed under them. Such 111 
hill horror of drunkenneto!s. 

0010n81I. D. Orawford : Has the Honourable Member any' idea whj 
Mr. Henry ~  employs teetotallers' 

Mr . .1a.mna.d.a M. lteMa : Yes, Sir ; lor profit. lIe not only employ. 
only teetotallers, but he makes it 8 condition that even if there. is It 
stink or smell of aleohol-(Laughter)-in the mtmth of ey of hilt 
eJ(lployees, that mrul shall be dismissed without right of appeal. 

Oolonel J. D. Orawford : My information is thllt he does it beeaut'lo 
luch labour it! cheaper. . 

Mr. Jamnadas •. Meh'&a : What is the use of these ~ 

excnselil Y Here is Henry F'ord'M own statement. My' IIonourable frienll 
(,Iln find it at page 11 of this book on which the Motor Magnate's notlce 
to his employees is quoted: . 
II From this date on, clismislIllI without opportunity of appeal will be the penalty 

imposed on any num fOUlld fo hav" the odour Cit beer, "me or atlrer Hquor on hi.liteatb 
or to hn.'Vc intoxicnnts on hi" PCI'IJOU; or in his houlIe." (J.Mughter.) 

...1n llonourable Member: Does he go round and smell their mouths' 
The Honourable Sir '.Buil Blackett: Does the Honourable Mel'nhpr 

want the Honourable Member for Commerce to do that on the Indian 
Hailways T (Laughter.) 

DIr. Jamnadas 111. Melda: The interruptions only show ho,," dis-
COI1cel'ted 1Ihe defenders of liquor are becominlr under these facts. 

Sir, coming to OUI' own ~  let me aRsure tbis lIouse, and parti. 
cularly those gentlemen whb are still dnubtful, about the intensity of 
public opinion in thifl MOTltry, that both HinduH Ilncl Mub!\mma.c1ml:4 
are bY' religion and tradition prevented from drinking, and it is one of 
the worst and mORt baneful eJfects of this foreijtn government that ill 
a country where tradition, religion Ilnd sentiment have prevented liquor, 
it ito! pORsib)p to fino :ro ~  (If ~ .  frOft'l it hom all over th8 
country,and the chief and tho WOFst exomplo W l:Iet by the greah·Mt 
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in the land, by every Governor and high officer and e1'ery Member of the 
l:xccutive Council who openly drinks and is Dot aseamed of It. 
(Laughter.) In the eyes of the people of thiil GOuntry, Sir, nothing 1:+ 
Inore disreputable than that people in high authority', people who are 
the rulers of men, should set such a deplorable example. And still ~ 

people here think it is a matter merely for joke. Sir, let me speak of 
Diy own district of 'l'hana. You yourself, Sir, will remember when Y(lll 
wcre on the Local Board there, that the Government of Bombay, the 
Commissioner of the Northern Division and the Collector of 'fhana ill 
their anxiety to protect liquor all came into collision with the Thallll 
District Board, who passed a resolution for picketting. The Local BORrll 
was so convinced of the horrible condition of things in the Thana dilltrlc1; 
IUl the result of drinking that it passed a resolution that its employees, 
who Wtlre Ilchool teachers, should furnish a picket on the liquor Hbop<;, 
but those in authority being wedded to drink prevented the enforcement 
of that resolution. Let the Honourable the Home Member and the COJl\4 
ltlerce Member and the Finance Member and others ~  dislike legisla-
tion in this matter enroll themselves as volunteers under Mahatma 
Gandhi when he next starts a picketting campaign, then they will set 
a royal example, and then it will be time for Colonel Crawford to talk 
of not interfering with libfTt.y. First of all you do not allow legisla-
tion, and then you do not allow picketting. If you are really earnest 
in the matter of voluntary endeavour take up pieketting liquor shop!f 
and the n-ecessity for legislation will disappear. Sir, the other day I 
was reading a statement in a newspaper to the effect that a large number 
of people in America either became idiots, or wflnt to jail or became 
indebted or went out of employment, or  of women who were degraded 
liS the result of drunkenness, and the number was 350,000 in a given yenI". 
350,000 human beings in one year were either getting into debt or dyin;,r 
or getting into jail and women d·elgrading themselves. 

The Honourable Sir Basil Blackett: Is that all out of over a hundred 
million people who are getting into debt 1 

Mr. oTamn&das It :Mehta: I am tracing the direct effect of Jiqunr 
on these 350,000 who went to wreck and ruin aR the result of liquor. 
]f they ,vere made to lie prostrate in a line they would cover 1 thillk 
something like 350 miles. 

o Sir Darcy Lindsay (Bengal: European) : }fay I ask my Honourable 
friend if these deaths wer.e, Dat due  to the poisonous effects of illicit 
distillation f 
Mr. oTamnadu M. Mehta: I am coming to the qnestion of illicit dir;. 

ti11ation. First of all, this is the direct effect of liquor. 350 miles of 
territory strewn with dead and dY'ing or mined people as 8 result of 
liquor, and that in Ameri(\a where the population was then over 8 eror",!!. 
In India where t.he popltlation is 32 crorf'S the drink casualty list wHl 
cover the whole of India from one end to the other, ,from Bombay to 
Calcutta--nearly 1,400 ~ C!overed by those who have been ruincct 
8S a result of drink. We Ilhall be told that this has to be so as otherwi1l6 
revenue w'ilI suffer and the administrat.ion cannot. be carried on. If 
Your administration ean be carried on only by the degradation and 
<:1ellth of humanity. part.icularly' the ~  of women,. then curlled 
be )'ou.r adminh;tratioll ; let it go to the nether world from which it ~ . 
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neyer rise. If this is the only condition on which the British Govern-
ment ean carryon its administration, let it walk out from this cdUnt.ry. 
Sir,. one more striking proof of the evils of drink and I will come .~ 
t.he qucRtion of distilllitlOn. In Switzerland a ccnHUS ,vas taken of tW(I 
Rets of 10 families, one sober and one drnnken, to find out the effect 
on children whose fathers wcre addicted to drink. In the Olle set there 
were 60 children in t.he other there werc 57 ; and what do "e finrl 1 
In t.he first Het of 10 famiiil"i, whose fathers did not drink or rathe!' 
who wer·el temperat.e, 5 children died in infancy, 2 were deformed, :! 
weakened in mental development and 2 had St. Vitu's Dance ; the 
remaining 50 we I'e normal. In the other set where the fat.herl'! werl'! addict-
ed to drink 25 children died in infancy. 6 were idiob., 5 were dwarfod, 
£; epileptic, 5 deformed, 1 had Ht. Vitu's Dance, aDd the ~ only 10, 
Wt'l",' normn.l. That shOWN thllt deformed and diseaMed cbil«lnm are more-. 
common in families ~ there is drunkenness tllan in families from. 
which drunkenness it; ablient. or where the parents are temperate. 

'l'hen, Sir, I come to the question of illicit distillation. This is ono 
of thc red herrings c1ra,vn across t.he path by: tholle whl1 cannot oPPOt;(l 
prohibition on merits. 'l'hey say if you prohibit liquor illicit distill!'-
twn will b('comc :very common. Sir, the danger is imaginary to a largo' 
extent. It is only a question of educating public opinion and to' Ilome 
extent a queHtion of your police going-more after criminals of that typo 
than after ", criminals" of a political character. If the police knew' 
their duty they wohld /Set an example in this matter, bnt most of them 
have themse-Ives no objection to drink; otherwise illicit distillation i/1' " 
crime whioh (loulcl be found out by any police of moderate efficiency. It 
if' going on because your police themselves are mostly addietcd to drink ;. 
they want the drink traffic to continue under the excuse that illicit diH-
tillation will otherwise increase. . 

The Honourable Sir Basil Bla.ckett : Has the Honourable Member 
any ant.hority for !:laying brondly that the police in lndia are addicted t.o-
tlrink 7 lIe has asserted it three times and that is why I ask f 

Mr. JamDadas M. Mehta: It is so patent, what is the use of cha;lleng,. 
ing it T To-morrow you will ask if the /Sun is shining. Your polieo' 
are corrupt and they are certainly in favour of the liquor revenue liner 
they ,nnt to make out a eaHe for the drink traffic to go on. That h; 
the reason wby they I;hut ~  eyes to illicit distillation while complain-
ing loudly of it. I have a wide knowledge of the havoc that drink blll!l 
worked in my district.. 1 have observed the life of poor workers, in-
rlm.trial and agricultural, with wives and children. The poor children· 
wait for their father to come home in the evening, they wait for the hend' 
of the family to come home bringing sweets for the children and clothes 
for the mother. But what happens' 'rhe man eomes home, his face 
flushed, his mouth stinking, his t.ongue filthy and he has spent every-
thing in his pocket at the toddy shop next door. When he comes bl6m1!, 
instead of bringing joY' to his children, talking with them, sitting witlt 
them in the family circle and making home life' a delight for every-
body, he kicks his wife lind beats the children. That is the result of 
your alcohol policy. Strange and original are the ways.in which the 
victim of drink is drawn into its net. Alii in Bombay and eillewhere when· 
His Excellency t.he Governor is in the Government House thl"l"c is a-
lai llyin" o\'er it, similarly· wherever there is a toddy shop a da, ~ 
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over it. Af:! soon as you see the flag over· Government Houle you know 
tha.t the Governor is in. In the same way, if the flag iii flyins over a 
IIhop, you know that toddy is available. '!'here are no advertisements 
and no papers but the :flag is flying, " Come one, come all I Drink I ,; 
In my district the evil unfortunately has taken deep root ; in one of 
the talulcas there is more revenue derived by Government from liquor 
than from land. This is the rCl:lult of your poliey. 

My Honourable friend Colonel Crawford asIta for medieal Opinion 
and scientific opinion. I thought there wal:l no question now that the 
majority ot medical and scientific m.en go on the ground that a1ooh!)1 114 
a poison. (7'he H onourahle Sir Basil Blackett : .. No, no.") Here ill 
"'hat Dr. Henry Smith· Williams says: 

"  I 11m bound to believe on the elidence tbat if you take alcohol habitually iD 
auy quantity Whatever it iB to some extent D Dlennec to you." 

There is no mention of moderation. (The Honourable Sir Ba8il Blackett ; 
"Who is Dr. Henry ~  Y ") Well, he is somebody; II 
nledica1 and scientific man, quoted by the Ontario Prohibit.ion Union. I 
am sure he is at leaRt as well kno\vn in Canada as tlie Honourabl" the 
Pin8nce Member is in this countrY'. What docs it matter that this poor 
Hcientist might not be earning Rs. 6,000 a month. He may be a humblel' 
individual but he is ccrtainly serving humanit.y as ~  as the ~  
)lember. 

Mr. President: Will the Honourable Member bring his remarks to 
II close; hil:l time is up. 

Mr. Jamnadas M. Mehta: I find, Sir, that these constant interru.p.-
tions prolong my speech ; but if you will Ic,t me •.•... 

Mr. Prelident : Order, order! Your time is up. 

Mr. Ja,mnadas M. Mehta : May I bring my observations to i close, 
Sir, by quoting thiR scientific authority' He says : 

"  I am bound to bl,lievo in tile light of whaf seienee ba" reYealed: (1) thnt 
vou nre tangibly thrtlatc.lling tho physical stmetnreR of your Itoumeb, your liver, you,. 
Itidlloys, your Iwnrt, your blood ve.88cIM, YOllr ~  your ~  (2) ~  you am 
uno'llIivocally .~  your IIBPDClty tor work m any field, be It pbYBlIIRl, lutoJioctuul 
or u.rt.iotie ; . (a) tllat you are in Ramo melU\uro lowilring the grade of your mind, dulling 
yOllr higher utlfil.llI,tit'. IOlllle, and taking the f1a1!r odge ofl' your morala; (") thllt ynu 
Ilf(' dUitillctly 11'lIMuwug your chanllc8 of . ~ health and attaiuiuR' 10Rlrovlty ; 
Rnll that you IIIlly be entailing upon your dl!8cendants yet unborn a bolld of inc"I· 
cumbie misery. 

" Sur-h, I om hauntl to believe, is the probable eost of your model'ate ~.  
in all.'ol)olic beYCrR/CetI •. Part of that c08t you muat pay in penon ; tho balant'e will 
be tIM ·heritagc of futuro "anoratioDs. As a mere bU8ine88 proposition: 18 yonr glan 
of bQer. your bottle of wiDe, your hi&"hbaU, or your cocktail worth lueh a prieo , It 

" No" should be the unanimous answer in this House, and I am 
sure this House will carry the Resolution of my Honourable friend, lIaji 
Wajihuddin unanimously. 

Mr. A.. Ji.anruwami Iyengar :  I move that the question be pat. 
The ARRembJy then adjourned for Lunch till Five Minutes to Three 

of the Clock. 



. Tile ~  re-lHlselllbled atter l:'lnehat Five Minutes to Three·',Cft 
the Clock, Mr. President in the ~ . 

ST ATEMENT OF BUSINESS. 

The Honourable 'Sir Alexander Muddiman (Home Member) : With 
your permission, Sir, 1 desire to make Ii statement to the I-Io\l.'je ill regard 
to the course of bUl.linelili. 'l'he Hom,\! has aslied nw for more time for non-
. official Bills and I toaid I would consider that. I have looked at the list 
of Goverluueut busincHti for to-u10rrow aud it ileems to llle that if the 
Government busincss is approached by the House in thc!lpirit in which 
I hope it will be approaellcd, it will not take very long. I a.m therefore 
willing to put down the bUlliness remaining over from the last Bill day 
on to to-morrow'lIl list subjcct to two condition!!, (1) that we do Dot !!it 
beyond tive o'clock and ~  that no xurther new motion!! are made or 
Bills introduced. The rCRlWn is that my Honourable colleagues will not 
have !Sufficicnt notice of these motions. I trust that this will meet with 
the approval of the nouse. ' 

UESOLUTION BE PHOlIIBlTlON OF IMPORT, llANUFACTUHE 
A.ND SALE ~  l. .. ~ .-- ~ . 

Sir Purshotamdal Thakurdas (Indinn Merchants' ChamollT, Indian 
Commerce) : Sir, I ri!.lc to support the amendment' move(! by my 
Honourable friend Mr. Kclkar. Beforc I llUt. before thn House in very 
few words the main reasons why I am persuaded, by conviction, to support 
this amendment I would like to tllke the . ~ baek to t.he arguments 
which were advanced yesterdny by thc Honourable the Home Member in 
considermg the last Bill which. the !loulle left unfinished. t:;.r, it was 
admitted both from t.he Government Bench,,!! and also from repl't'!'lentath·e!.l 
of orthodox Hindus in this Honse that it. was n shecr humanitarian 
measure that girls of 13 or 14 Ilhonld not be allo" .. ed to become wives. 
Diplomncy however dictat.ed it to the Hom(l }{embct· that the Govern-
ment ,.,.ould not suggest nnythillg more than the age being f.lised to 
13. 

This, Sir, is the grent consideration whieh Government exerciRe 
whell they di!.lcover the sentimentll of limJl1s bllHed on. I·eligion.! tonetH, 
evcn thougoh an ~ Bill be 11 humanitarian measnrp.. ~  or 
wrollgly, my friend opposite there !laid thMt ~ to his .. ~ of 
the Shustrali, religion had nothing to do in this eonnectign cf tolerating 
girls of 12 btlinll wives and mothers. This, ho\\'cvt'r, Sir, is the 
considcrafon which the Government paid yesterday to the religi{lus senti-
mcntfol of Ilinrllls in onl" connect.ion. . 
. The Hesolution before the House to-day is a Refololutioll where the 
reJigiouN dictates and the ~  tenets and sentiments· both of too 
Hindu!'! and the Muhammadans are unanimous. !<'ew are tRe occasinrls 
when these two religions dictate something flo similar and T sll'wit thA.t 
the Resolution which the House discusses leaves 1I0t the slightest scope 
for Government to exercise thnt ultra-conservatism for the poliey followed 
till now and that the great solicitude which the Honourable the Home 
Memool' claimed to exercil!e yesterday for orthodox Hindu flcntirnent was 
doltbly due to the Hindu and Muslim of India on thill question of excise 
to-day. I feel therefore that the amendment of my Honourable friene 
from POODa ill one which should receive very strong sapport at the hands 
of Govel'JlJDt"nt. 

(649 ). 
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[Sir Purshotamdas Thakurdas.] 
It has been said, Sir, by my Honourable friend Colonel Crawford that 

drink in moderation is a ncc(!!lsity. I have not yet heard anybody herll 
say that India has not till nOw had enough and that the drink traffic should 
he aHowed to incrcs.se still further.' Many tbanks for this small mercy. 
All are now agreed that the drillk traffic if it should 110t be completely 
prohibited should certainly not be allowed to ~. My Honourabio 
and gallant friend Colonel Crawford quoted severnl medieal opinions on 
that score and my HonourablCl friend from Bombay Mr. Jamnadas Mehta 
quoted others. I do not know whieh were the weightier. (M,.. Jamnadas 
M. Mehta : .. Mine.") I do not propose to enter the realm of the 
opinions of these medical expcrts but I cannot help feeling this-that if 
drink is good in moderation and is extremely harmful when it is overdone 
there certainly ought to be Home "ort of school or institution started by 
Government where they can teach people, who want to drink, up to whAt 
point they must go and at what point it is injurious to thcm. The only 
school which can be said to be most eifectin is spread of education and I 
put it to the Government Benehes whether they feel justified, in view of 
the low pereentage of oducation amongst the nJaHses ill India, in putting 
at the very doors of the maf1l8es in India drink Ii galore. What ill it that 
we find-not t.hat shops arc located at places which are inaccessible, 1I0t thll.t 
shops are located at places where people may have to walk a few m.iles 
in order to get a drink, but that shopH 8l'C located-and during the .~  

30 years the policy of the various Governments has becn to locate shopH-
ill such a manner that people not 01lly CIlP. get nt their drinks most easay 
but I could quote 0111) or two instances where people were almost induced 
and tempted to dl'inll. I do not, Sir. wiHh to make an allegation that ~ 

was done with any set sinister purpose; but, the fact of the locatiou of 
t.he shops during the last 30 or 40 years (ll:'rtainly A'ivell great :mpport. to 
the charge made by Mr. Jamnadas l\Ieht.a, although he made it a bit too 
Htrongly, that the policy of Government. has heen to keep one eye on t.ha 
increase of revcnue that may be got in by this excise policy of thcirs, and 
it is, Sir, that policy of thein that this Honse wi!!hes very strongly to 
deprecate and which the House asks Government to abandon from 110W 
onwards. 
My Honourable friend Colotlel ~  I tllink, made a vcry 

rC8Imned speech. His logic ~ far as I was a1>le to follow it W8A 
8.bsolutely perfect. My only difference of opinion with him is that t.he 
arguments that he employed are weU fitted for a wClltern country and thllt 
t.hey are absolutely unsuitable t.o the EaRt.. In the East the climatic 
conditionR, religious tenet"!, t.he PUJ'liP. of the people, if you like to cOllsider 
that too and what. is mORt important. to my mind t.o-day, the very low 
Rtandard of education-all these taken together make it. ~ duty of t.he 
Govr,rnment t.o see that the temptation t.o drink is put. o1itilide the ~  

reach of tIle poorest of the poor and cl'rtainly is made prohibitive 8S far 
as prices are concerned. . 

Mr. It. Ahmed: Why doyou exclude tho Europeans in this countryT 

Sir Purlhotamdas Tbakurdu : My Honouhable friend RAkflit IL 
quest.ion. There will be time enough, when Government accept the policy' 
which t.his Resolution seeks, to consider that comparat.h'ely .. all point. 
The Europeans and thoRe amongst the Hindus and Muhammadans who 
wish to indulge in drillk and miJltlritics like the Parsis and the ,Tewa, 
l!Iurelu, Sir, none from these small llumbers can dare to let up and ,a.J; 
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that for the sake that they may get at what islegittmately, a part of their 
drink the policy adopted by t.he Govel'nment should be lIuch that the poorest, 
the molit illiterate and ignorant maSiies should be exposed to any tempta-
tion to drink. 
Oolonel J. n. Orawford: MIlY I ask a ql1estion, Sir 7 How ca.n 

Government prevent the mWll!(!f; getting their drinlc when God places it 
at their ~ t 
Mr. N. M. Joshi: May I ~  what the English people do in 

.AllWI·ieu ? 
. Sir Pursbota.mdal Thakurdaa: My Honourable friend CokneI 

Crawford has asked what Government are to do when drink is placed at thlJ 
door of the people by God Y May I ask my gallant friend, because poil!lOn 
iii placed at the door of men, he would get up in thiN HOllse and say thllt 
Government should allow the poillon to be sold freely' t:lurely my gallant 
friend has rather overllhot the mark. 

NoW', Sir, I wish to state to the House one very striking. incident ~  

I nlyself was a witness to. I happen to be connected with a rather import-
ant place of pilgrimage in Guzcrat and I happen to have to go there threll 
OJ' four time!> a year almost at regular intervals. My connection with that 
temple goes back to about 13 years. About 6 years back I was thunder-
struck and talccn aback when during one of my visits to that place of pil-
grimage I found that a grog shop had been located within ten minutes' 
walk from the main temple. At least 10 lakhs of Hindus pay their homage 
the I"(' year in and year out. The population of that place consists mostly of 
Hindus. There is a small fraction of Muhammadans, but they are very 
devoted Muhammadans, they nre pueea Muhammadans, who 88 far as my 
reports went never cared for drinlt and shunned it as much as they shunned 
poison. I inquired of the people, and asked the temple authorities, why 
this shop WDB allowed to be located on this new spot. The reply given to 
lne was that it was the order of the Collector that the shop should be located 
there, and that the man who let the rooms got thrice the rent that he got 
from the previous tenants. Needless to say that it did not take me leM 
than six months to get the shop removed from ~  despite the mOllt 
carnest request of the majority of the inhabitants of that-small place. But, 
8ir, if this is the policy, is it not right that every Hindu, every Muham-
lnadan, and 1 dare say even my gallant friend Colonel Crawford will join 
with me and should protest against this policy whieh seeks to place liquor 
not only right at our door but brings it to a man so that he may be tempted 
to go in for it. This, Sir, is a policy that we wish absolutely to kill. 
A good deal, Sir, has been made of the question of the finances con-

cerned in this matter. I do not overlook the fact that in considering 
the question either of a substantial reduction or of the total prohibition 
which my Honourable friend from Poona wants as the ultimate goal, the 
quest.ion of finances unfortunately looms very large and cannot be over-
looked. But I do not think it lies to the credit of the Government of 
India, Sir, that they should have to plead that amongst the important 
Hourees of revenue for their administration in this country is this one of 
liquor excise money which may safely be called " tainted money". ~  

Voice: "The wages of sin.") Sir, the steady increase in the revenue got 
from liquor excise should have opened the eyes of the British administra-
tors in this country, not "'hen that revenue has reached 20 crores but when 
·that revenue approached very nearly a crore. The idea with which this 
revenue WI18 devised at the start may have been, and I dare Hay must have 
been, of the best. 'I'Le administrators then mu/St hKve /Said " let us put a 
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handicap. on this lIO tha.t it cannot increase the consumption of liquor": 
but steadily to have gone on allowing it to inereue, until it reaclh<>d 
20 croreH or anywhere near it-I take the' figure mentioned by an 
Honourable Member here-ill showing to my mind great dis-
respect not only to the religious tenetlt of the people but great di8l'P.IIt"rd 

, for the true economic welfare of the people. Sir, it is' a 
misfortune that when our expenditure increaStlfl in various directions, we 
have to fall back upon receipts from tainted f.OUl'Ces such 8.'4 thiH. 'Phis 
)"ear the Bombay Council was called upon to consider a Bill put before 
them by Goyernment tv take a share of the receipta from the totalillator 
on t.he race courlie. If the race course and betting on the race course ~ 

thiJlgs which could be considered to be in the interests of the masses, one 
miRht have been able to understand this, The nriou" cases of ruin of 
peopie who ore attracted to the race course arc notorioUil, and I really 
wonder, Hir. if the Government of India and th9He rellponliible for the good 
name of British arunilliHtra.tion ill this country would not deplore the 
day wh.ich might come when they would be driven to this pit'*! that !SOUle 
mnttar of fnet administrator might. say, •• Let UR regi(.;ter IwothelH nnd 
public hOlluc" and let 118 take a Hhare out of their earnings to carl'y 011 our 
administration". The thing, Sir, haH gone beyond a practical jol_c; und 
to !lay too-day that we will IIOt or that we C8nnot deal with this prohlem 
of liquor because of the financial aspect of it is to my miud, Sir, most 
humiliating for the Government. 

I shall, 8ir, now say a word about what I consider to be thc ~ . 

The remfldy is not one which call be laid down eategorically and which 
can be achieved within a year or two or five or ten years. This House would 
be failing in its responsibility to the .~  which it seeks to ~  

if it did not /'lay that its ultimate goal and aim is total prohibition. We 
all realize that it iH not a til 'ng which is going to be attained within fivl', 
ten or twenty years, but with the real co-operation of the Goverllment, 
with due and corl'ect attl'ntion giYCIl flY the Government to ~ religinus 
tl'nets of the people, with full consideration, honeHt consideration, given by 
Government to the rej,lp0tlsibility which the Go\,ernment incur by exposing 
the ~  to tbe temptntioll of drink, wheu the masse!-! have not had the 
C'C'\ucation to undcrf!tanu that moderation in drink alone mny save theIl\ 
from the worst effects of drink-and I here give full benefit of the doubt 
to Colonel Crawford tha.t moderation in drink is as good as teetotalism. 
Until the masse)! are trained to that and nre able to perceive that for them-
selves by ml'sns of education, until this useful precaution is availllble, I 
have no hesitation in ~  that the Government of India are ~ 
the very greatest risk of the cbarge that they play a very important part 
in delV'ading the masses, even though it may be quite unintentionally and 
even if at the moment the' financial Mpeet IDay be DJost important, 

, ' 

Ha.ve not the Government of India. sOlved maDy 1Inaneio1 questions 
of this DIa,nitude, whicl lit ft11lt looked prohibitive t Have 110t they 
solved many questioos of tbis and 8 graver ~  T May I suggest to 
my Honourable friend what ia tlle .. ~  of the revenue that the Gov-
ernment of India· alle a party to hllViDf a&criflced for India for the sake 
ef the Chi!lessT (..4. VoiM "£6miltioDS:") Wby did you do thllt' 
Beeaae of pl'e8SUl'e from Europe. How dare you get up to-day and tell 
US that you. om '!lot talae any steps b!J! thia direction· wher! the children 
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of the soil are eoneerned, wherc ~ religions of the two largest communities 
ooneerncd dictate tlhat we shall not drink Y  I therefore feel that IDldue 
stre!iS !'Ihoql(l Jlot be laid on the financial aspect, 1£ there is a will, there 
is sure to be a fealiible WilY in this connection, and I hope that the Govern-
, mellt of India'il reply to-day will be one which will show that, they perceive 
the evil, that they are prepared to respect the sentiment of t.he two com-
muuities and that they are prepared to lay down a very wise and far-
seeing policy, Sir, I liupport the amendment. 

The Honourable Sir Basn Black&tt : Sir, this subject falls within 
the province of the ~  Member. ~ it has, as t.he. last speaker 
hali pointed out, an lnlportant finaJlclUl lJearlllg. But 1 delnrc to Huyat 
the' outset that I refuse to approRch the problem 1'01' II moment from the 
point of view of finance mainly or witb any oonsiderllbJe bill'; tn ht\'O!lr 
of revellue from an excise duty (Hear, hear,) This subject lClldlj itlmlf, 
ns the House will have olnmned, to a certain amount of levity, 1 am very 
Illlxious that I should be successful mysl'lf in avoiding any tendency to 
levity in my dealing with the subject to-day, It is a subject which has 
~  me, J mny say, quite a consideJ'uble amount of sinccro intellectual 
pleasure ill the (lOUl'Ne of thP. time that 1 hliy,e been in India, for this it! 
110t the fil'lit time thnt I have been propal'cd to spoak on the lIubjcct, though 
it is the Hl'lit time that 1 have act:nully been called ur;on to do so, 'I' he 
lIlnnbcr of by-pathli into which one oan bc led in consideriug the ~  

of the use Rnd abu!lt' of alcohol ill really quite entertainillg. J have becn 
induced to read quite a considerable amount of 1i1prature relatillg 10 
early Indian habits alld cllstoms aud the Vedas and epics of Indian 
history for references to the use of nlcohol. I huve been indnced to become 
acquninted not with thc taste but with the ~  of the wine of 
Shiru?. I have also been ltld into by-paths of medical science and have 
read quite a large number of opinions on both sides of the qnestion fr()'1Il 
('minent medica.l authoritieFi. I havp. had to study-though it is a sulljclClt 
with which I had already some personal acquaintance-the history and 
:results of prohibition o.t alcoholic liqnor in thc United Statns of' America 
and that I assure you is not the least entertaining portion of the study, 

Now, thp GovPl'nment have not put down, as the House will observe, 
any amendment to this Resolution, I shonld have been ~ to support, 
thoup:h not. with entire conviction, the amemlment in the name of Colonel 
Crawford if that amendment had been moved. I do not think that it 
is entirely a negative amendment, though of course J aecept the ruling 
that it. is substantially a negative and thprefore not in order, But the 
reaAf>ll why I should not ha\'e supported it with entire conviction is pre-
cisely the reason with which it has been ruled out to-day, that it is t.oo 
much of a negative, Let the House consider where we are, I believe that 

~. is absolute unanimity in every part of this House on the main pro-
pOSItIOn that every effort should be made by the Government of India tb 
combat any abulIll of alcoholic liql1or, that ~  policy should be directed 
to securing that India should remain free, as she has happily been on the 
whole tree, from any of those habits of intemperate use of alcoholie 
liquor which have in the put been a noticeable feature in the life of ROme 
of the W ~ . countries, We are all agreed as to that part of the subject 
We are dlliCUlISlllg. to.day, Where we are not agreed is lUI to the ultimate 
.~ . On behalf of the Government I regret that it is quite impoSllible 
for me to accept &Dything in the f)ature of a commitm!!nt by the Govern-
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ment to a st.atement that the ultimate goal of policy should be prohibition. 
I am rather in agreement with Sir Purshotamdas 'rhakurdas' representa-
tion of the picture. lIe said that for the next 20 years prohibition should 
not be regarded as a pract.ical policy for adoption. He went on to say ". 
that when the masses of India were sufficiently educated, then they might 
be reasonably allowed tOo exercise their own discretion in the moderate 
ulle of alcohol. If that. is really what he meant, his ultimate goal is not pro-
hibition, it is only his penultimate goal. 

Sir Purshotamdas Thakurdas : In order that there may be no mis-
understanding, may I soy, Sir, that my ultimate goal is prohibition. What 
I said was that, even admitting the arguments of the other side, ulltil 
the masses were bettcr able to judge for themselves regarding moderate 
driuk the Government could not justifiably follow their prellent policy. 
The Honourable Member is turning it round. 

The Honourable Sir Basil Blackett: Government have no dasirc 
to shirk rel'lponsibility in this matter. 

Sir Purshotamdas Thakurdas: I am very glad to hear that. 
The Honourable Sir Balil Bla.ckett : 'rheir policy is a policy of 

temperan('-c in the strict sense of the word temperance. I often obHerve, 
and the House will have obscrved to-day, that it is the extreme advocat(,!A 
of prohibition who are most intemperate in theil· Hpeech. We had an 
example from Bombay to-dny. The policy of the Go,vernment is and hlLH 
heen one of promoting temperance. It is objected that in the courRe of 
purlluance of that policy the Government are in cnjoyment on behalf of 
the tax-payer of a very considerable revenue. Let me take the revenue 
point first in order to clear it out of the way. It is perfectly true that 
ille receipts, including provincial receipts, from excise and from custoUlH 
011 alcoholic liquor have incrcased very considerably in recent yeal'H. 
But that is preciscly because the policy of the Government has becn one 
of maximum revenue and minimum coJlsumption. I shall endeavour to 
",bow to the House that that policy has been a really lIuccessful one. Some 
statistics have been quoted to-day, hut I am afraid I shall have to weary 
the Honse with some more. Now, one of the difficulties in regard to the 
tltatisties of consumption of alcohol is that there has been for the last 
hllif a century a continuous transfer from what is known as the outstill 
system to the system vf Govel'l1ment distilleries ; instill system is really 
thl! only other word that I can usc, and there is not the least doubt that 
ulldf'r old outRtill system, though it was a system which was very useful 
in 1I(!curing control at a time when me8D!ol of cOlJllmunication were not a. .. 
J1;l'eat as they are to-day, there is not the lellAt. doubt that under that 
sy!!tem there wert: considerable laeUllJlc in the figurel! of eonMumption of 
,QJcolloli.J liquor. There was more country spirit produced and consumed 
than . the figures showed becanse ~ mllltr'ol W&<l ~ perfect. Sinee 
t.he transfer to thc distillery system. tlw fij!'llres of commmption are very 
much nearer the actual facts and one would nHtllraJIy expect that merely 
by inclusion in those statistics Off a certain ~  of consumption which 
was previously excluded thprc would be visible aD increa.o;c in consumption. 
Now ill the yea.r 1883-84.the pcrcental!'c of. the total PQPulation of areas 
served by oUtRtlUS wall 53 per cent. It" had been reduced by 1903-04 to 
35 per cent. ; ~  - ~ to 7.49 per !!nt. and ¥o ~  Quly 2.74 ller CeDt. 
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~  of shopHper 100,000 of the population has fallen between 
1883-84 and 1903-04 by 30 ~  cent. and to-day the number of shopa 
per 100 000 of the population has been reduced to 6.77 88 against &. 
figure of 15 in 1903-04 and something over 20 in the year 1883-84. Now, 
let me come to the consumption. I am speaking of country spirit for 
the momt'nt. The consumption of country spirit in 1883-84 was nearly 5 
rallons per hundred of the population. In 1903 it was just over 4 gallons. 
It was the same in 1912. In 1924 it was 2.68 gallons. It has been almost 
exactly halved in the last 40 years. 'fhis consumption of 2.68 gallons 
per hundred of the population compares with the figure of 15.33 gallons 
in Ceylon, 30 gallolls in England and ~ and 58 gallons in Scotland. 
The average consumption has fallen by 36 per cent. in the last 12 yea1'6l. 
The actual consumption in total figures iu 1921 was 10,215,212 proof 
gallons. In 1923-24 it was 6,626,875 proof gallons. That is much less 
than two-thtrds and approaches nearly one-half of the figure of 12 years 
before. Dr. Datta fell into an error, I think, in giving the figures of im-
ports of spirits, as those spirits includc perfumed and denatured spirits. 
The figures of consumption or clear8l1ces of lipirits are rather different. 

Dr. II. It. Datt&: Why are they shown under liquors' Are per-
fumed spirits liquors '. . 

The Honourable Sir Bun Blaokett: That cxplanation wIll bit 
Itiven afterwards. 'fhe figurel! of the clearances of spirits are 88 follow. : 

Proof gallons. 
In 1912-13 1,161,320 
In 1923-24 894,000 

Wines 102,488 reduced to 67,601 in 1923-24. Total, including ale and 
~  1,738,385 in 1912 and 1,246,232 in 1923, a reduction of about ~ 

pel' cent. in the period. These, of course, are proof gallons. I maintain, 
thm'cfore, that the statistics show that the policy of the GOVE'l'llJnent lm .. ~ 
been very distinctly effective in securing a very remarkable reduction in 
the total quantity of alcoholic liquors either imported ()II' country-made 
!Collsumed in India. The fact that revenue has gone up is not, I think, 
really ~ . It is emly a proof of the HUCCe&'1 of our policy, which, 
I believe, is the only effective policy that you can pursue of attemptillg 
to get the maximum revenue from the minimum of consumption. The 
difficulty about increasing the revenue, which Sir Purshotllmdal! Thakurdas 
8uggested might be a resort of SOlDe hard pressed Finance Memher in the 
near fllture, ill, first of all, that so far 8M our experience goes, generally 
Mpeaking, the duties are already so high that there is considerable danger 
'Of iUicit production, that to put them higher might very possibly actually 

~  our total receipts from the revenue from alcohol and at the same 
time would almost certainly increase the total consumption in India 
()wing to the inevitable increB.Ke in illicit distillation. One Honourable 
Member who comes from the Thana district tried in advallce to parry 
t he argument about illicit distillation. From what I have beard of til. 
'l'hu.ua disU;ic.t . he . ~ .. if he know. his constituency, to know a good 
deal about IlhCIt dIstIllatIon, becausc I am told that it is one of the part, 
of the Bombay Presidency where the difficulties caused by illicit distilla-
tion ~ very seriomlly felt. I do not think, therefore, that he ought U. 
COme here and tiiIly that the argument about illicit distillation ill Ol)C which 
can be hrushed aside. It ~ a ~  and ~  ~ . 
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Now, I have given thc House some of the results of the policy of 

the Government or India in the last generation. I lIubmit that thoso 
results are striking and that they are a complete· answer to attacks on 
the policy of the (Jovcrumellt if they take the torm that t.he Government 
Ilre engaged in encouraging the use of consumption of alcoholie liquors 
for P1ll1)()l;CS of their own, whether thOHt' Illlrpol!eH be 6naneia1 or Wlu:lLUCr 
other chargefiJ not made to-day, are brought against the Government in 
.that connection. I maintain thnt the policy has been very really effective. 

Now, I must come to the two amendments which are under discmlsion 
to-day. I should, however, perhaps begin with the original ResolutlOn. 
With the exceptio)) of the tirl'lt speaker no olle has to-day, I think, supported 
tho original H.ellOlutiou wholeheal·tedly. I submit t.o this Hou:ie thatl 
however much we may desire to prevent altogether the ul>e of alcoupl for 
other than seieutific IWd medical purpo:>es, It ~  of complet<! prohibition 
jl!l 8lltircly out 01 the quellltion in present CIrcumstances in India. I do 
not think that really needs proof. The policy of the immediate iutroduc-
tion of prohibition ill unthinkable and I do ask thil> House, taking a pl'ac-
tical view of the question, not to commit itMelf to the original lWsolution 
ami to. realise that in doing so it would be lIJllkiug a completely imprac-
ticable IIIuggeliition. I 00 not want to sllter into controveraiKi ~ ~ 

IlS to the . ~  to which the ~  of aleohul is prohibited by the ~ 

tenets of ~  peoples. I cunllot, however, ~  quoting Olle Ol the 
results of my l'e::iuarehes ill to Indian hit;lOJ"Y. I am told that the Code of 
Manu tlid pJ'ohil)it the nsc of alcoholic liq1l0r by Brahmins. And ill onter 
to make the punifilmumt fit the crime one of tIle punishml'ntl'l is that It 
Brahmin who drillltS aleoholic liquor is to commit suicide by drinking 
Jtlolten lead. But thil> WIlM his !ltatcmeut on die I>ubject of alcohol 
ktmerally : 

" There is no turpitude in urinking wine, but a virtuous ub.tinonce will reap it, 
reward. " 

That .~ the pOlJition of the Government in the matter to-day; 
It desires a virtuous ab:.tincnc:e and, as 1 have always been taught, there 
is no lllerit iu abstaiuing whcn yon ltl'eforced to do so. 1 believe that /lily 
attnmpt to have complete prohibition would Hot only be lIeeefisaril)' eOlu-
pletdy ineffective in India all it exists to-day but that it is eontrat·y t.o 
the ~  ~  of ethics. Several American speakers have beon 
quoted 011 the SUb,ll!ct to-day, ~  of them said to be great men, but I 
think ~ following quotation will be' agreed to be from a very great 
Jllan. It il'l as follows : 

" Prohibition will work j[l'eut injury to the 6li.Use of tQmper&llce. It is a Ipecics 
of int('mperlillce within itsllll, for it gO{l& hl'yoml the hounels of rCR"OU in that it 
attempt. to control a man '. appotite by legislation and makes a crime out of thing. 
that are not crirullll." 

That, Sir, was the view of Abraham ~ . I therefore assume that 
it i* not neceMflary for me too argue further the impracticability of the 
origil'1al Resolution. What I have said has some bearing on both the 
amendments. Both these amendments ask that the policy of the Govern-
ment of India shonld be It complete prohibitioo of production, manufac-
ture, sale and import of intoxicating liquors save for medicinal and 
.. ientiftc purpolJes. 

Now what I have said will show that the Government hold that 
that policy -is ~  one "'hich ought to be adopted. I gather from the 
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speeches that have been made that none of those who support it really 
believe that it is it policy which can be put into prnctical efl'ec!t ,vithin 
this generation or probably within the ncxt. But ''I''hy, I ask, then should 
we commit ourselves now to a policy of ultimate prohibition? Have we 
really studied the sub1ect enough to be sure that. ultimate prohibitions is 
desirable or necessary or will ultimately be practicable T 'l'his House is 
being asked to commit itHelf to a hypothetical statement as regards the 
policy to be pursued over ~  next half century. 

Khan Bah&d.ur W. M. HU88anally (Sind: Muhammadan Rural) : 
l\Ilty I inquire from the Honourable Finance Member if the Bombay 
Government have not agreed to the report of the Committee appointed 
recently and have taken total prohibition as thcir goal Y If 110, is that 
policy different from that of the Government of India T 

The Honourable Sir Basil Blackett: The Government of India are 
not responsible for the policy of the Government of Bombay. I am 
speaking to-day of ~  policy of the Government of India. 

Mr. A.. Rangaswami Iyengar (Tanjore cum Trichinopol,.: Non-
Muhammadan Rural) : May I inquire if the policy of the Government 
of India is different ~ the policy of the Government of Bombay' 

The Honourable Sir Basil Blackett: I think that I shall require 
considerable notice of that question. . The policy of the Government 
of India is the policy I am announcing to-day. 

Mr. Jamnadas M. Mehta: Is it not obvious that it is different' 

The Honourable Sir Basil Blackett: If it is obvious, it depends 
how quickly and accurately a man can reach a conclusion from a 
premise. I do not know that the Govcrnment of Bombay fixed a limit 
of one or two centuries as the date on which they hoped to achieve it. 
I am arguing to-day t.hat this Houlle should not commit itself to t.he 
statement that the ultimate goal of its policy win be complete prohibi-
tion without considering whether there is any real practical udvRlltage 
in laying down such policy, or whether it has really examined fully the 
pros and COM of what. will be desirable for another India-a self-govern-
ing India-fifty years henee. The objections to complet.e prohihition 
will remain as stated by Mr. Abraham Lincoln. There will also, I think, 
still be the objection that the policy of prohibition must lead, unless the 
circumstances are eXtraordinarily favourable, to a great many very 
undesirable results. We have had statements made about the effect 
on the public respect for law and order of prohibition in the United 
States. It so happens I have at the moment a regular correspondence 
in the United States and I may perhaps repeat a story from a recent 
letter. After chasing a very elusive and "ery suceeRsful oootiegger 
for a very consideraMe time, the Federal Agents caught him on the 
shores of the ocean in the early hours of one morning and they were 
very pleased with their capture. The ~ seemed to be quite 
amused and they said to him, " You don't seem to bc worried about 
it. Wait till you get to the court." .. That is what I am waiting for. 
I am bootlegger to the Sheriff and the Judge and will call them in 
evidence. " 

Now I do not want to get off into the amusing side of this subject 
• .but I have quoted that story because it does show the extraordinal'Y 

~  !'. 
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difficulty of a policy which involves disrespect for law among the class 
of citizens who nonnally are the upholders of law and order. It has 
become a very scrious menace to the whole fabric of law and order in 
certain parts of the United States. It has led to corruption among the 
Federal Agents, a considera.ble amount of actual man-slaughte,l', and a 
general lowering of the standard of respect for law and order 1t!D0ng' 
'the citizens. I do not want to prophesy. to-day what the ultImate 
results of prohibition in the United States may be. Strong statements 
have been made on both sides. That the law has effectively dealt with 

~ evil of the saloons is I think granted on all sides, but it has led to 
the use of some very bad liquor, to a great increase in illicit distillation, 
a great increase in smuggling, and a very great increase in the 
expenditure of the United States on preventive work, accompanied by 
a very large decrease in revenue. And if I may again refer to the 
authority I have just quoted, the cost of wines and spirits, at any ratc 
in some parts of the Eastern States and in New York, is now very little 
moore than it is in England because what goes to the revenUe in England 
goes to tHe bootlegger in the United States, and the amount required 
to pay the bootlegger's profit is about the same as the amonnt required 
in England to pay the revenue. 

NQw it may be that the policy of prohibition will develop in a 
successful way in the United States over the course of the next ten 
years. It may be that in about that period it will be regretfully decided 
that the experiment has not been a success. It has been the experience 
of a good many countries which have introduced prohibitipn. They 
Have tried it in all good faith with every desire to make it effective and 
"With the ideal in mind of preventing the evils of intemperance, arid they 
Itl1ve del1berately rejected it and come baek to a form of the policy 
'Wh'ich is the policy of t.he Government of India of maximum revenue, 

~  and minimum eommmptio!\. Let us assume I ,that 
witlt'in'the :next ten or fifteen years that is the cxperience of the United 
States. Would it not be rather unwise of the Government of India at this 
tnonient to say that the ultimate goal is prohibition when a very big 
atJd very great experiment is in course of trial, and may quite within 
the grounds of probability be provcd ummcccssful and have been given 
up long before the moment comes when anyone who has spoken on this 
subject in this House to-day believes that prohibition would be within 
'riieasit'reahle reach of enforcement in this count.ry? I suggest, there-
fore, to the Rouse that it would not be wise of the House to-day to 
~  itself to the statement that the policy should be to reach a 'goal 
of ultimate prohibition. 
Within the time at my disposal I cannot deal at all fully with the 

details of the two amenrlments which are hefore us. I would 
'point ont that both of them involve a difficulty on which I 
:60 hot desire 'to lay strctio.'i, hut which has been mentioned hy an inter· 
ruption from the other bencheR. that it is not for the Govl'rnmf'nt of 
"In.dia to give directions to the Provincial Governments all to what their 
~  'is to be in legislating in regard to a transferred suhject. I am 
~  to agree that if a policy of local option or prohibition is going 
to be attempted by IJoe1l1 Governments with any very great vigour, the 
Government of India will not be able merely t,o . look on. One of the 
e\ear . le'Ssons of America's experiments ~ p'tobibiiion . and in 'local 
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option is that local option and State prohibition and local prohibition 
involve even greater' difficulties than completc prohibitiop. Int.er-
national boundarieR were mentioned by one spea.ker. The House mll>;t 
not forget that there are b(lUndal'ies al1 over India between Dritilih 
India and the Indian Statell, and it· is a problem which at t.he moment 
would seem' almo:;;t immlnble how, if prohibit.ion were to be introdncl'{i. 
It!gully in a given province, it could bc enforced with so manyintl'r-
national boundaries' bctwcen that province and ncighhonring Indian 
StateR or States included within the area of the province. ~ 

I maintain that theMe detailed proposals, included in hoth these amend-
ments, involve a recommendation to the Government to take action 
which either constitutionally is not within their province, or which 
needs tli he very much more carefully considered before it is adopted 
as a practical proposition. JJocal option sounds attractive, but it is n6t 
a system which 11118 belm pr()duetive of great results. It has been found 
alm()st invariably to be a sC'riOllN cnw;c of disturbance to law and order, 
and 1 Hm told that experiments in lllcol option in the Punjabha"e led 
to an increase of illieit distillation, which is causing .the authorities very 
serious difficulties. . .1 . '. 

Mr. A. Rangaswami Iyenga.r : It. is due to reprcs"Iion. 
The Honour&ble Sir BIlil Blackett: Repression,-my whole objec-

tion to the policy of local option and prohibition is that it is the 
exercifiC of the functionfl of the State to repret!s in 8 sphere where the 
functions of the State ought not to be extended. 
Let me go back to my original point. The whole of this lIousc is 

anxious to-day, I am sure, to express the view that the strictest control 
, should be maintained by the Government and should be recommended, 
aT' whatever the right word is, within the constitutional functions of 
the Government of India, to Provincial Governments, and that every 
possible .tep should be taken to counteract any tendency to the 
im;moderate use of alcohol.in India. I maintain that that is the policy 
wltich the Govt;'!rnment ~  alreaqy pU1'8uing, and it is the' ~  of 
course which is spoken of 8S bf.'ing continued in the third amendment 
w4ich is not ~  the 1I0:u.sc. I do not know whether it is possible 
at this late stage ,foJ'onother amendment which would meet the general 
view. to be adopted, which would involve a recommendation, as I see it, 
to the Government to be very strict and careful in the exercise of its 
c'ontrol over the use of spiritual, I mean spirituous liquor. I used the 
~  spirit1otaJ. by. mistake, but it has been, "I think, the history of all the 
religions that have, dealt with this ~  that the spirituous g('nerally 
beats the spiritual. (I;aughter.) It would recommend to the Govern-
ment that it flhould exal,nine. the subject and see that every possible 
step is taken to secure effective control. I say the steps thai are 
already being talum, so far as the Government of India. a.re .~  

are ~ best that I know of, but the Government VI'ould naturally be 
anxiouR in view of a Re!'lolution of that sort from the House, to re-
eXA.mine the whale pOflition Il.nd see whether, within the ~ 

which. it is directly responsiblP.. any further steps can he taken, arid 
such a Resolution would involve a recommendation to the Provincial 
Governments g-enerally. which is, I gather, one of the objects with 
which thifl Resolut.ion has been moved to-day. The Government cannot 
support either the' Resolution or any of th'e aml'ndments, and owing to 
~  ~  of the particular amendJrientreferred to, we are in the 
L125LA 1'2 

"' 
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position, as things stand, of voting simply for the negative. That is a 
position which I quite understand the House desires to avoid, because 
we do desire to give positive proof of our anxiety to control the 
immoderate use of alcohol, but as things stanel, the Government must 
necessarily oppose both the original Resolution and the amendments 
which are before the House ; and I trust the House will see that this 
is the only practicable and statesmanlike course that can be taken in 
this matter. We cannot commit ourselves to the impossible proposition 
of the immediate introduction of prohibition; we should, I have sub-
mitted, be wiser not to commit ourselves to prohibition as the ultimate 
goal when it is very likely that that goal may have been disavowed by 
its chief exponents of the present day long before India is ready to 
arrive at that goal. I trust the House will take a practical view of the 
problem before it to-day and will not, simply because of its desire, 
which we all share on both sides of the House, to show its interest in the 
cause of temperance, take any intemperate step such as is suggested by 
those who are responsible for the motions to-day. 

put. 
A.n Hcmo'Urable Member: I move that the question may now be 

Mr. President: The question is that the question be put. 
The motion was adopted. 
Haji Wajihuddin (Cities of the United Provinces: Muhammadan 

I Urban) : Sir, from the speeches delivered to-day on the floor of this 
House I gather that the majority of my non-official friends are in favour 
of Mr. Kelkar's amendment. I therefore find no alternative but to 
accept it.' , 
Dr. S. K. Da.tta : Sir, I beg for leave to withdraw my· amend-

~~ , 
The amendment was, by leave of the Assembly, withdrawn. 
The Honourable Sir Bui1 Bla.ckett : Sir, in view of the short 

interval that has elapsed sinee I was last on my feet, I do not propose 
to infiict a concluding speech on this House at any length. I ask the 
House just once again to consider whether it would not be wiser of it 
to negative the original Resolut.ion and withdraw the further amend-
ment which now stands in Mr. Kelkar's name and thereby show that 
tbe unaniDious view of this House is that all possible effective steps 
should be taken by the Government in co-operation with this H oust: 
and should be recommended to the Provincial Governments with a 
view to the control of the drink evil. 
Mr. President : The original question was : 
" Thie Allembly recommends to the Governor General in Council that legislation 

be undertaken prohibiting the import, manufacture, lale and use of all sort. of liquo" • 
• ,India and in the meantime he be pleased to direct the local administrations under 
hili eontrol and convey the opinion of this A81embly to all other Provincial Governmentl 
tlat they eould take stePI forthwith to grant to the local bodiel within their 
jurildiction the right to determine the number and location of liquor shops within 
• their respective areu." 

Since which the following amendment has been moved : 
" That for the original Resolution the following be lubstituted : 
'Thill Allembly recommend. to the Governor General in Council that he be 

pleued to aceept all tho ultimate polley of the Government the prohibition of produc-
tion, manufacture, Bale and import of intoxicating liquore lave for medicinal an!l 
aeientifie PUrpOlOll. It further recommends that al the first ,tep in carrying ont this 
~  the Proviac1a1 Goyernmente be directed immediately (4) to inaugurate a policy 
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of vesting the power of fixing, by a syatom of local option, the location and number 
of shops lIelling intoxicating liquorll in either local 8elf·govemmg bodie. or lioonaing 
Board8 specially con8tituted for the llurpollC und olecte(1 on a. popular franchiJe, and 
(ii) to undertake necessary legislntion ill furtheranco of that policy'." 
The question I have to put is that  that amendment be made. 
The Assembly divided 

AYES-69. 
Abdul Hltye, Mr. 
Abhyankur, Mr. M. V. 
Abul Kasem, Maulvi. 
Aeharya, Mr. M. K. 
Aiyangar, Mr. C. Duraiawami. 
Aiyangar, Mr. K. Rama. 
Alimuzzaman Chowdhry, Khan B"hadur. 
AllOY, Mr. M. S. 
Bndi:uz·ZamaDL Maulvi. 
Beln, Mr. D. v. 
Clmna", Mr. Kamini Kumar. 
Clwtty, Mr. R. K. Shanmukham. 
Das, Mr. B. 
Da8, Pandit Nilakantha. 
Datto., Dr. S. K. 
DUlli Chand, Lala. 
Dutt, Mr. Amar Nath. 
Ghu7.unfar Ali Khan, Raja. 
Gh080, Mr. S. C. 
GhuluJII Abbas, Sayyad. 
Ghulam Bari, Khan Bahadur. 
GOllwami, Mr. T. C. 
Govind Das, Seth. 
Hans Raj, Lam. 
Hussunally, Khan Bahadur W. M. 
Ismllil Khan, Mr. 
Iyengar, Mr. A. Rangaawami. 
Jajodia, Baboo RonglaL 
Jillnah, Mr. M. A. 
J 08hi, Mr. N. M. 
Kartltr Singh, Sal·da.r. 
Klll!turbhai Lalbhai, Mr. 
Kazim Ali, Shaikh·e·Chatgam Maulvi 
Muhammad. 

Kelkar, Mr. N. C. 
Lohokare, Dr. K. G. 

Mahmood Schamnad Sahib Bahadur, Mr. 
Majid Bllksh, Syed. 
Ma.kan, Mr. M. E. I 
Malaviyu, Pandit Madan Mohan. 
Mehtlt, Mr. J amnadaa M. 
Misra, Pandit Shambhu Dayal 
MiRra, Pandit Harkaran Nath. 
Murtuza Sahib Bahadur, Maulvi Sayad. 
Mutalik, Sardar V. N. 
Namin Dan Mr. 
Nehru, Dr. Kiahenlal. 
Nehru, Pandit Motilal. 
N ehm, Pandit Shamlal 
Neogy, Mr. K. C. 
Phookun, Mr. Tarun Ram. 
Purahotllmdas Tbnkurdall, Sir. 
Rajan Bllksh Shah, Kha.n Bahadur 
Makhdum Byel1. 
RnmnduUldra Rao, Diwan Bahadur M. 
Rangachariar, Diwan' Bahadur T. 
Ranga Iyer, Mr. C. B. 
Sadiq Hasan, Mr. S. 
Samiullah KhlLD, Mr. M. 
Barfaraz Hus8ain Khan, Khan Bahadur. 
Shafee, Maulvi Mohammad. 
Singh, Mr. Gaya Praaa.d. 
Singh, Raja RaghulllLDdan Prasad. 
Sinha; Kumar Ganganand. 
ByuDlaclmran, Mr. 
Tok Kyi, Maong. 

~ .  Mr. B. 
Vilillindll8, Mr. Harchandrai. 
Wnjihuddin, Haji. 
Yakub, Maulvi Muhammad. 
Yusuf Imam, Mr. M. 

NOE8-S9. 
Abdul Mumin; Khan Bahadur Muhammad. Him Singh Brar, 8a.rdar Bahadur 
Aiyer, Sir P. R. Sivl1lwamy. Captain. 
Akrl1m HUBso.in, Prince A. M. M. ,Inno!, The Honourable Sir Charlea. 

~  Mr. E. H. Langley, Mr. A. 
Ayyar, Mr. C. V. Kriahnaawami. Lindsay, Sir Darcy. 
Bhore, Mr. J. W. Lloyd, Mr. A. H. 
Blackett, The Honourable Sir BaIU. Mal'phail, Rev. Dr. E. M. 
Bray, Sir DenYB. Maguire, Mr. L. T. 
Burdon, Mr. E. Mitra, The Honourable Sir Bhllp8lldra 
Carey, Sir Willoughby. Nath . 
. Chalmers, Mr. T. A. Muddiman, The Honourable Sir Alesaacler. 
Chartres, Mr. C. B. Needham, Colonel B. A. 
C1ow, Mr. A. G. Pallduranga Rao, Mr. V. 
Cocke, Mr. H. G. RILj Narain, Rai Bahadllr. 
Crawford, Colonel J. D. ROI', Mr. G. P. 
Dalal, Sardar B. A. fUm, Mr. G. G. 
Fleming, Mr. E. G. Singh, Rai Bahadur S. N. 
Gordon, Mr. E. Sykes, Mr. E. F. 
Gordon, Mr. R. G. Vijayaraghavacharyar, Diwan Bahaclur T. 
Gmharu, Mr. I.. .. Webb, Mr. M. 
Gumer, Mr. C. W. 
TIle motion was adopted. 
The amended Resolut.ion was adopted. 
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Dr. It. O. Lohokare (Bombay Central Division: Non-Muhammadan 
RUl'lt>l) : Sir, since the Honourable Member in whose name this Hesolution 
stands iii not in the House I will move the same with your kitid perml:ision. 
1t l'lm .. as follows: . 

" This Assembly recommends to the Govtlrnor General ill Council that he be 
pIC/wed to take ~  steps to a£llngc that all furtlwr recruitments to the 
IndilLD ~  Atlrviee--India Army ~  emll'(I-1lhull heRl·(lfort.h be ouly by 
an ~  r.ompetitive examination h(lld simultancouilly ill England and India trom the 
;year 1926." , 

. Sir, to be able to follow this Resolution I beg to Holi(lit the attention 
of the House to the H.esolution and the amendment on the IJee CommisHion's 

~ . 'l'hough these recommendations concerned more' thc 
Civil Services, the Indian Medical Service having much to do with the 
military recruitment, a condition was included in the Resolution of the 
Honourable ~ IIpmc Member in the following terms : 
"The employment ~ ~ ~ of an adequute military reserve, provision 

ot adequate ~  ~  101' British officers in tho Civil Services !lnd their 
families, and turtbereonaideration of tbe conditions necessary to sccure an adequate 
number of Britiah mec:lieal recruits for the needll of the Army." 

These were the three things that were laid down in that Resolution. It 
was in this way that the question of recruitment of the military medical 
services came in and we have not yet heard ~  about it as will be 
Hcen from the interpellations that I havc put in this House only n couple 
of days ago. It was on the ground of the desire of the people and the 
pIofession that I wanted to move a Resolution to express the wishes of 
the House as well as of the medical profeSHion in Irtdia as to thc recruit-
ment to this military medical service, and hence this Resolution. 
The pOInts decided by the Secretary of State so far on the recom-

mendations of the Lee Commission are, firstly, that a superior Civil Medical 
Service Rha1l be establi:;hed in India. That is one point that has been 
settled. The second point is that for the convenience of the treatment of 
European officers and their families stationed in India separate provision 
Ilhull be made. The third recommendation of the IJee Commission was to 
(!onstitute a Royal Army Medical Corps, India, but thc Secretary of Stllte 
htls announced that hc would not agree to it and would agree to a 
~  of the Indian Me<;iiMI Service .. But the other quest.ions have 
yet hern left open which depend more upon the methods of re(lrtlitment 
to the lndian Medical Service. qur objC<lt. therefore is, fil'Htly, to point 
out thnt the HesolutioTl of the Honourable the Home Member in the terms 
" an adequate number or Brit.ish medical recruits" posiibly brings 
in an element which was not thought of in. the Army Committee, Hepl)rt 
as well as in the Esher Committee Report. And now it is being distinctly 
seen that they want much more to care for British medical recruits and 
DOt for effi.ciency. My Uesolution says that we wailt equal oPPo1'tmiitics. 

~ want the bcst of the doctors for the Army. We want the best and 
the most. efficient doctors for the service of the countlj', while here the 
reserYation from the Government is to secure an adequate number of 
Bri1.iRh medical recruit$ for the needs of the Army. I may point out 
here that in the recommendations of the Medical Services Committee on 
page 3(j it is distinctly stated : 
It We lire ullftnimoush· of opinion that it is not advisable to attempt to fix a 

per('.entagc of Indians to be admitted to \bc Indian M, .di'l&) Corps. Our idea is to 
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torm tho Indian Medieal Corps into a corps d 'olite and while we should I!,gitimately 
help Indians to appear at the London examination, we consider it of paramount 
importanee that the best pORBibie doctor8 should btl a.ttrat\ted to the Corp •• " 

The .Army Medical Service Committee said in April 1919 that their goai 
was to secure the servicel! of the best doctors which in this ~ .  is 
being tampered with. 

8econdly, the purpose with which the Esher Committee had reported ) 
the Ilc':lessity of laying down a certain ratio for Indians anll the BrititJh is 
thill--" for the medical attendance on European servants of Govern(llent 
and their families." That is one of the .~ of the ~~  
Committee but the purpose which they put in for reservation of the military 
posts is 0 civil purpose not suited to the requirements of the Army. 'fhe 
queNtion of such recruitment involves the question as to how many appoint-
ments in the Civil will be reserved fo,r l'}uropean military officers for a J 
Civil purpose and, secondly, whether it should h.e a separate ~  for the 
treatment of European officers and their families or whether they "hould 
form a distinct part and parcel of the n,ill.itary medical service. If 
these PONU! are absolutely reserved for the European members of the military 
medical service it would mean that the whole reserve practically would 

~ taken over by the Europeans $lld ~  Indians will havc 
a large number of army posts closed to them than w.ould be the result of 
an open competition. Our purpose therefore is not to lay down any rl1tio 
in one wily or other so as to hinder the recruitment of the best PQJ:U\ible 
doct.ors. If European officers and their families require ,doctors of their ) 
·own l':lee they may. recruit them directly from England ~  setup a 

~  Ilervice for themselves if they chose. That shoul,d not be tthe cause 
for setting aside the bellt Indian medical men who want to Iln.ter the al'DlY 
!lervice. That is our contention. 

Sir, my object in moving this Resolution was ~ . 01,11' pa!lt ex-
plll'ience is such as to make us doubt the intentions of Gover,n.mr.llt in 
respect of medical military recruitment ~  IIccondly, the present· prQ<less 
of recruitment, that is the process of selection, is one which w.e hold ~ .be 
absolutely bad. That is why we claim an ~ competiti:ve ~ ~~ . 
Our experience in the past has Decn this. Up to 1900 very few luwlWB 
appeal'cu at the eompctitive examinations. From 1900 to 1910, only a. ~  
Bppearl'd. From 1910 to 1914 the figures wcre 5, 3, 8, !1lmost nil ~ . . ' 
.At this time I am sorry to mention that t4e Army . ~ ~  ,of thc 

~  .of India feared that In.dians were. ~ . ~  the ~ ~~ 
MeuleRl SerVIce and consequently, as IS reported In one of . ~  rt,ports 
in 1!)1l, the Army Department of the Government of India represented 
to the Secretary of State and to the War Office that lIome remedy should 
be found by which the inclusion of Indians in the army cadre Nhould be 
mll(le most difficult. That was one of the inherent motives in those 
days. In ]914, recruitment by open competitive examination was abso-
lutely stopped. The rCa!:;on that was given in OIlC of the answers to my inter-

~  was that it was not possible to attract a suffici.mt. number of 
Europmms by opel! compditive examination and therefore the examinl.l.tiqn 
was t;topp<'<l. May I IlRk whethcr there were not first class men who had 
obtained degrees in Ind ian medical colleges in this period and, if tJ?e 
Array Department cared to secure these beHt possible personll, they. c,quJd 
han' got the best possible doctor .. from any of thexc Indian ~ . ,Bpt 
they thought otherwise Rnd consequently they introduced only a . ~ 

cadre to which Indians were admitted by selection, and 1 will deal later 
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on with the process of selection. Their only anxiety was to secure British 
recruits and fearing that the ratio of Indians waii increasing alarmingly 
they stopped in ~ recruitment even by Helection to the permanent cadre. 
From 1922 to 1925, only until a couple of months llgO, they stopped 
recruitment of Indians and it was only after the numerOUli interpellations 
that I put in here, that 8 or 10 Indians have been given permanent com· 
mi1!lSions, just a couple of months ago. There is this distrust in the method 
of rccruitment as to the best possible doctol'!> being made available for the 
Army. I do not stand here to plead the cause of one race or the other. 
I ha"r precedents to show that the rules for the R. A. M. C. 1l\Y down 
that the eandidates shall be of pure European extraction, domiciled and 
born in England. We have before us these precedents. However we 
Indinns are after all philosoPhic men. We leave it aside for the present 
but our claim is that if the Indian Army is to have the best doctors, we 
claim equal opportunities. Let Indians as well as European candidates 
appear at the same examination and let thc best of them be selected. 
Why should there be a ratiO! for one colour or the other ill seeming these 
do(!tors. The 1. M. S. service is meant for the Indian ~ of the Army. 
'l'hey are not meant for the British unit8. It is Indians who are to be 
treatcd t.here and for treating Indians, if Indians are debarred, I am 
sorry I cannot say anything further but absolute justice is on our side 
when we maintain that the best men should be recruited for ~.  service. 
Sir, the treatment that these temporary commissioned officers have received 
even during the war is a sad tale. It has Rpread throughout the lenl!th 
~  hreadh of the country. I Rhall not refer .to it ~  because 1 
shall have then to import heat into the discus:,ion. I have definite instances 
with me to show that the treatment. t.hey receiyed on account of t.h&ir 
colour was absolutely abominable. Sir, it might be maintained that an 
open competitive examination in this wny, simultnneous,both in England 
and India, would be a very difficult matter. How is it to he held Itt one 
and the same time T Sir, if Government will entrust it to us, we shall 
find the way. We know that it. is quite casy and very easy to Rettlc. I can 
give you one of the ways for the present. Hold a theoretical examination 
first ; let it be Part 1. Send those who pass in Part 1 up to London or 
whatever place you have for holding a practical exammation there. Your 
British candidates might prefer waiting for two months nfter the firm 
part for a revision of their clinical subjects because of the delay which 
tht'sp Indian candidates would take to reach London. If the British candi· 
dates find it in(!onvcnicnt to wait for these two months, you may have 
a Board constituted of the best Indian doctors as well as the best British 
doctors. Let that Board examine the candidates in England tIrs!.. Indian 
candidates will then wait for two or three months for their practical after 
the theoretical. Let that Board come to India and examinc these candidates 
wltlt the same standard. If you cannot find this convenient, you may very 
em;ily devise some other means. Let us sit together and find /I. way. 
I 11m Flure whcre there is a will there iH a way, and we can, if you agree, 
hold It ~ examination in :JJ:ngland and in India at the same 
time. If you still cOlltinue saying that there are no means to tlnd a 
solut.ion, ] may Ray, Sir, that your purpose in avoiding simultuncous exami. 
nation!!! Ilnd t.o ask 01\1' boys to go for the examination to London at a 
great denl of cost is to close the door to Indians. You know, Sir, the 

~  colleges are practically conforming to t.he standard of thfl Oenera! 
~ 
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Medical Council. It was soml) four years before this, that it could have 
been maintained that some Indian eollegps had no prnpcr provision for 
clinics in the subjects of Gynrecology and Obstetrics. We know, Sir, that 
there was a discussion in thiH House in 1D22 regarding the rnath!r, lind 
my Honourable friend opp08ite, a member of the same dignified ~  

knows it too for himself that these standards have recently heen 1>0 revised 
so as to give full opportunities of instruction in all these subjects to 
Indian candidates. They can DOW with the same standard hold their 
ground against the Britilih college candidates. What objectioll is there, 
then, to admit these standards directly for the examination in India r If 
you have no other plea of inefficient education, if you have no other plea 
of inferior status, in profe!o:sion, or if you havc no other plea of inferior 
physique', I doubt, Sir, how you can refuse. If you yet refnse. we can 
only say that you want to refuse simply because you want to find a method 
of excluding Indians from this examination. Sir, what has been our 
experience of selection during so many years Y It has been clearly exp(lsed 
at the question hour-only a couple of days ago by my IIqnolll'ahle friend, 
7\11'. Neogy. I leave that CIl:-lC to him. But our contention is that the 
m{'thod of selection shuts tIle ~  against our best ~ candidates. 
So that in time to come, after [) or 10 years you will make the plea, ,. IJook 
here, your Indian doctors are inefficient officers." But whose mil'otake 
would it be T You would commit this mistake to-day through your own 
method of selection, and then make capital out of it to shut doors against us 
still further. Besides, you employ C. 1. D. methods to inquire and sutit,fy 
yourselves about our men. You do not want men of the best possihle 
type. You want something eIRe. You want backdoor influence. How 
fl. n you expect the best boys in this way to come in? This Selection Hoard 
" of your own making an4 if you want some sort of lllen of a standa!'(l 
other than of  professional qualifications who in the long run may prOve 
of inferior grade in the professional work, is it our fault, Sir? Let us 
h&ve a comparison, Sir, for the period between 1900 lind 1914-the period 
when there was the competitive ~ . You have had a few officer!:!, 
say ahout 50. You have their record of Hervices before YOIl. You can 
definitely Ray here from the records of these officers with you if thNle 
Indian officers have proved incapahle. These Indian officers were with 
you. They have serveu in the field in the Great War as well liS in India 
in peace time in hospital" and in an adminiRtrative capacity. You can 
"ay definitely-I do wllIlt your opinion on the point-you can iOay definitely 
whether these officers ha.ve failed to earn your appreciation. If not, the 
competitive examination method has been an unqualified S1WCCSS. Your 
Selection Board will prove otherwise, Sir ; and it is therefore that I say 
that the method of competitive examination i!l the only way of having t.he 
best officers for the service. You ought to care more for efficiency than 
for anything else. In professional matters it if! really \'cry ~ 

to say that you want a man of a white or a yellow or a hlaek ~ . 

It is really very undesirable to depend on fmeh things for ~ t.he 
bcst mat.erial. I submit, Sir, we have in the medical profession in India 
II sense of brotherhood ; we have learnt· not to think of colour or race. 
Even from the beginning in our medical co)]egeA every boy who is admitted 
to that course learns not to care for t.hese detnils but cares only for the 
professional dignity and for the Atnndard. I leave it to the House to 
~  if the selection process of to.-day has maintained this reputation of 
tho profession. 
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Moreover, the profession in India has given their views regarding 
the method of a simultaneous examination. 'l'he professional examination 
comes first, and the military training course afterwa,rds. To make tIll' 
pmiition well understood I say, Sir, that the Indian profeYSioll has sllid 
" hold the profesKional examination first in India, declare the resul!:s 
and talte the number you want for the next course wherever you want, 
if you l',annot arrange for it here." The present process too is similar. 
'rhe profession and the public have expreSKed their views in this mutter 
lust dession. I had given you here resolutioos of almost all the important 
provincial Medical AHsoeiations in India, the Bombay Medieal ASElociation, 
the Madras Medical Association, the Calcutta Medical A!I..'1ol'.intioJI, and 
I hlld even given you in my speeches then the opinions  recorded at some 
of the public meetingH on t.he Lee CommiHsion's Report. I may add Iwre 
that the Army in India Committee in 1919 have recorded the <lame kind 
of popular opinion. It means Government are aware of thi" loftg-standing 
demand. Here it is in the Esher Committee Report : 

" The Indian Meditlal Berviee, which Hhould thon bll exclusively military, should 
be rccruit"d by simultanoous competitive mrulllinations or by separllte compotitivll 
exuminatiou8 in India." 

Hcr'C arc the opiniollil expressed in favour of simultaneous examination for 
recruiting the best doctors in the interests of the Statc and they havc been 
represcnted to you, Sir, long ago. This report is published in 1919 and 
tIlt! e:xprcH!!ions of public opinion came to this CQrnmittee a year before 
at lelist, i.e., !!leven years ago. You talte it from me that this delTlllnd 

~ U(!(·J) persistent for the last 25 years, and in spite of this public demand, 
if you do not want to attend to it, if you want only the colour qualificatiOll, 
and not efficient officers, if you yet want to Hpend money ~  
On persons for undeHcrvcd inducements the least I say iH that the c1pendi-
ture of State money is not being deseryingly bestowed. You have been 
giving inducements in the form of gratuities for 5 years' service of £1,000 
to persons with ordinary qualifications. On the other hand, you turn 
awa;u IIUl' best men. They had held temporary commissioru,; j they applied 
and applied ten times, and you Hl1'id, " We give you no hOP!)i; of a per-
nwncut commission." The poor boys reHigned the Hervice. Boys from 
Indian Universit.ies who got their F. R. C. S. within 15 to 18 Jnonthf! had 
to go away because there were no hopes of their being made permal1lmt, 
and Sir, during the same period third-class L. H. C. Ps. and L. R. C. 8s., 
who passed their examinations by compartments, got in. It i!l the f'xpeJldi-
ture of State money at least that you should have cared for, Sir. 

Out of 56 European candidates from 1922-25 recruited by the Uovern-
ment of India, Army Department, they had only 1 F. R. C. S. and 3 M. ].)s., 
lfhile to the best lndian candidates, candidates who had come out in 
the first class, persons who had the best character eVen liS l-epOl'ted by 
your C. I. D. methods, persons who were conneeted wHh Oo\'ernment 
lien-ant", persons whom you would take as the most reliable type of perI-IOns, 
could not be given hopes of confirmation. You cared only for colour, 
tho British recruit. You did not care for efficiency. I tlterdol'c lllak(! a 
jUlSt demand and lay it befQre this House; it is not only 11 jU:lt demaIJd 
of ~ but a right demand in the interests of the State nnd ~  

that our medical men must have the same unrestricted opportunit.itls .8S 
lLll otbers of serving the country not only for ourselveli but for the bonSit 
anl.!. the interests of the Empire also. 
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Mr. E. Burdon (Army Secretary) : Sir, inOmy humble opinion, a very 
gr('at deal of the speech of my Honourable friend has btH)[l diHtillctly 
irrelevant. He has adverted to: a number of matters which 1 know ~ 

hilI! doscly at heart, but which unfortunately are not inchtdlld in the terms 
of the Resolution which was to have been moved by anothrl' lIonnuralJlt' 
Member and has now been moved by my Honourable friend in that other 
gentleman's place. I do not propose to follow my Honourable friend 
into alll:is ~ .  jf I may be permitted again to usc that ~ . 

My fil'l!t objeet is to make a statement to the House of t.he posit.ion of 
Government in regard to the subjcct of the Uesolution, and I thought it 
desirllble that I should, with your permission, Sir, have an opportunity 
of foll'eaking at as early a stage in the debate as possible. 'l'he attitude which 
Government must at prescnt aSl!lume in rega.rd to the subject wc arc dil'!' 

~  is of a nature which it iR necessary to make clea!' ul. the outsd. 
It would be disingenuous to do anything elsc. Further, by ~ at once 
the pc\i;;ition of the Government I hope to lead the discuflo;ion in to d 
relevant channel which it might not otherwise follow and from which. if 
it is foUowed, the promoters cd: the debate and Government themselyes 
may l,e enabled to derive the greatest possible profit in the shape of a 
cl«.>ilr . ~  of the issues which demand solution. Thu nositillll of 
Hoverrimentcan be briefiy stated and I think readily understo(;d. In the 
first place, Sir, Government do not wish to oppose the Hesolutiou (if my 
HououTable friend if ~ .  opposition iF! to be construed al'! a fin,d expres-
siun tif t.heir opinion in regard to the method of recruitment to he adnpt('d 
for 1:be 'lndi'8.n Medical Service as it is to be constituted in the future. On 
the ~  hand, it is impracticable, and I believe I shall be able w convince 
the I1MJse that it is impraCticable, for Government to accept the Resolution 
,at prellent. For neither the Government nor indeed the HOJl(,ul'ablc 
l\ft'tntJeTs of this House possess the data on which alone a fin;)) conclusion 
could properly be based. I will explain at once what is in my mind in 
advancing this proposition. As Honourable Members are well aware. t.he 
)Jee Commission formulated eomprehensive proposals for ~ futurll con-
stitution of the Medical Services of India. I need not repeat the detaihi of 
these proposals since they are as familiar to thr House llH tllCY are to 
myself. But it is important to note that t.helle proposals, talwn UN a 
connected whole, raise issues new in character whidl cannot be deeitled 

I summarily, merely in the light of Government's previous ~ ~  untl 
previous, consideration of similar matters. As will be known to thosc 
HOllourable Members who have Htudied Lord Birkenhead's fltatemcllt in the 
~  of TJords of the 29th .July, it has 1'10 far been declided by t.he Oovern-
~  of lndia and the Secretary of State to approve in genpral ~  

the constitution of provincial Medical Servi('t't.I. It has also bp.cn decided 
both by the Government of lndia and by the Secretary of State 11/,1, to 
aC(lept the recoDlmendation of 'the Lee Commission that there Hhould he a 
unified Military Medical Service in India. Under this recomlllendation. 
the military side of the Indian Medical Service was to be absorbed in the 
Roya1 .Army Medical Corps. This recommendation has not helm Hccepted 
and the decision in this matter, as my Honourable friendR will no doubt 
observe, is 'in absolute lccord with the views which were expressed on tile 
suhjcC't from the nbn"oftlcial 'benches in onr debate of September last. 
The Indian Medical Service is to "be 'ret8.lnec1 eH8entially ttR a ~  

'serviee, and a Wllrreaerve is to continue to be maintained by hmding 
ofBcors to the civil adtitinistftti6n. But the decisions have not proc(wded 
further, and many questions still remain outstanding, the settlement of 
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whieh must in the nature of things precede a decision upon the method 
of recl'uitment to be adopted for the Military Medical Service as it will 
lIe c<Jnstituted on t.he basis of the general principle to which I have Illlnded. 
We do not yet know what the strength of the war reserve will be. We 
do not know either the number, the status or the remuneration of appoint-
Dlent:. on the civil side of the administration, which officers of the Il1Jian 
Medical Service will in future be eligible to fill, and, lastly, we do not 
know how the Service as a whole, including t.he war reserve, is to be COUl-
po<:ed ; tllat is to say, how many Indian officers and bow many British 
officeI'll there tire to be. It is to contain a proportion of British officers. 
That is a settled filet which the Itesolution itself recogni:!es. 

Dr. K. G. Lohokare : 'j'he Iwsolution does not recognise any pro-
portion. 

Mr. E. Burdon: Now, I think the House will acknowledge that 
it would be a reversal of the natural order of procedure if either the 
Government or the House were to attempt to decide what the methods and 

~ of recruitment for a service should be before the essential features 
of the service huve themselves been determined. The first requillite is to 
know whut career and prospect.s the service is likely to oifer, Imd according-
ly what type of recruit we are likely to be able to attract to .it. We want 
the best, of course, but there still remains the question-will the conditions 
of I:lcrvic'e which arc set up be likely to attraet men with the highest 
prote1lsional qualifications : and when that question has been nnswered, 
then only is it convenient or practicab1e to consider the channel of recruit-
ment best designed to suit the circumstances of the candidatea whom we 
wish to attraet. In particular, when it comes to a question of deciding 
upon a f:.imultancous examination in India and England, the composition 
of the service is one of the very first things we want to know, a.nd in the 

~  instance 've do not yet Imow this with sufficient accuracy. 

I wish to make it quite clear, if I have not done so already, that t.he 
Gov(!rnment have not at any time in the recent past pronounced against 
recruit.ment by HimultaneouR examination and they have no definite inclina-
tion to do so at t.he moment. As one of the alternative methods of recruit-
ment, the question is bound to enter the mind of Government when the pro-
per time comes, and to receive very careful consideration; cOWlideration 
which I hOjl!' will be assisted and enlightened by the views expressed to-day 
by non-official Members who have studied the matter. But for the moment 
the Government can comc to no conclusion ; they must maintain an open 
mind and reserve their judgment . 

.And nO,w, Sir, I think it may be convenient to the HOllS'3 if I make 
~ ,uigrmll;lion for the purpose of bringing before Honourable Momb,,.rs in Ii 
snnple form certain especially relevant facts in the past history, both 
re(\'3nt and remote, of the Indian Medical Service and in regard to the 
vlei.s;jitudes through which recruitment for that service has passed. The 
facts mny be known t.o Rome Honourable Members who have IIttlrlied the 
matter, but not, I foe I sure, to all. For many years prior to 1915 admission 
to the Indian Medical Service was by open competitive e:nmimltion held 
in EnglllJJd half-yearly. The examination was open to all British subjects 
ilUrOplltln and Indian. The last competitive examination was held ~ 
July 1915. In September 1914 the Secretary of State had suggested that, 
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~ it was extremely unlikely that suitable candidates would be obtainable, 
no examination should be held until ,July 1915. In 1915 the Secretary 
of StatP. decided that no open competitive examination would be held, after 
the one in July 1915, during the continuance of the War. SII!:h recruitment 
as was necessary was to be made by nomination. 'l'he abscllce of candidates 
waH uue to the War. Large numbers of young .meuical pralllitioners uud 
medical students joined Hili Majesty's forces in a professional or combatant 
CUi)!tcity.. There were other causes also Hnd the inftuences which mnde 
.it impracticable to hold a competitive examination during the 'Var IlIlYe 
contiuued to prevail after the War and up to the prt'scllt duy. These 
influences have indeed been further reinforclld in the more recent pa:>t hy a 
general sense of uncertainty as to what the future of the Indian MedicnI 
Service is to be. Detween 1915 and 1919 all applicntions for permanent 
commillsions under the sYMtem of nominat.ion then in forne were dealt 
with by the Secretary of St.ate on Jhe recommendation of a Selection 
Committee at t.he India Office. In 1919 a Selection Board. w,as created 
in India ~  of the Director General oE the Indian Medical Service, 
the Director of the Medical Service in India and two senior Indian offirers 
of the Indian Medical Service. This Board scrutinised all the ~  

that al'e received from candidates in India, interviews cand j(httes as may 
be necessary, and commist;ions are grantell by the Secretary of Statc on tho 
recommendation of the Selection Board submitted through the Government 
of India. European candidates are . still dealt with by the Sclec.tion Board 
of the India Office. We have therefore arrivrd at. a positiou in which. 
a system of ~ selection in England and India hilS hecn I,dopted. 
But it. is admittedly a temporary and mal.e-shift expedient to be pursued 
only while recruitment for the Indian Medical Service is, for ~  beyond 
our control, on an unstable basil., and I ~ I may ~~  sa.v th(lt. hoth 
the GO"ernment of India and the Secretary of State ha V'c alwaYIi had it 
in mind to revert, as soon as opportunity offered, to what is 1 believe 
~  acknowll'dged to be the more satisfactory avenue' of II compet.itive 
examinat.ion. Before leaving this brief review, I should like to mention 
that ul\der· the system of nomination 138 permanent commi.ssions lIa\'C 
becu grHnted to Europeans and 119 to IndiunH. In military pmployrnent 
at the present moment we have 195 BritiHh and 79 Indian regular officers. 
In II (hlition, we have 149 temporary ~  of whom 146 <ire Intlinns. 
1 thinl. it will be admitted that India can find little to compllli.n of ill the 
very significant :figures which I have given ; and I ml1:.t add that I 
repudiate, as strongly as I pOHsibly can, the suggestion that any of the 
lndian officers or that the Indian officers as a clas·, who wel'e recruited 
under the system of nomination and are now serving under His Excellency 
the Commander-in-Chief have proved to bc inefficient or unsatisfactory. 

Now, Sir. my digression has in natural course brought me face to faee 
with that part of my Honourable Member's proposition which breaks 
new !!'l"ound, in so far as t.he Indian Medical Service is concerned, and which 
is reAlly the most important part of his Resolution. I am re£clrring to the 
conl(,ntion that admiRsion to the Indian Medical Service should be not 
merely by competitive examination, but by competith'e examinat:wn held 
.. imnlt:meouRly in Englo.nd and India. The proposition ~ not a new one 
hI FOe) fllr as the other public services of the Indian adm;nistratioD. 'tl°ll 
concerned. The principle on whieh it is hn:w.cl is familiRr to us all. It 
amounts to this that all qualified persons should have opportunities equalised 
according to their circumstancell of entering the public service, and I do 



670 LEGISLA.TIVB ASSEMBLY. [2N:o SliP. 1921S. 

[Mr. E. Burdon.] 

not think that anyone will Whlh to quarrel with the principle pI:ovided that 
in its application due care is taken to ensure that the - ~  receives 
full "nIne for his money. I must confess, however, speaking in the light 'of 
pust expericnee, that 1 am not cnt.irely satisfied that, because the principle 
of simultaneolls examination has been found suitable in the case of other 
public services, it will he equally appropriate to the Indian Medical Service 
or will commend itself in the same degree to intending Indian candidat.es 
for the Indian Medical Service. To me, at any rate, it. is significant that· 
hhlwl'tu in t.he case of t.he Indian Medical Service public opinion and 
11w opinion of Indian members of the Service have not laid grent stress on 
the introduction of Kimllltaneous examinationH. I believe one reason of 
this to be that young Indians who have a leuning towards the medical 
prufelision and are I1mbitioUl'I have hitherto been glad and still are glad 
to j:!() t.o EnglAnd and acquire the professional qualifications given by the 
medical schools of the United Kingdom. I may perhaps have derived a 
wrong impression in regard to this matter, but J feel that I urn right to 
some extent and that thex;, must be something of substance in the point of 
view which I have advall!ed. And, if I am right, then a very import.ant 
question arises, namely, whether the int.roduction of simultaneous ~

nationN for the Indian Medical Service would really be in accordAnce with 
the wishes and the best interests of that type of Indian whom it is especially 
de:,:iruble to attract to the service. ThEm, Sir, I understand that. if simu}-

~  examinations were adopted, it would be a matter of some difficult.y 
to ~  that in both tests the same standard of qualificatiolll:l Hhould be 
oh;lcrved. This is a difficulty which is far from insuperable iii' the case of 
examinations such as the Indian Civil Service, where the test is confined 
to huok work and knowledge of theory. In t.he case of an examination 
for the medieal profession, the matter is different. There are necessarily 
dinic'llltil's of a mechanical character, especially in regard t.o the practical 
)JUl't of the examination, which might make it. hardly ~ to as..'leJ't 
thaL ~  candidateH in India and the candidates in England had been judged 
by IH·t .. eisely the same st.andard. But, if uniformity of standard cannot be 
nHahwrl or nearly attained, the objection would be a serious one. The 
existence of two standards or even the existence of a suspici.)U that one set 
of candidates had been admitted by a wider portal than that which was 
open to others would, at t.he least, prejudice the solidarity of the serVice 
nnd ~  its credit.. I feel sure the House will recognise that there must 
he one standard only, even though there are two examinations, and that 
that ~  must be a very high one in t.he case of the Indilln l\Icui(!al 
~ . We may rest assured that this will be the view of higb authority 
!oiO iOI!g us officers of the Indian Medical Service ~ to bear His 
Mujesty's eommissions. Act.ually, however, I am not quite SUl'e what 
would be th(> details of the system of simultaneous examination which my 
IT onourable friend would advocate, and the details are of great importance. 
]<"or example. is it his view that no Indian should be allowed 1.0 appear 
for the ('x8.mination held in England? If so, the result woulCi presumably 
he to rli8courage Indians from going to England for a ~  education, 
1i.1l(1 I find it hard to helieve that t.his would be good for the service and 
good for the country. On the other hand, difficulties would ob"iomlly 
"risE' if Indians were permitted to appear at both examinationll. I do not, 
howc\'el', propose to examinll these technical aspects of the matter at any 
greuter length. I aID not really competent to dQ .so.-.:w:hereas we, have (In 
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the Government Benches to-day an acknowledged expert in these matters 
in the person of Colonel Needham. If he is fortunate enough to gain 
hearing in the course of the debate, he will, I feel sure, be able to contribute 
to ollr-understanding of these difficult questions of technical detail and 
pcrhlljlF to a solution of them. 

~  Sir, I do not want the House to think that I have been deliberately 
magnifying the obstacles whieh lie in the way of my ~ propOt;ul. 
That i..; not my intention. But it would be idle to imagine that 1he (·hallge 
of po!iey advocated is a simple matter, and it is cssential tlwreflll'e to 

~  the difficulties instead of ignoring them: in a word, to ~  

the ~  from the practical standpoint. As I have explained 10 t.he 
IIo\ll;e, Government are themselves not in a position at present to come 
to a ~  on the subject. : and my chief object in speaking has ~ 

to draw attention to those points on which fuller knowledge is requirl'(l, 
in th'l hone· that the further course of this debate may rOl'mlt in adding 
t.o Olll' Imowledge on these points and so assist GovernDHmt's ultimatc 
consideration of the matter. 

Sir P. S. Siva.swamy Aiyer (Madras: Nominated Non-Official): 
Sir, I was very· glad to hear from the Honourable Mr. Burdon that he did 
not intend to oppoRe this Resolution. I am thankful to him for the very 
frank and full statement he has made upon this subject. I wish to make 
.iust II few remarks in Rupport of the ResoJution which has been mo\red. 
The Resolution is an extremely reasonable and modest one and 
does not cover any controversial ground. It does not go into 
the question of a unified medical service or a dual medieal 
service. We have been informed that His Majesty's Government are 
opposed to the constitution of a unified medical service, and it follows that 
there will be a medical service for the Army and that the Indian Medical 
Service will continue to exist in some form or other. I do not wish t.o 
quarrel with that position. The only question that is sought t.o be raised 
is that so long as the Indian Medical Service continnes to e:xist, Indians 
shall be admitted to competitiye examinations held in India just in the 
same way as in the case of the Indian Civi1 Service. It does not go into 
the question of proportion or any racial or ot.her questidn which may per-
haps be considcred controversial. I would therefore suggest t.hat in arriv-
ing at a final conclUF!ion upon the Rubject this Government will recommend 
a liberal percentage--I hope at least fifty per cent, for recruitment in 
India. My friend Mr. Burdon has dwelt upon the difficulties which are 
likely to be experienct:d in arriving 8.t a unity of standard with regard to 
attainments. There may pel'haps be certaifl difficulties to be encount.ered, 
but I am confident. that those difficulties are not insuperable. The I)rin-
eiple of simultaneous examinations, or rather of examinations both in 
India and in England, is not one of a novel character. It has ~  

been applied to the Indian Civil Service, and expedients similar to those 
which have been adopted in the CB.'1e of the Indian Civil Service can be 
applied for the purpose of solving the difficulties which have been brought 
to the notice of the Honse by Mr. Burdon. By all means prescribe as 
high a standard as you like, but let Indians have an opportunity of com-
peting in India for the Indian Medical Service. It. may perhaps" be felt 
to be desirable that there should be some course of training required after 
the competitive examination in India. We have no objection to that pro-
posal. Just as ill ~  case of the Indian Civil Service Indians are sent to 
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~  let Tndian ~  for the Indian Medical SerVice be sent to 
England for a period of one or two years al! may he considered necessary 
by the Government of India and the Secretary of State, and let them be 
required to undergo a satisfactory course of training and examination. 
As regards the possible difficulty of arranging candidates in order of 
merit, the expedients adopted in the case of the Indian Civil Service 
can be adopted in this case also. 1 commend this Resolution, therefore, 
to the Government for acceptance. . 

0'010ne1 R. A.. Needha.m (Government of India: Nominated Official) : 
Sir, I desire to take up two aspects of t.he Resolution which naturally 
falL'! into two parts. The first if! reintroduction of competitive examina-
tions and the second is the introduction of an entirely new feature, that 
of a simultaneous competitive examination in England and in India. The 
first part of the Resolution which deals with the reintroduction of com· 
petitive examinations has heen deaH with by the Honourable Mr. Burdon. 
There is no reason to object in prin(liple to thc reintroduction of com· 
petition. In fact the position is this, that recruitment by competition is 
merely held in abeyan(le till we have settled conditions, and by settled 
conditions J would include settled conditions as to the Indian Medical 
Service. That service has sufferpd from a seriel> of commissions and in· 
quiries. For fifteen years statesmen, doctors, soldiers ha.ve sat on com· 
missions and inquiries Ilnd no part.icular result lIas yet ensued. Till a 
month ago the existence of the Indian Medical Service as a separate 
entity was in douht. How was it pOIoIsible, therefore, that recruits, whether 
they came from England or India, should desire to join a service the 
future of .which was in such grave jeopardy. Recruitment was impossible 
by competition in the ordinary way. 1 think IIonourable Members will 
agree that  that is not an ovcrst.atement of the position. We had perforce 
to fall back on nomination and that nomination is exercised with the 
greatest pORsible care. The papers of each candidate who applied for a 
permanent qommission were scrutinised by a senior officer, two confi· 
dential reports " .. ere made on him, and the papers were then submitted 
to the Selection Board. Those who were selected on the pa.per reports 
were called to Delhi or Simla. for II. personal interview and were given 11 
very fair trial. I have not heard comments as to the unfairness of the 
method of nomination, and I think it had its advantages because it was 
impossible to introduce any compet.ition by examination if we were to 
consider the claims of temporary officers who were serving with the troops 
in the field. 
Obviously we could not asIr temporary officers to assemble in some centre 

of India and submit themselves to the ordeal of competitive examination 
in professional subjects after they had served three or four years with 
trooli'B. So J think we should agree that selection by means of a competi. 
tive :examinat.ion has been wisely postponed. tMr. B .. Das: "Very 
wisely.") And I think also it cannot be reintroduced till the future 
organisation of the Indian Medical Service is completed. 
Mr. A. RmgaBwami Iyengar : How long is that going to take , 

. OQlonel R. A. Needham : The grelltest stimulus that MuM be given 
to the Indilln Medi!' .. nl Sen'ice would be the settlement of the futUre or· 
ganisatioTJ. ::nd I for ("Inc, speaking /III a member of the Service, would 
welcome a speedy decision because at present we do not know where 'W4t. 
are. 



Now the second part of the  Resolution jg. the more interesting one 
really to me because it int.roduceR a new !luggestion for simultaneous ~ 

petitiVfl e.xaminations. That;/j quite a new feature so far 8J! the admission 
to services which demand a practical examination. is concerned. I know 
()f DO other mstancA where a iPractioal examination has been ~  of a 
competitive type, when there have ~  two sets of examiners. The recruit-
mentl for the Indian Medical ServiL't) by examination ill London in pre-
war daYs consisted not. of o.ne examination, but of two, and perhaps ~ 

able Members would like to  heal' exactly how it was organised. It was 
-divided into two parts, a preliminary and a final examinatioD. The ~ 

1imin8IW eXlWlination was held in the subjects of medicine, .surgery) 
gynaec01ogy, pathology and 80 on, and was of the nature of the finalM:. B; 
~  which my Honourable colleagties in the profession will under-
st8.lld. After that examination the!'e was a 5eeond or final examination 
which was held aft(lr a eourl>e of four months at the R A. 1\1. C. college 
Ul London, and at . ~  to which t.he sueeelisful c.andidates in the pre-
liminary examination were sent. The succes..'1ful candidates in ·the p.reli-
minary examination underwent a trainitlg ill hygiene, tropieal medicine, 
internal econolll,Y, drill, equitation and so on. '!'he total marks of the 
prelimina.l'Y and the final.xaminatioD were tbn added together and the 
lHenioritJr list thus detel'mIiied. 1 have not. gat.hered whether the Honour-
.able ~ Mover quite ulld&rstood that the examinatioa for the Indian. ~ 

ical Serv'ioo was of suell a ~  type. I am sure he ",HI wUDt, at aU 
ItlventR. to retain the finnJ examinat.iou, so hili Iu-,solutioD proba.bly refers 
to the preliminary examinatioD, and that he would hold lIIimultaneously 
in England and in Iudi&. 

Dr. X. O. LohoJmre : Then ,yOU seem to have taught something ot 
my meaning. 

Oolonel :&. A. NeedhaJ:n: Let uS tMn deal with th.. preliminary 
examination. That conKistH of a theoretical and a pract.ioal part. ~ 
theoretical part has been dealt with by the Honourable .Mr. Burdon and 
otferll no insllJ'lerable difficulty. A competitive papur examination could 
he arranged, but 8.'! ~  t.he practical part of t.he ~  I think 
there are really serious diffimllties. The difficulties arc of a Utcbnieal 
type whiel1 I ·I)hould like to tr¥ and explain to the lIouse. .A. candidate 
has to ap.pear in all the subjects before his examiner ~  he . ~ 

patients and material and is given a viva voce examinatioD on the clinical 
and praotical aspcebl of a case. Now if you have two seta of examiners 
allocating maL'ks ..... . 

Dr. K. O. Lohokare :  I never Ruggested that. 

OoliJnel R. A. Needham: I am merely describing a typical t-xarilina-
tJion, if held in England and in India. If you have two sets of examinerS 
allocating marks after a viva voce examination, how can you determine. 
"'hat is the relative m.erit of the candidates in two batehes when there ill 
no link or standard of comparison T It is not a question of whether a cari-
didatc should ptlss or fail, that is eomparatiTely ~ a simple matter. It 
is a question whether one examiner in India give! a candidate, say, 60 
marks, aod whethpr another examiner in England gi V6!!S him 55 or 65; 
and that iii a difficulty which I for one am quite unable to solve. It makes 
a great. deal of difl'erellce in the total marks when applieli to mallY prac; 
ticalsubjectll. After all, if there a're, say, 10 or 15 ~  and many 
candidates, a difference of five or ten or ~  marks det.ermines whether 
LU7LA .. 
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It candidate should obtttin a commission or not and also his seniority. I 
think therefore t.hat every care should be taken in a matter of such pro-
found importance in the examination of candidates. I canDot see mYlSelf 
how strict comparison is prllct.icable as between examinees in India and 
England. 

There· is another point, Sir, and that is in ~  the mn.tter with 
Inuio.lJ 1. M. 8. officerH, I find there is a definite view that they desire only 
one examination, or rather only one portal of entrance. They feel rather 
apprelwnsive that It separate examination ~ India may give rise to n feel-
ing, however unjust, that the Indian and the European eandidatcH are not 
being recruited exadly as on.an equal footing. . 

Pandit Shalnlal Nehru: Why not hold the examination wholly in 
India 1 . 

Oolonel R. A. Needham :  I am quite prepared to anSWer the ques-
tion of the Honourable Member. I would I!ooner see an examination, as 
n m»iter of fnirneHs, heM rntirely at one centre, hut whrther it if! in 
India 01' in Englund, tha.t iH a point for the 8ecretnry of St.ate or this 
IIom.e if it haH the power to df'cide. I am pl.ing now for on(' cXluninn-
t;oJ). 1 was hn.rdly ~ with tllP qum;tion whether it. Hhnuld he held 
in India or in JiJnlrland. Indian officers of the Indian Medical Service 
frcl t.hat it iR rlesirable that ther(l :should be only ~ portal of ~  for 
the reno-iOnH I have jlll'lt. Rtnteu. They feel too that an examination, if it 
~ held in ~~  will encourage offic.crH to go to England for medical 
tl',tinillg Ilnd to obtain medical qnalifications in England, and they con-
Nider thllt that is desirable too hecal1l'1e they find the experience and train-
ing of the grcateHt pOH:;;ible aUvantage to . ~  when they are !!Crving 
with their EUrOpf'Eln brothel' ~  in any part of the Empire. These 
al'e matter!! sometimes regarded as thoRe of R(mtiment, but I perlmnally do 
not regard them as such. I think they arc of the greatest importance, for 
I al'lo.'1ume they are part of that feeling of esprit de corps which we aU so 
del!ire to foster, and which, if maintained, would certainly add to the tradi-
tions of the great India.n Medical Service aR it has existed, and I hope 
will continue to exist in the future. Therefore, Sir, for these reasons 
I cannot see why this House should accept a Resolution whieh lays a speci-
fic date to the reintroduction of a competitive exwnination system. Settle-
ment of the organisation of the I. M. S. should precede its introduction. 
Nor do I think it would be wise for the House, for the practical reMons 
] have given, to support a U,csolution which introduces simultaneous e(lm-
petitive examinations in India and in England. 

Dr. S. X. Datta (Nominated: Indian Christian) : Sir, I did not 
~ to intervcne in this debate but after hearing the speeches made on 

the Government side I begin to wonder whether we do not very greatly 
miHjudge the Government. You almost begin to feel that the Director 
General on the heights of Simla awaits the Indian candidate with out-
stretched arms desiring him to enter the Indian Medical Service. With 
your pC'rmi:ssion, Sir, may I ~  back even as Colonel Needham, on whORe 

~  I think all of us would like to congratulate him, went back to the hili-
tory of thr Indian Medical Service. At the first examination. of the Indian 
l\iptiical Hen'lee held in 1855 the candidate who topped the list WM au 
Indian. th(, late Surgeon Major Cbuclterbatty, a. man of very great and 
eminent 8.ttainments. In rmbHequent years a certain number of Indians did 
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entcr that Rervice and particularly ~  1900-1913 in increasing num-
bers j and yet you begin to find Hinee JJorcl :Morley's despatch (in 1908 r' 
belicve it was) regarding the Indian Mp.dical Ser;vice, people bjgan to 
ask themsel vcs in England: What is the meaning of this 7 Are there 
going to be radical change!! in the personnel of the service Y What witil 
IJord Morley on the one hand, and on the otner the rising popularity of 
t.he R. A. M. C. itself, the bcst men were it WIlR alleged going into that 
Service rather than into the Indian MHdical Service, with the result that 
in 191:3' Colonel Crawford (A.n Honourable Member: "Our friend 
here Y") I beg your pardon, this is not an ant.i-prohibition Resolution, Colo-
nel Crawford, the historian of the Indian Medical Service, wrote after this 
manncr : 

" The nativc of India, spt'eially if he hus not had the advantage of Bome training 
in Europe, is ofhm wanting in a Bensc of duty und is very subject to thl.' tyrunny 
of cute and to lIocial infiuenCl18. Few Englishmen realise how great theso inr.:lenr,clI 
a re and how diffieult, one might say how impossible, it is for any Iudian, official or 
non·official, to dllfy or thwart them." 

This waR written with regard to the future of the Indian Medical 
Service, in case there should be proposals to fllrthel" Indianil:le that Service. 
He goes 011 to lIay : 

" From the third point of view, thut of tho members of the other Government 
aervicclI, t4e new scheme looks WOl'llt of aIL That the members of the European Bcrvice. 
pref(!r a doctor of their own emYII for the1DBelveB and atill more for thllir wives and 
familios cannot be gainsaid. The preference may be sentimental-no doubt to " 
certain extent it ill so-but it exists. And it hll8 some rouson too apart from senti-
ment. Per the mLtivc practitioner, Ito_ver akilll1d, is often apt to 108e his head 
at a critical moment rather than to rille to a scnlle of responsibility." 

Well, Sir, then carne ·1915 and we are told that owing to .the war 
recruitment by selection became the only nVeIJue to the service. Siuce 
then we have had two ComrnisI>ions, rather, three, which have reported 
on the Indian Medical Service. First caml' the Verney Lovett Committee 
'Which cut the Gordian knot and said in effect ' , We shall have a ~  

Indian ~  Corps here in India to look after and give medical aid 
to both British and Indian arms of the Sel·vice." That was followed 
by .the recc.mmendatioJls of the Ellher Committee. 'fhere again WIW 
another proposal to unify the Army Medical Services in India. That 
was t.o be the way in which the problem would be solved. But that. was 
not accepted, and the next W88 also not accepted. We then come to the 
Lee Commillsion. and again it.s recommendation!! all far as we are aware 
are not yet accepted. At least we do not know how far it was accepted. 
Now in thelle t.ransactions the partie!! concerned are not merely the people 
of India, whom we represent in this House, thc ~  of India 
and the Secretary of State j there is yet another force at play, and that 
is the ~  Medical ~  the strongest trades union in the Briti'lh 
Empire. It is the BritiRh Medical Asso!!iation-if you read the medical 
paperH pnr.liHhed in England in which there are constant references to 
the Indian Medical Service, you will understand why the India om,,(, 
to UII he"", appears to be paralyzed-it is repreRentations by the organize.:t 
profession ill England to t1Je S(>cretary of State, their appeals to thl' 
public, and ~ political inftuences that a,re at worlt ~  leads 'to this 
impotence. Now, Sir, I merely ask a question: With tbesc ~ 

there to incapacitate ~ Government of India or whoever is l'e!<lponHiblc 
for a lleci!'ion regarding the future of the Service, is it Rllrprilling that. 
we belilwe there is at work  a certain Machiavellian intent Al'\ intent to 
L12GLA 02 
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keep, Indians out of the Service? I do not say that it is with thic;. 
intent tltot the Government of India. act. I would not impute to them 
any such motive. But ever since 1!J08 or Kay ]910 nobody seems to know' 
what tlte future of the Indian Medical Service is going to be. At least 
Dr. T.ohoko're's Resolution hRl'l the merit of Huggesting one met.hod of 
entrance imo that Service. J am not myself enamoured of a eompeti. 
tive exnmimltion in the seuse ofa simultaneous examination. I quit.e 
see the professional difficnlties of obtaining a unity of standard, r do not 
~  how it call be done. On the other hand, we want a way out of the present 
simation. 1s it It fact, Sir, that in 1922' there wall' a despateh from the 
Secretary (if State which virtually instructed the Government of Indi .. 
to hold up free competition nntil the European wastage in. the Service 
had been completely madc up, and as a, result of that-at least such is the 
impression cruated in aur minds, we may be suspiciouq peopIe but W6 
cannot help it-in 1922, 1923 and 1924 no Indian entered the Medicd 

~  7  W P, w:mt to know what is to be the future of the Service, anrl 
I think Colond Needham  is with us there ; he too desires to knoW' what 
the futun' of fht' Service is to be. And I wcrold urge on the Government 
to j. lace before thc Secretary of State the views of this House, to ask h;ru 
to declare what thll policy for the next terl years with regard to the Inllir.n 
Medi('al Serv;co .~ to be. That is what we want. Incidentally I might 
suggest that, instead of the simultaneous examination suggested by Dl". 
Lohokare, why E'honld not we have ~  in Eng.l8l1d Hnrl lIIix 
months later hold another examination here in 'India for an<rther set ot 
candidatcs and thus to change from London to India the venue of the 
examin.ation. We would thus have one standard for a particular l'IllIlO<lr 
of people who will appear at a particular examination. I throw out thnt 
suggcstion because I am not enamoured of this scheme for a simultaneous 
examination. As I have said before, I havc no del!lire to impute motives. 
If the Govenlment will frankly say they do not know bat they are ~ 

their best to open thc way in thc Indian M edicnl Service to Indians of 
capacity and merit and they will bring before us somo Rcheme by which 
that can be done, I feel sure we will examine it with all the care possible 
and we will sap port them in thcir efforts to obtain from the Secretary. 
of ~  I say, to wrench from the Secretary I,)f State-some sort 
of understanding ~  the future of the Service. 
Diw&n Ba.hadur T. Rangachariar (Madras City: Non-Yuham-: 

mad an Urban) : Sir, I do not intend to make a specch. I only want 
toa.sk what arc the difficalties in the way of the Secre.tary of State 
coming to a decision as to tho poli,cy to be pursued in regard to the 
Indian Medical Service and coming to a decision at an early date Y 
The second question I should like to ask is: Is there not a prac. 

tical ~  in subjects of Ilcicnce in the ~  of the Civil Service 
examination' How ~ it simultaneou.s examinations are held in Eng-, 
land and in India T Are not the same practical difficulties felt in 'that 
connection f The tbir-d question I would like to allk my Honourable 
friend Colonel Needham ill, supposing that he.is entrusted with the task 
of solving the difficulties which he h8.i mentioned to-day; will he not 
be in a position  to solve them effectively if the House so desires or the 
Secretary of State so ~  that he should solve them t 
lttlr. A. Rangaswami Iyengar :  I move ~  the question be put. 1 

~~ Iruident : The question is that the ~ be put. . 
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The motion was adopted. 

Dr.C. G. Lohoka.re :  I wonld not take up much of the tjme of 
the House because I wish to reply only to one or two points that have 
been made. We haye been told by my Honourable friend that public 
opinion is not very keen on this point. I repudiate that suggestion. 
Last yel1r at the time of the J,ee Commission Rl'solutioD I gave a list 
of· nearly 22 associations and 30 or 40 public meetings and I ,sk 
him to .refer to the telegrams which the Government of ~ 

ceived regarding simultaneous examinations for military service ~ 

ment. 'fhe second point that ""as mentioned was in regard to the 
difficult.y of the same standard of examination being maintained. 
I believe that the examination can be split up into two parts. 'I'here 
is already the Preliminary which can be divided into theoretical. 
and practical, two purts, and then you have the Final. As 
regards the Final, well, the boys may go to England if you spend for 
it for training in the second part which is not available in India. As 
regards the first part, the theoretical, my Honourable friend oflposite 
belonging to the l)rofession agrees with me that there is no difficulty 
about it and that the question papers ean be sent ~ As regards thl! 
second part, the practical, I have put forth a suggestion here that the 
same set of examiners from England may come here for the sake of the 
examination. If you do not choose to do it, here is another alternative 
of my Honourable friend, Dr. Datta. There may be two examinations 
every six months, one examination for one set of students in England 
and another for another set of students in India.' That does not 
matter. You will then have the same examiners, the same standard 
and everything will be all right. I repudiate the suggestion if you take 
me to say that there should be two different stand/lrds. Our claim is 
for a competitive examination, and consequently-l say-we have never 
claimed different standards for recruitment. ·We do not want that. 
We want an open door with the same standard. We want an open 
competitive examination, and howevcr you may arrange it our candi-
dates will always be successful. We do not want that a certain 
proportion should be laid down for Indians. That is our complaint. 
You will say some elcment of Indians may be taken. My complaint 
is against. that. We want an open door. 

Mr. rresident :  I would ask the ~  Member to address the 
Chair. lIe has repeatedly been addressing the 'rreasury Benchcs. 

Dr. K. G. Lohokare : Sir, our contention is that the words" British 
medical recruits" have been unfairly inserted in the Resolution on the 
J.Jee Commission '. recommendations. We fear th",t under cover of 
those words anything may be done. That is our suspicion, that a ppr-
ecntage, say, 10 or 15 or some larger percentage, may be laid down, 
and there is a suggestion to the effect. in the Army Organisation Com-
mittee's re'port and in other places that because Indians had so far 
been appearing in IImall numbers 5 or 10 per cent. might be r.eserved 
for them. I am afraid of such a reservation. That is the complaint 
that we make. We want the best doctors that the profession can 
produce. You may have any test you like. I am sure our Indian 
graduates will always come out successful however high the test may 
be. But my submission is that if you reserve only 10, 15 or 20 per cent. 
for Indians, and that is our .eomplaint-if you reserve so much for 
~  and so much for Indians, the Evropean candidate, though 
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he may get a smaller number of markR than the Indian, will still.e select-
ed and not the Indian. '1'11at is our suspicion. If you want for tho 
treatment of the British services in India and their families that Bort 
of material our purse is open, you can have that concession but let UI 
come to terll1S regarding t.he question on the basis of this concession. 
If you want that British offieera should be treated by British doctors 
only, all right let it be granted. But why do you interfere with our 
other jobs, why do you place obstacles in the way of the just aspirations 
of Indians Y Why do you create obstacles in the way of the best 
doctors for the Army as well as for the other servicell? That ill the 
qnel!ltion I want to put to the Honourahle Member. 
lOur next contention is t.hat you IIlIould not make it prohibitively ex-
pensive for an Indian graduate to compete in the examinatioIll>. You 
cannot expect a middle class man to IIpend Rs. 5,000 to Rs. 10,000 to 
go to England, by borrowing it floJIlcwhere, putting his father and 
other relations in debt and then repaying it. That' sort of disability 
should not, I submit, be impOlJed OIl the Indian candidat.e. It is for 
this reason that we want an examination in India. Again, it WIUJ 
hinted at in the debate that IndialL'I ask for English qualificatioIll> 
~  that therefore all Indian without English qualifications may not 
'be allowed to appear at the competitive examination. I distinctly 
reflll"e to have any such condition, since the Indian -Colleges follow 
the requisite British standard. Even though English education 
may be preferred by some, ill it available to all, to the ordinary middle 
class man? Take the son of a middle class man getting even Rs. 200 or 
Us. 250. He goes to thc medical college and talces a first class. Would 
;you shut him out because his father cannot. afford to send him to England 
for that education 7 That is our complaipt.. You try to set aside the 
best mat.erial by thiR stratagem, by this device as it were. I have been 
in correspondence with all the l\-redical Associations in India. I have seen 
many eminent doctors in service as well as outside. I have seen leaders 
of the public as well as of the profession, and there is only Olli! opinion, 
Olle conscientious opinion on this question, and there is no difference at 
all. And yet you say there is no public opinion I You look at the 
newspapers, you look at the telegrams that you have received, and 
still you are trying to set aside our best talent. That is." our com-
plaint. If you meet that complaint in a proper mannel'-in what. 
ever way you decide-if it. i/ol not vcry ohjectionable-we may come to an 
agreement ; but we say here that the difficulties that have been placed in 
our way make us point out a certain way by which the whole thing can 
be Ret right, &lld that is the gist of the Resolution which I hope this House 
wilL accept. 
,Mr. B. Burdon: Sir, I do not think thi! House will expect me: to 

dethln it by replying to the Honourable 1\Iover in detail, 81\d my own 
reasnn for not doing 110 must bc that once more 1 find him to be distinctly 
irrelevant. He has talked about a great many things which are of great 
intereRt IUld were relevant in the diseUlsl!lion of the Lee Commission 'II 
l'eport which took place in Sept.ember 1924. 

Dr. It. Q. Lohokare : These are the causes for this Resolution. 
Mr. B. Burdon: But I submit that they arc extraneous to the diF!-

eU8sion in which wc are at, present ~ . My· Honourable frientl 
~ Bahadur Jl.angachariar askeq eertain questions. 
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, As regardH the firRt, T am Dot really in a position to state whllt 
particular difficulties the Secretary of State is finding in coming to A 
conclusion. .As a matter of fact the whole matter is an e:xtremely COlll-
plicat.ed one, and actually it has not been before the Secretary of State 
for any very great length of time. It is actively under his considcration M 
the preNent moment as I think my Honourable friend will have seen from 
the report of Lord Birkenhead's speech in the House of Lord!:!. Lorev 
Birltenhead himRelf said tha.t t.he whole matter WaH being act.ivelJ.f 
examined in his ~ My Honourable friend'8 second qucstion WIl!! 
whether there was not SOIlle pI'aetieal examiuation, say, in Scicuml COll-
ducted simultaneously in connection with admisHion to some of the 
other services. I under,\tand that the answer is in the nq,gative, that. 
there hi no simultaneous 'examination ",f)f a practical character in forco 
in regard to the other service!:! which would in any sense be compllrahll.l 
with the practical ex.amination of tlie Ind,ian. Medical Service. As 
l'egards the question whether Col. Needham conHidtlrs whether he couid 
liIolve the difficulties 'if he' were given a free hand to do so, well, Sir, I 
do not suppm;e Col. Needham would be prepared to answer that questioll 
even if he had anothcr opportunity of spaaking. and as he will have no 
other opportunity the question must remain unanswered. There is only 
one further matter to which I wish to refer and that is with regard to 
what my HonQ..urable friend Dr. Datta has said. HI! expressed the hope 
t.hat Govel'nmtmt would communicate to the Secretuy· of State th" 
viewli expressed by this House in regard to what all admit to be an 
flxceedingly diffieult and important matt.er. I can assure him that 1 
shall take steps to bring to-day's debate prominently to the notice of the 
Secretary of State (Dr. S. 1(, lJatta :  " Are you sure he will reply" n 
That is another matter. Now, Sir, there is nothillg of substance that 
1 can add to t.his discussion. I must however reiterate' the statemellt 
that I made in my opening speech, namely. the attitude of Gover.n-
ment is that they do not wish to oppose this RCliolutinn jf t.heir positinn 
is to be const.rurd as a final expression of their views in regard to) 
simultaneo\ls examinlltionll because t.hat would not be a correct conclu-
sion. On t.he other hand, they cannot accept the Resolution as it stand!!, 
and more particularly, as I think my Honourable. friend Col. Needham 
emphasised, thcy cannot Hceept it becal1se it seek!! to tie us down t.o the 
year 1926 as the' uate on which the change of policy should bo intro-
duced. I therefore oppolle the Rcsolution. 

Mr. President: The queNt.ion is : 
" That thll following Resolution be ndopt<',l : 
'This Assemhly reeommE'nda to the GO\'ernor General in Couneil that he be 

plensf·d to take ilIlmediate step. to Ilrrnnge tJULt a 11 further l'l'<'ruitmenta to till' 
Indian Medh'1l1 Sorviee-Indil1 Army Mc(licul Cllllre-shalI hcnceforth bf only by an 
open 1'0mpIltitive eltl1D1inutionhtll<l simUltaneously in England and India from the 
year 1926 '." 

The Assembly' divided 
AYES----55. 

Abelul Haye, Mr. 
Abhynnkllr. Mr. ·M. V. 
Aeitnryn., Mr. M. K. 
Ahmud Ali Khan, Mr. 
AiyaJl.gllr, M.r. O. I;lpl'll.iRWIlWi. 
Ai,Yllllgnr. 1fT. K .. Rn.mll. 
Aiyer, Hir P. S. SlvuBwamy. 
Alimuzzaman Cbowdbry, Ithun Bahadur. 

Ant'y, Mr. M. B. 
n .. lvi, Mr. n. V. 
OhRlIIlll, Mr. Kaminl Kumnr. 
Chetty, Mr. R. K. F.lhunmukham. 
H:lS, Mr. B. 
Dutta, Dr. S. K. 
Duni Cbanel, I,nIA. 
Dutt, Mr. Amar Nath. 
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Ghazanfnr All Kban, llnja. 
Goewami, .Mr. T. C. 
(iovliid V1l8, Seth. 
Hanl! Raj, Lulu. 
Iyengar, Mr. A. Bnngaawami. 
.1ajodwL, &boo BungIa!. 
Jwnllh, Mr. M. A. 
Joshi, Mr. N. M. 

'. Kartar Singh, 8url1ur. 
f l<u.turbbniLulbhlli, Mr. 
Kazim Ali, Sbuikb·o-C!mt,um Maulvi 
Mubllllllllud. 

Xclkul'. Mr. N. C. 
LohoklLre, Dr. K. O. 
Majid BakRh, SYl·(1. 
MILlaviyo., Pundit Madan Mohan. 
Mehta, Mr. J'lImnadlL8 M. 
Misra, Pundit Hurkllnll1 Nath. • 
Murtum Sahib Babudur, Maulvi Suyad. 
Mutuhk, Surdar V. N. 

Nehru, Dr. Killhenla1. 
Nehru, Paadit MotilaL 
Nehru, l'u/ulit Iilbauliul. 
Ncogy, Mr. K. C. 
PhOoJtUD, Mr. Tarua Ram. 
Pur,botuD.ldu. ThakurdAs, Sir • 
UllIuuc:haadra RaG, Diwan Babadur M. 
Rungachariar, Diwun Bahadul' To' 
RllIIga lyeI', Mr. C. S. 
S:uiiq 1I1I1IUD, Mr. S. 
Snmiullltb Khan, Mr. M. 
Surfllra7-BU8SIIiA Khall, :Khan Buhadur. 
Shaf"o, Mauh'i MohaDllllad. 
8b11lh, Mr. Guyu PrIL8:Ld. 
Sinha, l(umar Ganlu.nlUld. 
l:\yullJllclllll'an, M.r. 
Tok Kyi, Maung. 
Venklltaputiraju, Mr. B. 
Vi,hindus, Mr. Harchandral. 
Yu.ut Imalll, Mr. M. 

NOES-42. 

Abdul MlIInin, Khan Bahndur Muhammad. 
Abdul Qai,yulIl, Nawab Sir Sahibzada. 
Abul Kllgem, Mnulvi. 
Ajnb KllILn, Captain. 
Akrlun ~  Pr'l\ce A. M. M. 
Ashworth, Mr. E. H. 
Ayyur, Mr. C. V. Kri.,lhlUUlWami. 
BiloN, Mr. J. W. 

. ~  The Honourable Sir Bn.iL 
Bray, Sir DenYI. 
Burdon, Mr. E. 
Carey, Sir Willoughby. 
Chartres, Mr. C. B. 
Clow, Mr. A. G. 
(Jocke, Mr. H. G. 
Crawforrl, Colonel J. D. 
Dalal, Bardur B. A. 
}'leming, Mr. E. G. 
Gordon, Mr. E. 
Gordon, Mr. R. G. 
Graham, Mr. I •• 
Gurner, Mr. C. W. 

The motion was adopted. 

Hira Singh Brar. iaMar Bahlldul' 
Captain. 

Innes, The lIonoura.ble Sir ChGrlca. 
Langley, Mr. A. . 
Lindsay, Sir Darcy. 
Lloyd, Mr. A. H. .. 
MllCplulil, Rev. Dr. E. :M. 
Maguire, Mr. L. T. 
Mitru, The Honourable Sir Bhupendrri 
Nnth. 

MUrldiman, The Honourable Sir Alexnndl'l'. 
MUhammad bmail, Khan Bahaddr 8.u,idc 
1'1 eedham, Colone1 II A. 
Plluduranga Rao, Mr. V. 
Raj Narain, Rai Ba.hadur. 
Roy, Mr. G. P. 
Shu, Mr. O. O. 
SinJ{h, Rai Bahadur S. N. 
Syke8, Mr. E. F. 
Tonkin80n, Mr. H. 
VijaYllrughavaeharyar, Diwan Bahadur '1'. 
Webb, Mr. M. 

UESOLTTTION BE AMENDMENT OF TIlE RULES MADE FOR ELEC.· 
'I'IONS TO THE INDIAN AND PROVINCIAL !JEGISLATURES. 
Mr. President: As the hour is late, I will allow Pandit ShaIhlal 

Nehru only to mOVe his Resolution and he can mllke his speech at tho 
next meeting. 
Pandit Bhamlal Nehru (Meerut Division: Non.Muhammadau· 

Rural) : Sir, 1 beg to lJ?ove the followh;tg Resolution :, 
•• This Assembly recommends to the Oo\'ernor General in Couneil that tho ruJell 

made undor the Gllvernmont of India Act, 1919, for ell!l'tionR to the luuian and Provineillt 
Legislnturlls be so amended as to remon' all thc disqunJillC!ntiolls whieh are at preaent 
impoRed upon any l,er80n against whom a convirtiOIl ~  IL l,rilllitUll "ourt involving n. 
BenteU(\8 of tranlportutiou or imprisonment for a period of more than ono year is 
Bublillting. ' , 

The Assembly then adjournw. till Eleven of the mock on Thursda1, 
the 3rd September, 1925. 
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